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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

 

ORIGINAL APPLICATION NO. 691 OF 2022 
 
 

IN THE MATTER OF: 

RAMA SHANKER AWASTHI                             …..APPLICANT(S) 

VERSUS 

STATE OF UTTAR PRADESH & ORS.              ….RESPONDENT(S) 
 

REPLY ON BEHALF OF THE RESPONDENT NO. 6/ BAJAJ 

HINDUSTHAN SUGAR LIMITED TO THE OBJECTIONS DATED 

13.02.2024 FILED BY THE APPLICANT. 

MOST RESPECTFULLY SHOWETH: 

A. BACKGROUND: 

I. On 27.09.2022 this Hon’ble Tribunal was pleased to direct constitution 

of a Joint Committee of UPPCB and CPCB, to file its Report with 

respect to the Thermal Power Plant of Bajaj Hindusthan Sugar Limited 

(Respondent No.6) and Bajaj Energy Limited (Respondent No.7) at 

Lakhimpur Kheri, U.P. 

 

II. On 04.01.2023, a report was filed by the said Joint Committee with 

regard to the Power Plant run by the answering Respondents at 

Lakhimpur Kheri. 

 

III. On 20.01.2023, this Hon’ble Tribunal directed that Report with regard 

to all other 9 plants (in all 10) at different locations running in U.P. 

should also be included in the Report. 
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IV. On 10.02.2023, a detailed Joint Committee Report was filed with regard 

to all the 10 Units of the answering Respondent. 

 

V. On 13.02.2023, this Hon’ble Tribunal considered the said Report dated 

10.02.2023 and directed UPPCB to secure compliance within the 

stipulated time frame and left it open to the Applicant to point any 

violations to UPPCB. A gist of the Report; and recommendations, with 

regard to all the 10 units was recorded in the said Order.  

 

VI. On 04.10.2023, in a Review Application filed by the Applicant, seeking 

review of the order dated 13.02.2023, this Hon’ble Tribunal was 

pleased to issue Notice and directed the Respondents to file their Reply. 

 

VII. On 06.11.2023, answering Respondent, i.e. Respondent No.6 filed its 

detailed Reply showing compliance of all the recommendations of the 

JCR. 

 

VIII. On 08.11.2023, UPPCB filed a Reply in the said Review Application. 

The said Reply was a detailed Reply which gave up to date status of - 

each of the Unit; date of its inspection; recommendation in the JCR 

dated 10.02.2023; action taken by UPPCB; and the current status of 

Compliance by the answering Respondents. [Please refer Page 888 to 

1106] 

 

IX. On 21.12.2023, the aforesaid Review Application filed by the Applicant 

was allowed by this Hon’ble Tribunal and the Original Application was 

restored to its original number and this Hon’ble Tribunal further 
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allowed the Applicant to file its response to the Report dated 

10.02.2023. It also allowed the answering Respondents to file their 

responses to the same. 

 
X. On 13.02.2024, the Applicant filed its Objections to the JCR dated 

10.02.2023. [Please refer Page 1123 to 1137]  

 
XI. The answering Respondents No.6, Bajaj Hindusthan Sugar Limited is 

accordingly filing the present response. Mr. Amit Kumar Pandey is the 

authorised representative of the answering Respondent company and 

has been duly authorized to represent the present case before this 

Hon’ble Tribunal vide Board resolution dated 14.08.2017. A true copy 

of the Board resolution dated 14.08.2017 issued by the answering 

Respondent authorising Mr. Amit Kumar Pandey to represent the 

present case before this Hon’ble Tribunal is being annexed herewith 

and marked as ANNEXURE-R-1. 

SUBMISSIONS WITH REGARD TO THE RECOMMENDATIONS OF 

THE JOINT COMMITTEE REPORT DATED 10.02.2023 
 

1. In view of the recommendations made by the Joint Committee in its 

report dated 10.02.2023 the answering respondent has duly complied 

with said directions and recommendations. The compliance status of the 

Recommendations made by the Joint Committee appointed by this 

Hon’ble Tribunal and the compliances done by the answering 

Respondent in accordance with the order dated 13.02.2023 of this 

Hon’ble Tribunal are as follows: 
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A. Recommendation (Common for all the 5 Sugar Units of M/s 

Bajaj Hindusthan Sugar Limited):  
 
The unit must install an easy ladder for the monitoring of flue gas 

emission as per CPCB guideline and timeline given in the 

undertaking. 

COMPLIANCE STATUS:  

I. In compliance with the direction given, spiral ladder is installed in 

the stack of all five Sugar Plants at Khambharkhera, Barkhera, 

Kundarki, Utraula and Maqsoodapur of the answering 

Respondent/M/s Bajaj Hindusthan Sugar Ltd.  

 
II. The spiral ladder installation status updates and final completion 

status have already been submitted to the Chief Environmental 

officer and Regional Offices of the UP-Pollution Control Board 

vide letters dated 18.10.2023, 22.10.2023 & 25.10.2023. True 

copies of the letters dated 18.10.2023, 22.10.2023 & 25.10.2023 

sent by the answering Respondent to the regional Officer, UPPCB 

showing the Status of installation of Spiral ladder in all its units are 

being annexed herewith and marked as ANNEXURE-R-2 (Colly). 

 
B. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village- 

Khambharkhera,  District - Lakhimpur Kheri UP):  
 

I. The unit has to maintain the drainage system and equalization tank to 

ensure the compliance of norms and better efficiency of ETP.  

 
II. The unit has to modify the launder of clarifier tank of ETP and sludge 

drying beds.  
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III. The unit has to deploy the preventive measures to control the fugitive 

emission of captive power plant area. 

 

IV. The unit has to get repaired PH sensor which is installed on ETP on 

priority basis and proper operational for OCEMS.  

 
V. The unit has to carry out studies for impact assessment of treated water 

utilization on agriculture land and rate of ground water recharge through 

the pond adopted by them.  

 

VI. The unit has to develop dedicated storage set for the storage of 

contaminated drums and bags as per Hazardous Waste (Management 

and Transboundry movement) Rules 2016. 

 
VII. UPPCB vide letter dated 10.02.2023 has imposed Environmental 

Compensation Rs.9,30,000/- (Rs. Nine Lac Thirty Thousand only) 

against the unit in compliance of the recommendation of Joint 

Committee Report dated 21.12.2022 and 22.12.2022. 

 
COMPLIANCE STATUS: COMPLIED 

I. That the answering respondent has complied with all the aforesaid 

points and the same were duly submitted to MS and Regional 

officer of the UPPCB within the stipulated time line vide the letter 

dated 06.02.2023. A true copy of the letter dated 06.02.2023 sent by 

the answering respondent to the Chief Environmental Officer of 

UPPCB, Lucknow is being annexed herewith and marked as 

ANNEXURE-R-3.  
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II. That despite the industry of the answering Respondent being 

compliant the penalty for an amount of Rs. 9.30 Lakh (Rs. Nine 

Lakh Thirty Thousand only) as an Environmental Compensation, as 

imposed by the Joint Committee was accordingly deposited under 

protest by the answering Respondent. It is humbly submitted that 

the imposition of the aforesaid penalty was done erroneously by the 

Joint Committee on the Khamberkhera Unit of the answering 

Respondent.  A true copy of the letter dated 27.02.2023 sent by the 

answering Respondent to the Member Secretary, UPPCB showing 

the payment of the Environment Compensation of Rs. 9.3 Lakhs is 

being annexed herewith and marked as ANNEXURE-R-4. 

 
C. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village 

Barkhera, Tehsil-Bisalpu, District- Pilibhit. 
 

I. The unit shall maintain the preventive measures to control of the 

fugitive emission in bagasse handling area.  

 
II. The has to carry out studies for impact assessment of treated water 

utilization on agriculture land and rate of ground water recharge 

through the pond adopted by them and logbook for water consumptions 

and different Utility water and waste water discharge required to be 

maintained for proper accounting of water and waste water. 

 
 

COMPLIANCE STATUS: COMPLIED 
 

I. That the answering Respondent has duly complied with the aforesaid 

recommendations of the Joint Committee and the compliance of all the 

above mentioned recommendations has already been submitted to MS 

and Regional officer UP Pollution Control Board within the stipulated 
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time period vide the letter dated 23.02.2023.  True copies of the letters 

dated 23.02.2023 sent by the answering Respondent company to the 

Chief Environment officer (Circle-7), UPPCB, Lucknow are being 

annexed herewith and marked as ANNEXURE-R-5 (Colly). 

 

D. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village 

Kundarki, Tehsil- Sadar Gonda, Distt. Gonda, UP. 

I. The unit has to maintain the preventive measure deployed for 

control of the fugitive emission in captive power plant area to 

control the dust generated during the handling of bagasse.  

 
II. The unit has to carry out studies for impact assessment of treated 

water utilization on agriculture land and rate of ground water 

recharge through the pond adopted by them.  

 

III. The unit has valid Environment Clarence (EC) for MoEF & CC, has 

valid consent under Air Act, Water Act, Authorization for handling 

of HW & consent to establish for handling of Ash. 

 

COMPLIANCE STATUS: COMPLIED 
 

I. That the answering Respondent has complied with all the above 

mentioned recommendations of the Joint Committee appointed by 

this Hon’ble Tribunal. That the compliances done by the answering 

Respondent has already been submitted to MS and Regional officer 

UP Pollution Control Board within the stipulated time vide the 

letters dated 23.02.2023. True copies of the letters dated 23.02.2023 

sent by the answering Respondent to the Chief Environmental 

Officer (circle-6) showing the compliance of the recommendations 
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qua its unit at Kundrakhi, Gonda are being attached herewith and 

marked as ANNEXURE-R-6 (Colly).   

 
E. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village 

Etaimaida, Tehsil-Utraula, District- Balrampur, UP. 
 

I. The unit shall maintain the preventive measure to control of the 

fugitive emission in the bagasse handling area.  

 

II. The unit has to carryout studies for impact assessment of treated 

water utilization on agriculture land and rate of ground water 

recharge through the pond adopted by them. 

 
COMPLIANCE STATUS: COMPLIED 

I. That the answering Respondent has complied with all the above-

mentioned recommendations of the Joint Committee appointed by 

this Hon’ble Tribunal. That the compliances done by the answering 

Respondent has already been submitted to the Chief Environmental 

Officer (Circle-6) of the UPPCB the stipulated time vide the letter 

dated 28.02.2023. A true copy of the letters dated 23.02.2023 sent 

by the answering Respondent to the Chief Environmental Officer 

(circle-6) showing the compliance of the recommendations qua its 

unit at Utraula, Balrampur is being attached herewith and marked 

as ANNEXURE-R-7.   

 
F. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village 

Maqsoodpur, Tehsil Puwayan, Shahjahanpur, District- 
Shahjahanpur, Uttar Pradesh. 
 

I. The unit shall maintain the preventive measures to control of the 

fugitive emission in bagasse handling area.  
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II. The unit has to carry out studies for impact assessment of treated 

water utilization on agriculture land and rate of ground water 

recharge through the pond adopted by them and log book for water 

consumptions and different Utility water and waste water. discharge 

required to be maintained for proper accounting of water and waste. 

 
COMPLIANCE STATUS: COMPLIED 

I. That the answering Respondent has duly complied with the 

aforesaid recommendations of the Joint Committee appointed by 

this Hon’ble Tribunal. That the compliances done by the answering 

Respondent has already been submitted to the Chief Environmental 

Officer (circle-7) UPPCB, Lucknow within the stipulated time vide 

the letters dated 20.02.2023. True copies of the letters dated 

20.02.2023 sent by the answering Respondent to the Chief 

Environmental Officer (circle-6) showing the compliance of the 

recommendations qua its unit at Maqsoodpur, Shahjahanpur are 

being attached herewith and marked as ANNEXURE-R-8 (Colly).   

 
2. As such, it would be pertinent to mention here that the answering 

Respondent is a compliant industry and has complied with the 

recommendations of the Joint Committee and has also deposited the 

environment compensation as imposed and as such nothing survives in 

the present Petition. It is humbly submitted that the grounds as raised in 

the present Petition are devoid of any merits and is liable to be dismissed 

in the interest of justice. It is further submitted that the order dated 

13.02.2023 has duly been complied with by the answering respondent in 

its full letter and spirit and the all the recommend dations of the Join 
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Committee are being implemented by the answering Respondent 

Company to ensure a better environment. 

 
RESPONSE TO THE OBJECTIONS DATED 13.02.2024 OF THE 

APPLICANT  
 

1. At the very outset the Respondent No. 6/ Bajaj Hindusthan Sugar 

Limited (hereinafter referred to as the “answering respondent”) submits 

that, save as would appear from the records or otherwise categorically 

and specifically admitted, each and every contention, allegations, 

statements and or assertions made by the Applicant in the so called 

objections dated 13.02.2024, are being specifically denied as false and 

incorrect. 

 
2. That the Applicant has deliberately adopted a pick and chose strategy to 

misrepresent and knowingly misinterpret various portions of the Joint 

Committee Reports dated 04.01.2023 and 10.02.2023 and in doing so, 

the Applicant has made false allegations against the answering 

Respondent.  

 
3. The Applicant has vide its objections dated 13.02.2024 attempted to 

portray a false narrative by referring to bits and parts of the Joint 

Committee Reports dated 04.01.023 and 10.02.2023 that, the answering 

Respondent has operated its units; 

 
FIRSTLY, without obtaining valid consents/renewal with regard to 

ground water extraction; and  

SECONDLY, without obtaining valid consent/approval for handling of 

hazardous wastes.  
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SUBMISSIONS ON THE ALLEGATIONS THAT THE ANSWERING 

RESPONDENT HAS OPERATED ITS UNITS WITHOUT 

OBTAINING THE VALID CONSENTS/RENEWAL WITH REGARD 

TO GROUND WATER EXTRACTION: 

4. It is submitted that at the time of setting up and establishing a new sugar 

unit along with Cogeneration plant, the answering Respondent had 

applied for Ground Water clearance to Central Ground Water Authority 

(CGWA) Ministry of Water Resources, New Delhi.  

 

5. In response to the said Application, the CGWA vide its letter dated 

22.03.2007 informed the answering Respondent as under; 

“As the proposed industry does not fall in Over Exploited/ Critical area 

on Ground water Resource consideration, no NOC is required to be 

issued from this office”. 
 
Copy of the Letters dated 22.02.2007 issued by CGWA to the answering 

Respondent is annexed hereto as ANNEXURE R-9. 
 

6. Pertinently, the units of the answering Respondent situated at Barkhera 

District- Pilibhit, Maqsoodpur District- Sahjahanpur, Khambharkhera 

District -Lakhimpur Kheri, Kundarkhi District-Gonda and Utraula 

District -Balrampur were falling in Safe area (non-notified area) and as 

per CGWA guidelines prevailing at that time and as mentioned in above 

CGWA letters Ground water withdrawal NOC was not required as per 

CGWA Ministry of Water Resources New Delhi. 

 
7. On 04.10.2017 the Central Ground water Authority Ministry of Water 

Resources, River Development and Ganga Rejuvenation vide their 

Public Notice no 26-1/CGWA/2015 published that CGWA, in exercise 

of Power under section 5 of the Environment (Protection ) Act , directed 
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all such users who were exempted from requirement of NOC were now 

directed to apply for the NOC for ground water extraction by 31st 

December 2017. 

 
Copy of the Public Notice dated 04.10.2017 issued by CGWA is annexed 

hereto as ANNEXURE R-10. 

8. On 29.06.2018 the Central Ground Water Authority Ministry of Water 

Resources, River Development and Ganga Rejuvenation vide their 

Public Notice no 26-1/CGWA/PN/2018 published that due to ongoing 

modifications in existing guidelines and to address the grievances of 

many ground water users in the country, it is considered necessary- and 

expedient to extend the due date for the submissions of online application 

through NOCAP up to 30.09.2018. 

 
Copy of the Public Notice dated 29.06.2018 issued by CGWA is annexed 

hereto as ANNEXURE R-11. 

 
9. That in compliance of the aforesaid Guidelines of CGWA, the NOC for 

ground water withdrawal was submitted on NOCAP portal of CGWA and 

simultaneously NOC was issued by CGWA. The details of the same are 

as under; 

SNo. Unit Name Date of 

filing 

Application 

Date of 

Issuance 

of NOC 

Validity 

of NOC 

Annexed as 

1 Barkhera 

Pilibhit 

8.03.2018 14.03.2019  4.3.2021 Annexure R-

12 Colly 

2 Maqsoodpur 

Shahjahanpur 

8.03.2018 30.04.2019                 29.04.2021 Annexure R-

13 Colly 
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3 Khambharkhera 

Lakhimpur 

Kheri 

30.03.2017     

05.03.2018       

18.03.2020 Annexure R-

14 Colly 

4 Kundrkhi 

Gonda 

30.03.2017 05.04.2018  12.3.2020 Annexure R-

15 Colly 

5 Itai Maida 

Utraula 

Balrampur 

10.03.2018 19.12.2018 

              

15.11.2020 Annexure R-

16 Colly 

 

10. On 01.04.2020 the Ministry of Jal Shakti department of Water Resources, 

River development and Ganga Rejuvenation Central Ground Water 

Authority had issued public Notices regarding prevailing situations of 

lockdown in the entire country due to Covid-19 the date for submission 

of application for NOC for ground water abstraction by existing 

industries, infrastructure and mining projects is hereby extended till 30th 

June 2020. 

 
A copy of the Public Notice dated 01.04.2020 issued by Ministry of Jal 

Shakti, is annexed hereto as ANNEXURE R-17. 

 
11. Although answering Respondent had accordingly applied for renewal of 

water drawl NOC on NOCAP portal of CGWA. However, subsequently, 

CGWA published a notice on its website that Government of Uttar 

Pradesh had started a new online portal for Ground water NOC and hence 

CGWA NOCAP portal had stopped processing of already existing 

applications, as well as accepting fresh and renewal applications for 

Projects in the state of Uttar Pradesh.  

 
A copy of the Public Notice published by CGWA on its website, is 

annexed hereto as ANNEXURE R-18. 
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12. On 06.10.2020, Uttar Pradesh Ground water ( Management and 

Regulation) act 2019  was amended whereby it was directed  that  “Any 

existing commercial or Industrial or Infrastructure or bulk user, who has 

sunk a well for extracting or using ground water in notified area or non-

notified area before the date of coming into force of the act , and has 

valid No Objection Certificates issued by either Central Ground water 

Authority or by Ground water Department , Uttar Pradesh for extracting 

or using ground water , shall make an application within period of one 

year from the date of coming into force of the rule.”  

 
A copy of the Notification dated 06.10.2020 issued by Government of 

Uttar Pradesh, is annexed hereto as ANNEXURE R-19. 

 
13. Accordingly, answering Respondent applied for NOC for withdrawal of 

Ground water on the portal of Ground Water Department Ministry of Jal 

Shakti Government of Uttar Pradesh. The details of NOC issued by 

Ground Water Department Ministry of Jal Shakti Government of Uttar 

Pradesh is as follows- 

 
SNo. Unit Name Date of 

filing 
Application 

Date of 
Issuance 
of NOC 

Validity 
of NOC 

Annexed 
as 

1 Barkhera 

Pilibhit 

05.05.2021 18.06.2021 17.06.2026 Annexure 

R-20 Colly 

2 Maqsoodpur 

Shahjahanpur 

13.05.2021 17.06.2021 16.06.2026 Annexure 

R-21 Colly 

3 Khambharkhera 

Lakhimpur 

Kheri 

07.05.2021 22.06.2021 21.06.2026 Annexure 

R-22 Colly 

4 Kundrkhi 

Gonda 

08.05.2021 18.06.2021 17.06.2026 Annexure 

R-23 Colly 
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5 Itai Maida 

Utraula 

Balrampur 

12.07.2021 18.10.2021 17.10.2026 Annexure 

R-24 Colly 

 
14. It is submitted that the aforesaid facts and circumstances and the 

documents placed on record by the answering Respondent show and 

demonstrate that the answering Respondent has not violated any 

provisions of the environmental laws and has rather acted in a bonafide 

manner and has applied for and obtained the requisite 

NOCs/consents/approvals as per the prevailing guidelines and Rules 

prescribed by the concerned authorities. The allegation of the Applicant 

in this regard is therefore false and does not hold any merit. 

 
15. In reply to the allegation that the answering Respondent has sunk in 3 

borewells instead of two borewells without any NOC, it is submitted that 

the allegation is false and incorrect. The answering Respondent has not 

sunk 3 borewells instead of two as alleged or at all.  

 
16. In reply to the allegation that there is no mention of location of the well 

in the majority of the NOC certificates issued by Ground Water 

Department, Uttar Pradesh and hence there is suspicion that answering 

Respondent has sunk well at various locations without informing the 

concerned departments, it is submitted that the suspicion of the Applicant 

is whimsical and unwarranted in as much as the answering respondent 

has not sunk well at various locations as alleged.  

 

17. In reply to the allegation that there is no information qua renewal if EC 

granted by USEIAA after period of 5 years, it is submitted that as per the 

Environment Impact Assessment Notification 2006, as amended from 

15
1157



time to time, the “Validity of Environmental Clearance” is meant the 

period from which a prior Environmental Clearance is granted by the 

regulatory authority, or may be presumed by the applicant to have been 

granted under sub-paragraph (iii) of paragraph 8 of the said Notification, 

till start of production operations by the project or activity; or completion 

of all construction. In the present case no further extension of 

Environment Clearance was required as the answering Respondent had 

completed commercial operation of the subject matter units before the 

expiry of the first Environmental Clearance granted to the answering 

Respondent as would be clear from the following table: 

 
SNO Unit Date of grant of 

Environmental 

Clearance 

Date of 

Commercial 

Operation 

1 Barkhera 09.07.2010 24.03.2012 

2 Maqsoodapur 09.07.2010 28.03.2012 

3 Khamberkhera 09.07.2010 03.02.2012 

4 Kundarkhi 09.07.2010 21.04.2012 

5 Utraula 09.07.2010 24.04.2012 

 
A copy of the Environment Impact Assessment Notification 2006 is 

annexed hereto as ANNEXURE R-25. 

 

SUBMISSIONS ON THE ALLEGATIONS THAT THE ANSWERING 

RESPONDENT HAS OPERATED ITS UNITS WITHOUT 

OBTAINING THE VALID CONSENTS/RENEWAL WITH REGARD 

TO HANDLING OF HAZARDOUS WASTE: 

18. It is submitted that the answering Respondent is regularly obtaining 

Authorisations under the provisions of Hazardous and Other Waste 

(Management and Transboundary Movement) Rules.  

16
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19. Notably on 23.10.2013, authorisation with regard to hazardous waste 

was also issued by Uttar Pradesh Pollution Control Board vide their 

reference number F31680/C-5/ Haz-125/2013 dated 23.10.2013.  

 
A copy of the Authorisation dated 23.10.2023 issued by UPPCB to the 

answering Respondent, is annexed hereto as ANNEXURE R-26. 

 
20. Pertinently, on 15.10.2018, the answering Respondent applied for 

renewal of the said authorisation well before its expiry along with 

requisite renewal Fee and renewal application was submitted in triplicate 

at Uttar Pradesh Pollution Control Board, Lucknow.  

A copy of the letter dated 15.10.2018 sent by the answering Respondent 

to UPPCB is annexed hereto as ANNEXURE R-27. 

 
21. Also, on 10.12.2018, the answering respondent had submitted reminder 

letter to UPPCB requesting to renew hazardous waste Authorisation of 

our unit.  

A copy of the letter dated 10.12.2018 sent by the answering Respondent 

to UPPCB is annexed hereto as ANNEXURE R-28. 

 
22. However, upon follow up with UPPCB, the answering Respondent was 

instructed to re-apply online Consent in Management and Monitoring 

system of Nivesh Mitra. Accordingly, the answering Respondent again 

applied for renewal of Hazardous Waste Authorisation of Bajaj 

Hindusthan Sugar Ltd Khambharkhera, Lakhimpur Kheri which was 

granted on 27.04.2019.  

 
A copy of the letter dated 27.04.2019 sent by UPPCB to the answering 

Respondent is annexed hereto as ANNEXURE R-29. 

 

17
1159



18

23. It is therefore submitted that the allegations made by the Applicant are

ex facie false and the answering Respondent has duly applied for and has

been also granted requisite approvals/NOCs from the concerned

authorities qua handling ofhazardous wastes.

24. In such circumstance the answering Respondent humbly prays for the

dismissal of the present Application with exemplary costs and in the

interest of justice, keeping in view the compliances and the steps

undertaken by the answering Respondent to comply with the

recommendation ofthe Joint Committee reports and the fact that there is

no violation as alleged by the Applicant in the above titled

Application/objections.

NEW DELHI
Dated: 18.04.2024

[SANJEEV KUMAR SINGH & KUMAR]
(ADVOCATES FOR THE RE ONDENT NO.6)

LEGAL VIBES (ADVOCATES & SOLICITORS)
G-27, FIRST FLOOR,

JANGPURA EXTENSION,
NEW DELHI-110014.

PH: 011-43580335;9560306295
EMAIL: legalvibes.lawfrrm@gmail.com

1160



J~
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

AT NEW DELHI

ORIGINAL APPLICATION NO. 691 OF 2022

IN THE MATTER OF:

RAMA SHANKER AWASTHI .....APPLICANT(S)

VERSUS

STATE OF UTTAR PRADESH & ORS.

AFFIDAVIT

....RESPONDENT(S)

I, Amit Kumar Pandey, S/o Suresh Pandey, aged about 44 years, having Regd.

Office at: TC-13, Vibhuti Khand, Gomti Nagar, Lucknow-226010, Uttar Pradesh,

presently at New Delhi, do hereby solemnly affirm and state as under:

1. That I am the authorized representative of the Respondent NO.6 Mis Bajaj

Hindusthan Sugar Ltd. and I have been duly authorized to file the present

affidavit.

2. That being the authorised representative of the Respondent No. 6

Company, I am well conversant with the facts and records of the case and

therefore, competent to swear this affidavit.

3. I have read and understood the contents of the reply to the Review

Application which has been drafted as per my instructions and state that

the contents thereof are true as per the verification.

.M-
DEPONENT

VERIFICATION:

Verified at New Delhi on this the __th day ofApril, 2024.
" ... -

I, Amit Kumar Pandey, the deponent above named, do hereby verify

declare that the contents of paras 1 to 3 of above affidavit are true to my

personal knowledge and that I have not suppressed any material facts.

~
DEPONENTATTESTED

~
Notary Public

\ 5 APR'L01.4
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~mlri. Q~' ; Baj., Bhawan•.2nd FloOr.J.mnahil·B .•~'MalQ,:226 NaritNln PoInt"Mumbal·400 0.21• TeI~+aNl~·2202362.6. 22$42119. fax: ·+91.22~2202223e
Corporatl~~~ Eijljaj Bh,wan.,B~10. Sec:tQr·3.;Jamrlelal BIJ~ ,M8I'g;NoId.201':301,. NCR'DeIhI ~'Tel:+91.12();.40451001555 ' , >.

~d. Olfi~ ; ~Ookar-nna!h,.la~hlmpur.!,(heri. '~trictll<J)eri.:uu.r Pr:ad.$h ~262 802'·Tel:+91-5876-233754151.718.,233403. FiX: +91-587~23340t
CI~ : L15420VP19;S1PLC,QCi~~3-

~\,~~y
PM~PARAKH

,GROUP'PRESJI)ENT (GRC) &,
COMP~NY SECRETARY
(Membership No: FCS617~)

\\CERTIFIED TRUE COPy\\
FORBA.JAJHIND~snlAN,S(JGA~ L~Inp

~RESOLVED FURTHER THAT the copies of this resolution certified to be true by,any of the D'mors
Qt Key Manageoal.Personn~l :o('Mr~Ka~sik,Adhikati, Dep\lty"CompanY-S~tetacy~ be furnished to su:c.h
auth(>iities andlor"~Y'Oth.¢r petson(s)as:in,~ybe tequl~~l'" '

e. All such acts done byhfm lawfully sbaJJbe binding ·on the.Cpmpany and the. Company 6e.'and,
~ hereby)in4.ett;ak~; to riitUY l4e. same ~{ll timC! to tlme," '.

d. Generally' to do, and -cause to be: done all such, incidental and. other acts, deeds, and :th~ and
:¢x~cut~.and, ~aU$e, t~ be executed all ;~ch Qtb~r docpments; instruments, wrltings, ~pelJ.,
appl.ica'U~ms,etc. ~"Play'be required or necessary in respect of'aforesald matters; and

c. To apPQ.int' pl~~ets, ~ttomQYs, advocates, solicitors or other representatives for the purpose of
aforesaid under these presents;

b, to sign, submit, present' swear, ,vedfy and 'file plaints, yakalatnamas, written 'statements,
rejbinders, replications, execution, ,revi~w.,revision, .r:~torationt petitions, notl~, claims,
affidavif:s, ;objecijo~; ~ppe~s~ l\Pplic~tiont 'amendments of all kinqs 'in any of q1e aforesaid
Courts etc.;

'3. To institute, conduct defend; refer to arbitrationor other proceedings, claims and, disputes, in
which the Company is or may be concerned 'Of interested and to, represent, -appear and act in
before the ,aforesaid (:OurtsiTri'bunais'Met other Quasl-Judicie! forums, Commissions, Executive
authorities eto.;

('RESOLVED THAT Mr. Amit, Kumar Pandey; Au~hori$edRepresentatlve of'the Company be and is'
hereby -autborised -for and on behalf of the Company to exercise the powers in respect of all or any of the
following matters in various Courts, Tribunals and other Quasf-ludicial Forums, Commissions, Executive
authorities etc.:

CERTIFIED TRUll coPY OF THE' RESOLUTION PASSED ,BY nm BOARD OF
DIRECTORS OF BAJAJ HINDUSTHANSUGARLIMITED AT ITS MEETING HELD ON
Al1GUST 14,2017

H b~~ ~.!B§!J!!n.!uarltd.
(formMy: Baja)Hihdusthah L1d.) ANNEXURE-R-1
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H b~aj '!t~!H~gar lid.
(formMy; B8)8} Hindusthah Ltd.)

-.,
CERTIFIED TRUE COPY OF THE REsOLUTION PASSED BY THE BOARD OF
DIRECTORS OF BAJAJ HINDUSTHAN SUGAR IJIMITED AT ITS MEETING HELD ON
AUGVST.14t 2017

"RESOLVED TItAT Mr. Antit Kumar Pandey, Authorised Representative of the Company be and is
hereby authorised for and on behalfof the Company to exercise the pow.ers in respect of all or any ofthe
following matters in various Courts, Tribunals and other Quasi-Judicial Forums, Commissions, Executive
authorities etc.:

'a. To institute, conduct. defend; refer to arbitration or other ,proceeding~, claims and disputes in
which the Company is or may be concerned 01' interested and to represent, appear and act in
before the ,aforesaid cou.rtSirrlbunals and' other Quasi-Judicial forums, Commissions, Executive
authorities ele.;

b,~ To sign, submit, pr~nt sw.car, ,verify and file plaint$,vakalatnatnas. written statements,
rejoinders, replications, executiollt review, reVision" t.~toration, .petitions, notjces, claims,
affidavits, objections, ~ppell1s, applic4tion, 'amendments 9f aU kinds 'in any of the aforesaid
Courts etc.;

c. To appoJnt pleaders, attorneys, ad~ocates, solicitors or other repreSentatives for the pJU'POse of
aforesaid under th~e presents;

d. Generally to do and ,cauSe to be, done all such incidental ,and. other ads, deeds and things and,
~x~cut~ and ~ause tp be execQ.ted all '~Ch oth~J dOcpineQtS~, instnin1ents, wiitings, papeJ:S,
applications, etc. as may-be requi~ orneces~ in respect ofaforesaid matters; and

e. .All such acts done by 'him lawfully shall' be binding on the Company and the Company De, and
&(e, hereby'un4ertake to ratify ~e. SBJDe frOnl tim:~ to 'time."

'fRESOLVED FURTIlER TIIAT the .copies of'this resolution certified to be 'true by, any of theDirectors
Or Key ManageriaLPersonnel,o'r:Mr; Kausik.Adhikari. Depl,lty'CompiU1y'S~retary, be furnish~ to su.ch
authQrides and!or'!Uly'other petson(s) as:mllY be r(lquiredl'

\\CERTIFIED TRUECOPy\\
FOR BAJAJ HINDUSTHA.N SUGAR LIMIl'ED, "

PRAD~P~-
GROUP'PRESIDENT (GRe) &

COMPANY SECRETARY
(Membership No: FCS617~)

Admin, ome. : Bal., IlIMIWII'I.2nd Floor. J.I'nnaIa/ B'jaj·MIrg. '226 NarimlIri PoInI. MurnbaI·.OO 021 < Tel: +111.2~·22023626. 22842110. F.ax: +91.22~220222~
Co!porel8~.: Bajlj IlIMIWIIl. 8-10. Seetot·3.,/amnIIIII BIjIj ~'Nold.20L301.NCROelN <'Tel: +91.120-40451001555 .
Regel. Olfiee ;~ llll</llmPUl'·!P.*i.• Dlelric;l KJ)eri. VItIr PnId../I ·262 802 < Tel: +91·5876-233754151718.;233403. FIX: +91-5876-233401
CIN : L15420.vPI931PlCO(i~2oi3' --,.-
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•• 1.1HlndliitunSu,.r Lid.
Unll: Ilal Maid•• P.O., Mahua Ibrahim ISrlduHganj}. utrauta, Dlstt. Balrampur (U.P.1271607
TeVFIX:+ "·5265·224219
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1 The unit has to carryout studies The hydrological and impact assessment study
for impact assessment of treated in details has been done by accredited
water utilization on agriculture consultant. The report is already submitted to
land and rate of ground water uppcn on dated 01.03.2023
recharge through the pond
adopted by them .

Compliance status of letter Ref No. : H-88909/C-6/Consent Water-155/Basti/2023
dated 10.02.2023

2 In order to control the fugitive errussion at
bagasse handling area, following preventive
measured has put in place.
The bagasse handling is being done through
mechanized system
The bagasse conveyor. Elevator to boiler has
been covered. Closed to block the fugitive
emission.
Regular cleaning and sweeping is in place in the .
boiler and bagasse handling area.
Dense plantation has been provided around the
bagasse yard to contain and control the fugitive
emission.
Arrangement of water sprinkling using ETP
treated water has been provided for
intermittent water spraying to dust
suppression.

The unit shall maintain the
preventive measure to control of
the fugitive emission in the
bagasse handling area.

Ladder already installed, miscellaneous primer
and painting work in progress to be completed
in two to three days. Photograph is attached as
Annexure-1

1 The unit has to install easy ladder
for the monitoring of flue gas
emission as per CPCB guideline
and timeline given in the under
taking.

Ref No. : H-88908/C-6/Consent Air-55/Basti/2023Compliance Status of Letter
dated 10.02.2023

I Compliance StatusDirection PointS.
NO.

We would like to submit the point wise compliance status of UPPCB Letter Ref No. : H-
88908/C-6/Consent Air-SS/Basti/2023 dated 10.02.2023 & Ref No. : H-88909/C-
6/Consent Water-1SS/Basti/2023 dated 10.02.2023, & order issued by Hon'ble NGT
against OANo 691/2022 vide dated 13.02.2023 and the details are as under;

Dear Sir,

Date: 18.10.2023bajje~o~a~o~~r,
Uttar Pradesh Pollution Control Board
Regional Office, Buddhapurarn, Badeban,
Basti (U.P)
Sub: Compliance status of UPPCB Letter Ref No. : H-88908/C-6/Consent Air­
SS/Basti12023 dated 10.02.2023 & Ref No. : H-88909/C-6/Conscnt Water-
1SS/Basti12023 dated 10.02.2023. & order issued by Hon'ble NGT against OA No
69112022 vide dated 13.02.2023

ANNEXURE-R-2 (COLLY) 21Date: 18.10.2023bQ@je~o~a~o~~r,
Uttar Pradesh Pollution Control Board
Regional Office, Buddhapuram, Badeban,
Basti (U.P)
Sub: Compliance status of UPPCB Letter Ref No. : H-88908/C-6/Coosent Air­
SS/Basti12023 dated 10.02.2023 & Ref No. : H-88909/C-6/Consent Water­
lSS/Bastil2023 dated 10.02.2023. & order issued by Hon'ble NGT against QA No
69112022 vide dated 13.02.2023

Dear Sir,

We would like to submit the point wise compliance status of UPPCB Letter Ref No. : H­
88908/C-6/Consent Air-SS/Basti/2023 dated 10.02.2023 & Ref No. : H-88909/C­
6jConsent Water-155/Basti/2023 dated 10.02.2023, & order issued by Hon'ble NGT
against QA No 691/2022 vide dated 13.02.2023 and the details are as under;

S.
NO.

Direction Point Compliance Status

Compliance Status of Letter Ref No. : H-88908jC-6/Consent Air-55/Basti/2023
dated 10.02.2023
1 The unit has to install easy ladder

for the monitoring of flue gas
emission as per CPCB guideline
and timeline given in the under
taking.

Ladder already installed, miscellaneous primer
and painting work in progress to be completed
in two to three days. Photograph is attached as
Annexure-1

ETP
for

dust

sprinkling using
been provided
spraying to

In order to control the fugitive emiSSIon at
bagasse handling area, following preventive
measured has put in place.
The bagasse handling is being done through
mechanized system
The bagasse conveyor. Elevator to boiler has
been covered. Closed to block the fugitive
emission.
Regular cleaning and sweeping is in place in the
boiler and bagasse handling area.
Dense plantation has been provided around the
bagasse yard to contain and control the fugitive
emission.
Arrangement of water
treated water has
intermittent water
suppression.

The unit shall maintain the
preventive measure to control of
the fugitive emission in the
bagasse handling area.

2

Compliance status of letter Ref No. : H-88909/C-6jConsent Water-155/Basti/2023
dated 10.02.2023
1 The unit has to carryout studies

for impact assessment of treated
water utilization on agriculture
land and rate of ground water
recharge through the pond
adopted by them.

The hydrological and impact assessment study
in details has been done by accredited
consultant. The report is already submitted to
UPPCB on dated 01.03.2023

aalal Hlndulthan Su,ar LId.
Unl\ : ItaI Maida, P.O. - Mahualbrahlm ISridUltganjl. Ulraula, Di,H. Bairampur (U.P.1271607
TeVFIX: +91-5265·224219
Regd. Office: Gol.gokarannath. Lakhlmpur-Kh.ri, District Kh.rl,Ultar Prad.,h - 262 802
Tel: + 91-5876·233754/51718. 2334031 Fu: +91-5876·233401
E-mail: Investor.complalntsfilbajajhlndu'than.com IW.bslle : www.bajajhindusthan.com ICIN: Ll5420UPl 931 PLC065243
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Thanking you,

We once again assure you that we are sincere towards our environment and conscious
to our social responsibilities and are committed towards creating a clean and safe
environment in and around our manufacturing facility and will always remain so.

22

We once again assure you that we are sincere towards our environment and conscious
to our social responsibilities and are committed towards creating a clean and safe
environment in and around our manufacturing facility and will always remain so.

Thanking you,

~
True Copy
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Photograph of spiral/easy ladder installed at Boiler Stack

Annexure-l

Bajaj Hindusthan Sugar Limited, Utraula, Balrampur 23Bajaj Hindusthan Sugar Limited, Utraula, Balrampur

Photograph of spiral/easy ladder installed at Boiler Stack

Annexure-l
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3

In order to control the fugitive emission
at Bagasse handling area, following
preventive measured has been put in
place:
1. The Bagasse handling is being done

through mechanized system to
control the dust generation.

2. The Bagasse conveyor/ elevator
used for handling has been covered
/ closed to block the fugitive
emission.

3. Regular cleaning and sweeping is in
place in captive power plant and
Bagassehandling area.

4. Dense plantation has been provided
and being maintained around the
captive power plant to contain and
control the fugitive emission.

5. Arrangement of water sprinkling
using ETP treated water has been
provided for intermittent water
spraying to dust suppression.

The unit has to maintain the preventive
measure deployed for control of the
fugitive emission in captive power plant
area to control the dust generated
during the handling of Bagasse.

Ladder already installed, miscellaneous
priming and painting work in progress to
be completed in two to three days.
Photograph is attached asAnnexure-1

The unit has to installed easy ladder for
the monitoring of flue gas emission as
per CPCBguideline and timeline given in
the undertaking

Recommendation

The unit has to carry out studies for The physico - chemical characteristics of
impact assessment of treated water the soil under irrigation and ground rater
utilization on agriculture land and rate of of command area is being monitored as
ground water recharge through the pond per the ~ideline of CPCB in order to

2

S. No. Compliance Status
. 1

Dear Sir,
We would like to submit the updated compliance status of order issued by Hon'ble NGTagainst
OA 691/2022 vide dated 13.02.2023. The details are mentioned below.

Sub: Regarding UPPCBShow Cause Notice Revocation Letter No.-H00271/C-6/Water Consent!
S4/disposed/ Ayodhya/2023, Dated - OS.09.2023&Compliance status of order issued by Hon'ble
NGTagainst OA No 69112022 vide dated 13.02.2023

Dated: 18.10.2023To,
The Regional Officer
Uttar Pradesh Pollution Control Board
1/17/104, Ram Nagar Colony, Parikrama Marg,
Ayodhya U.P.

bajaj SUGAR 24baj~ SUGAR

To,
The Regional Officer
Uttar Pradesh Pollution Control Board
1/17/104, Ram Nagar Colony, Parikrama Marg,
Ayodhya U.P.

Dated: 18.10.2023

Sub: Regarding UPPCB Show Cause Notice Revocation letter No.-H00271/C-6/Water Consent!
S4/disposed/Ayodhya/2023, Dated - OS.09.2023&Compliance status of order issued by Hon'ble
NGT against OA No 69112022 vide dated 13.02.2023

Dear Sir,
We would like to submit the updated compliance status of order issued by Hon'ble NGT against
OA 691/2022 vide dated 13.02.2023. The details are mentioned below.
S. No.
'1

2

Recommendation
The unit has to installed easy ladder for
the monitoring of flue gas emission as
per CPCB guideline and timeline given in
the undertaking
The unit has to maintain the preventive
measure deployed for control of the
fugitive emission in captive power plant
area to control the dust generated
during the handling of Bagasse.

Compliance Status
ladder already installed, miscellaneous
priming and painting work in progress to
be completed in two to three days.
Photograph is attached as Annexure-1
In order to control the fugitive emission
at Bagasse handling area, following
preventive measured has been put in
place:
1. The Bagasse handling is being done

through mechanized system to
control the dust generation.

2. The Bagasse conveyor/ elevator
used for handling has been covered
/ closed to block the fugitive
emission.

3. Regular cleaning and sweeping is in
place in captive power plant and
Bagasse handling area.

4. Dense plantation has been provided
and being maintained around the
captive power plant to contain and
control the fugitive emission.

5. Arrangement of water sprinkling
using ETP treated water has been
provided for intermittent water
spraying to dust suppression.

3 The unit has to carry out studies for The physico - chemical characteristics of
impact assessment of treated water the soil under irrigation and ground rater
utilization on agriculture land and rate of of command area is being monitored as
ground water recharge through the pond per the ~ideline of CPCB in order to

Baja; Hindusthan SugarUd. (11U r • IU·
Unit, Kundarkhi, Kastuwa, P.O. - Govlnd Para, OlStrict- Gonda - 211301, IU.P.1 '-l'{ 11 I I l
Tel, .91- 5262-2651851 Fax + 91-5262-265180 ~ 'IL"11 I J r GR0UP
Regd. Office, Golagokarannath. Lakhimpur-Kheri. Distnct Khen.Uttar Pradesh -: . '.- - IPLC065243 .. Ii THINK TO
Tel, + 91-5876-233154/5/1/8. 2334031 Fax, +91-5876-233401 -
E-mail Investor.complaintslilbaJaJhlndusthan.com 1Website. www.baJaJhlndusth••T C'OpU MORROWre' I J
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(Authorized sl,natory)
~~

End: As Above ~ 7

For 8ajaj Hindusthan SugarLtd.,

Thankingyou

We once againassureyou that we are sincereto our environment and consciousto our social
responsibilities and are committed towards creating a clean and safe environment in and
around our manufacturing facility andwill alwaysremain so.

S.No. Conditions ComplianceStatus
1 The unit has to carry out studies As directed vide your letter dated 05.09.2023,the

for impact assessmentof treated impact assessmentof treated water utilization on
water utilization on agriculture agriculture land from approved Institutions will be
land from approved Institutions carried out after start of crushingseason2023-24.
and submit compliance of
recommendations to UPPCB.

2 Unit to ensure proper and We alwaysensureproper and continLiousoperation
continuous operation of ETPand of our ETPasper UPPCB/CPCBCharter for Sugar
treated effluent should be Industry.
disposedasper norms

3 Unit to ensure operation of OCEMSis already installed and real time data is
OCEMS and data to be being transferred continuously to UPPCB/CPCB
submitted to CPCP server server.
continuously

4 Unit to ensure compliance of We always ensure compliance of CPCBcharter
CPCBcharter for sugar industry. madefor sugar industry

We would also like to submit the point wise compliance status of above mentioned UPPCB
ShowCauseNotice revocation letter dated 05.09.2023.

adopted by them assess the impact of irrigation using
treated water.

4 The unit has valid Environment Clarence Noted
(EC)for MoEF & CC, has valid consent
under Air Act, Water Act, Authorization
for handling of HW & consent to
establishfor handling of Ash

25

adopted by them assess the impact of irrigation using
treated water.

4 The unit has valid Environment Clarence Noted
(EC) for MoEF & CC, has valid consent
under Air Act, Water Act, Authorization
for handling of HW & consent to
establish for handling of Ash

We would also like to submit the point wise compliance status of above mentioned UPPCB
Show Cause Notice revocation letter dated 05.09.2023.

S. No. Conditions Compliance Status

1 The unit has to carry out studies As directed vide your letter dated 05.09.2023,the
for impact assessment of treated impact assessment of treated water utilization on
water utilization on agriculture agriculture land from approved Institutions will be

'. land from approved Institutions carried out after start of crushing season 2023-24.
and submit compliance of
recommendations to UPPCB.

2 Unit to ensure proper and We always ensure proper and continuous operation
continuous operation of ETP and of our ETP as per UPPCB/CPCB Charter for Sugar
treated effluent should be Industry.
disposed as per norms

3 Unit to· ensure operation of DCEMS is already installed and real time data is
DCEMS and data to be being transferred continuously to UPPCB/ CPCB
submitted to CPCP server server.
continuously

4 Unit to ensure compliance of We always ensure compliance of CPCB charter

CPCB charter for sugar industry. made for sugar industry

We once again assure you that we are sincere to our environment and conscious to our social

responsibilities and are committed towards creating a clean and safe environment in and

around our manufacturing facility and will always remain so.

Thanking you

For Bajaj Hindusthan Sugar Ltd.,

da

I

(Authorized si natory)
~

End: As Above 7

~
'Tr ,e C'o,py
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Annexure -1
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Annexure -1

~
'Tr.e C'opy

1168



b ··..8l8IGROUP!J !J TlflMK TOMO.RfUIW

End: As Above

Thanklnq you

For Bajaj Hinduslthan Sugar Ltd.,

Unit: Barkhera, Pilibhlt

~\0/7
(Authorized sig)mfury)

We once again assure you that we are sincere to our environment and conscious to our
social responsibilities and are committed towards creating a clean and safe environment
in and around our manufacturing facility and will always remain so.

In Compliance to the order issued by Hon'ble NGT aqamst OA 691Jto22 vide dm-Ed
13.2.2023 and undertaking submitted by BHSL on completing chimney Spiral Ladder,
We would like to submit that spiral ladder has been installed In BHSL sarknera unit,
Photo is attached herewith oryour kind information and persual please,

Dear SIr,

1ajajSUGAR

To,
The Regional Onice.·
Uttar Pradesh Pollution Control Board
E~1219/1,E-Block RaJendl'cl N,Jgar
Awas vikes Colony
Post- Izzat Na~ar, Bareilly

Sub: Regarding Status of installation Spiral Ladder of unit MIs Bajaj
Hindusthan Sugar ltd. Barkhera, Pillbhit.

"TRUE COPY"
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Bajaj Hindusthan Sugar Limited, Barkhera, Pilibhit 

Annexure-1 

Photograph of spiral/easy ladder installed with Boiler Stack 

ANNEXURE-R-2 (COLLY)
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_h.11 Sua., Ltd.~
U,*$I;ll.mpuf'

,~ to once again 8$SUfeyw that we are very mU(n consc~. qod: $l'i(:en~
t~ for .·the protection of the env1fonment. ~ are CQmmjtte<.i toward$ ~Dfl!c •

• ~ we M'A(~ kl and around our ~wing, f~iity and ~e tor

3
Fabrication! . -. - ..-~""""'."""''''''''.-....''''''''~-~''''.,.
i Spiral ladder : Completed: tPt1iot()lr;~gh
I Installation Work 1 attached as,anne~

InCompliance to the order issued Hon'ble NGTagainst OA
691/2022 vide dated 13.2.2023 and undertaking submitted
by BHSLoncompleting Chimney Spiral ladder. We would Uke
to submit that we have awarded the Purchase Order to MIs
Star O.& M Private Umited. Gaziabad, and the updated
status of spiral ladder installation work at our pla.nt is as
under ..=--.::..=..._.-- __,._' ~,,~_,~_'''''''''~''''.,..~'~~'''''r'
S. No. Work Description ! CurrentSta!~!"",...,,_,...,.,"..
1 CivilFoundation !Complete~_,"w~_~....,
2 ladder I Comp.leted:

InstaHati(m of Spiral
ladder at boiler stack

L~G~WJ?j~~~====llCo~!!m~illli~a~nce~~.~Statu~.~.~··-.t-="-=-"'"--------··"'"-'····'"·
1 Sludge drying bed I Adequate capOCtty of Sludgedrying be<its alreadY'avaiiable.

Mechanical Sludge The same have been deaned and regenerated properly for
Handling System efficient operation during the crushing season.

In addition, we have also instaUed the c.entrifuge decanter of
adequate capadty for handling the sludge generated in the
recess.

Dear Sir.
As directed, we are submitting herewith the status of compfiances as below:

Sub: Regarding compliance status of the directions given In Compliance to the order issued
by Hon'ble NGT against OA 691/2022 vide dated 13.2.2023 to our Unitt Bajaj Hindusthan
Sugar Umited KhambarkJ1e.ra,Lakhlmpur.

To
The Regional Officer
Uttar Pradesh Pollution Control Board
4t!>Floor, Pickup Bhawan
Vibhuti Khand, Gomti Nagar
Lucknow·22601 ()

Date: 22.10.2023

b~ajSUGAR

"TRUE COPY"
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Bajaj Hindusthan Sugar Limited, Khmbharkhera, Lakhimpur 

Annexure-1 

Photograph of spiral/easy ladder installed with Boiler Stack 
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~alaJ~Hlndustban.Sugar ltd.
"Vhlt ,!M~qsoo~~pUr '(Barida-Bnsa.nd~ R~~ Tehsii~~iaya:n~',DI:$tL~~a~l~h~npw".~42,~4~;(U;P.)
>~~gd.OWlet.~'Golag()karannatfJi Lakhfmpur~Kheii,DistrictKIlen, UftatP.rodeah ~26.2SOl .' " : .
T&l:+91..s87G--2337541SnJS, 2l34031'Fax: +9'·587~23l4011'E-maif:InvestorS@balajhlndu$t~an.com·1CfN:l1S420UP1931PLeOo5~3

End: As Above

f' .:',1,

Unit: Maqsoodapur, Dist -Shahjahanpur

~J~'
(Authorj~natory)

{ .

)1. :, For Bajaj Hindusthan:Sugar Ltd.,

r, Thanking you.
'J. -

, t

s. No. Work Description Current status
1 Civil Foundation Completed
2 Ladder Fabrication Completed,
3 Spiral Ladder Installation Work Completed {Photograph attached as

.annexure-a);'/I I,
f.

·;t ; We once again assure you that we are sincere to our environment and conscious to our
social responsibilities and are committed towards creating a clean and safe environment
in and around our manufacturing facility and will always remain so.

In Compliance to the order issued by Honble NGT against OA 691/2022 vide dated
13.2.2023 and undertakir19"'~submitt~q:b'/lBHSL on .cornpletinq ~hiri1riey ,Spiral Ladder.
We would. like to submit~:fuat:we ,have :alrea~Y' pwarqed :t~e;'~urc~ase _Order to __,,!/s
Star O&M· Private 0Linjttg(l'j Gha~iabad'.We.would ·aJ·$.o·.Ijk.~ ;~a submit the updated
status of spiralladder'instalJ'atroh work at 0Ur. plant-is as under ','

Dear Sir,

Dated; 2S.10.2()23To,
The Regional officer
Uttar Pradesh 'Pollution, Control Board
E-1219/1iE-Block Rajendra Nagar
Awas Vikas Colony
Post- Izzat Nagar, Bareilly

~ub: Regarding "Status..of . installatio,n ..~Spiral LaddJet. of. unit. M.fs Baja;
Hindusthan Sugar Ltd*,Onlt,,~,MagsOotlilpur, ,Disft. Shahiahanpur, (UjPi)i~:·.

I
'.
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Dated: 25.10.2023

',.. '::

.. ~ , .

i .

" '

To,
The Regional Officer
Uttar Pradesh Pollution Control Board
E-1219/1,E-Block Rajendra Nagar
Awas Vikas Colony
Post- Izzat Nagar, Bareilly

S~b: Regarding Status. of installation. Spiral Ladder. of unit. MIs Bajaj
Hlndusthan Sugar Ltd. Unit.- Magsoodapur,Distt. Shahjahanpur. (U.P.)

Dear Sir,

In Compliance to the order issued by Hon'ble. NGT against OA 691/2022.vide dated
13.2.2023 and undertaking ,submitted by BHSL on completing Chimney Spiral Ladder.
We would like to submit"th'at we have already' awarged the, Purchase Order to MIs
Star O&M Private ·LhtHt.~d; Ghazi~bad. We would also, like 'to submit the updated
status of spiral ladder ins'tallatlon work at our plal)t is as unoer

S. No. Work Description Current Status
1 Civil Foundation Completed
2 Ladder Fabrication Completed
3 Spiral Ladder Installation Work Completed (Photograph attached as

annexure-1):/
i
If
:1.) ,We once again assure you that we are sincere to our environment and conscious to our

social responsibilities and are committed towards creating a clean and safe environment
in and around our manufacturing facility and will always remain so.

Thanking you

For Bajaj Hindusthan .sugar Ltd.;

Unit: Maqsoodapur, Dist -Shahjahanpur

~u~,·
(Autho~gnatory)

End: As Above

BajajHinduslhan Sugar ltd.
,Uilit: Maqsoodapur IBanda-Biisanda Road), Tehsll Powayan. Dlstl ShahjahallPur. 242042 (U.P.)
Rogd. O!fice :'GOlagokarannath, Lakhlmpur· Kherl, DI~rfet Kheri, Ullar PradeSh·.262802
Tel: +91-5$7G-2337S41S1718, 2334031 Fax: +91·5876-2334011 E-mall: InvesfoTS@baJajhlnduslhan.com IeJN: L15420UP1931PLC0652,43 b·· ·I·O:IBlGROUP!J UTHIHKTO/dORROW

OJ Scanned with OKEN Scanner
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It • •
111.111.1.]1 •• ,III "rM1NKlDMORROW

"'jllHII\IfUlthinS~I.'Ltd.
U~lllKhlll1bhatkh.,.. Cllt! L khl
Tel;.91. 5672-220025:2200'2: Il1purI<oarl. 261506,Utlar Pradl5n .
Rtgd. ome. ,Gol,goklraMlln L knl
Tet.. 91.5B7"233754151118,2334~3lft1p~r-Kherl,OI.Irlcl Kh.rl,Unar Pr.4uh • 262 S02
E''''lil :l~"sl.r,tompl.l~tsf1lb . FIX.• 91-5$10.233401

'JaJhlndulth.n,com! W.bsl1. IWWW.b.jajh!nduIIMn.com!Ci1ol.L15420UPI931I.LC0652~3

The central Pollution Control Board had issu~ Cl notice to inCi.lustrles on dated
23.08.2019 and directed to record the re,a$on for off tIne stati:on. Accordingly we have
already updated the .Rea'· Time Dynamics Monitorin.g System (J\TO.M$) portal on
29.11.2022 and alSl) informed through e",m.allon same date to OEMS,cpoe and UPPCB

Althoughwe had submitted our p.oint-wise reply' to your 90.od offIce "'lele Our letter
dated 20~Ol..2023after Honorable NGT Order, in the matter (1)f Ramashanker Awasthi.
The COpy o.fthe same is attached as annexure,..2.

We are very much sincere in complying with the directi:ons/il'lstructions and always
resp.Qnding to the tetters Isslied by your ,good .6ffice in time. So far of your hatter
no.2152Icons![:nt-94 C120-n dated 04.01.40~3is concerned, we wou.ld Ilke to submIt
that the said latter is not received to our u.nit.

We are operating our ETP in an effi·dent manner round the clock and monitored too and
also Real Time monitoring by OCEMSand' cross evaiuation by third party NABL
accredited laboratory as well, to achieve and rertrain within the stand.ard prescribed
norms.

This is with referen<:e to your C1!bovementioned letter whereby we have b~en aske~L~Q,
submit the c1(i!rification of show cause notice. The said letter was received to our Unit
on dated 30.01.2(123. The receipt COpy of same is attached as annexure-1.' Our
submiSsions in the matter are as below:

Dear Sir,

Ref: UPPCB letter No. 41/CEO CAMP/C-.5/JAI-131/23 Datect: 25.01.2023.

Sub: ReQilrding sn.owCiJusenotice dated 25.01.2023 issued to' unit Bajaj
Hindusthan $tI,ga.rLtd. Unit Khambha:rkheril, U,khimpur Kh$ri U.P.

Date: 06.02.2023 'Ref.: BHSL/Showcause .KKH/SUgarIOl/SJ;(!Jt)3!S~!.t0

To,
The Chief Environmental Officer
Circle ~ 5
Uttar Pradesh Pollution Control Board,
TC-12V Vibhuti Khand, Gomti Na.garl
Lucknow- 226010

b~~SUGAR ANNEXURE-R-3
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We once ·Clgainassure you that, we are s.incere·to conserve our environment and
consciousof our sOl$tal responSibiUtiesand are committed towards ¢r.eiating.·a·cleanand
safeenvironment in and around our rnanu!'a.C1:uring,.liJ,fl'ftand will a,lwaysremain so.

Further, please also refer the N.GTorder In OA No. 691/2022 in the matter of Rama
ShankarAwasthi Vs State of Uttar Pradesh&. ors, In said .matter, UPPCB &. ePCB
submitted their insJae€llionreport to NGT•.In this rep.on: aU saimlIil1e..results are withIn
prescrIbedUmitsand noany violation was teporte:¢I··ltlmcI:erEp Act, Water Ad\:&.Air Act.

In Siuchcaseswhen d~t? Is not showiOf]in 0S~M.s;FPCBissued a ~ui~eUneto update
the s.ameon RTDM.S po.ltal. Sir, we. arE!following strictly ~heCP'CBgurdenrle$~The $how
cause notice issued by your good office on the basis of offline pH Sensor is not a
justified crIteria as formulated in CPCBgulde.lin.es..*,tiI, view of above, it is r~uested to
pleaserevokethe Showcausenotice issuedto our Unit.

All critical parameters of OeEMSviz BOD/COI);,TSSij:f!1'dflOW was 'Nt;lrkingand only pH
sensorbeing an electronic Ttemwas out of order for shQrt time and repla.cedCjuIckly
with information to aU concerned, hence should not be the reason for imposing of
environmental compensation. We hlilmbly tiequest you tm refer the same from
MethOdology for Assessment of Environmental CompensatIon on industrial units
finalizedby Central PO.llutionControlBoard,NewD·e.W111;;

We·would also like to submit that we are having an in-house lab fiilcility for monitoring
the effluent qua:lityand parCjmeterson daily baSis,"fI\teanaly$,lsof effluent parameters
are being analyzedby the third party NABLaccreditedlaboratory also. The copy of lab
monitoring log qook andThird pa.rtyanalysisrepo.rtISenclosedasannexure ..5, which
showsthat all the parameters including.pH arewell within the pr~crlbed norms.

After updating on the RTDMSportal that pH sensor of OCEMSis not working, we had
sent immediatelypH sensorfor repairing and after repa:iringservice Engineervisited to
our Unit on 21.12.2022 for installation of repaIred 'p'ri sensor. After installation it was
found not working properly. This was also noticed by joint inspection team of
CPCB/UPPCBduring their interactionwith our Engineer.Itwas finally decidedby service
provider that this pH sensoris not repairableand new sensor is required to be put.

Accordingly.we procured and installed the new WH senSQf"and Same is working
satisfactorily and data is being transmitted continuouslyon uPP'Ca and epCB se.rvers.
The scrsenshot of the sameis enclosedasenneX'ure-4 for ready reference.

information submitted to above good offices and screen shot of RTOMSportal is
enclosedasannexure",3 for ready reference.

regarding problem in pH sensor, however other parameters BOD, COOl TSS &. Flow
data are beingtransmitted in continuity on CPCB/UPPCBserver. The copy of
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Copy to: The RegIonal Officer, UPPC6, Lucknow

Thanking you,
Yours Fa.ithfullYf
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3. Based on the committee recommendations, Hon'ble NGT Vide its order dated
20.01.2023/ asked UPPCBthe reason for not taking action against the proponent
either for Environmental Compensation CEC) or by initiating criminal proceedings.

2. Weare verymuch sincerein complyingwith the directions/instructionsand always replying to
the letters issued by your good office. And we have already updated the RTOMSportal on
29.11.2022and also informed through e-mail CEMS,CPCBand UPPCBregardingproblemin
pH sensor, however other parameters BOD, COD, TSS & Flow data are transmitting
continuallyon CPCBjUPPCBserver.

1, Weare operatingour ETPin an efficientmannerby roundthe clockself-monitoring,real time
monitoringby OCEMSand crossevaluationby third party NABLaccreditedlaboratoryas well,
to achievethe standardprescribednorms.

We are in receipt of a letter vide No. H88880/C-5/Sahamati Ja1/131/2023 dated
10.02.2023, advising to submit an Environmental Compensation of Rs. 9.3 Lakh for
Khamberkhera Sugar Unit, Lakhimpur Kheri as the unit had to comply the suggestions
/recornmendation of committee and the notice given by Regional office tucknow. Here
we would like bring to your kind notice that:

This has reference to Hon'ble NGT's Case Reference no. OA No. 691/2022 of Rama
Shankar Awasthi (Applicant) VIs State of UP& Ors. (Respondent(s).

Respected Sir,

Reference:
1. Hon'ble NGT's Case Reference no. OA No. 691/2022
2. Visit of Hon'ble NGT Committee to Khambarkhera Unit on 21-22. 12.2022.
3. Order of Hon'ble NGT on 20.01.2023 non-compliances noticed by the committee

during their visit,
4. Khambarkhera Sugar Unit Letter vide no.. BHSL/KKH/NGT/2023 dated 20.01.2023

submitting Compliance report on 23.0L2023.
5. Show Cause Notice from CEO, C-5, UPPCB,Lucknow vide No. 41/CEO/Camp/C-5/Jal-

131/23 dated 25.01.2023 on non-compliance related to the On line pH Meter data
transmission to CPCB/UPPCBserver.

6. Khambarkhera Sugar Unit Reply to the Show Cause Notice vide no. BHSL/Show
Cause/KKH/Sugar/Ol/2023/3940 dated 06.02.2023; submitted on 09.02.2023.

7. Letter from CEO, C-5, UPPCBLucknow vide No. H88880/C-5/Sahamati Ja1/131/2023
dated 10.02.2023 imposing Environmental Compensation of 9.3 Lakhs on
Kharnbarkhera Sugar Unit.

Subject: Under Protest Payment of Environmental Compensation of 9.3 Lakhs for Bajaj
Hlndusthan Sugar Limited, Khambarkhera Unit.

Date: 27.02.2023The MemberSecretary,
UPPollution Control Board,
TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

TOt

Ref:-BHSL/KKH/EHS/20 2.3/3971

SUGAR..baj ANNEXURE-R-4
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cc.

ForBaja] HindusthanSugar Limited
Unit: KharnbharkheraSugar, Lakhlmpur

(Authorized Signatory)

ThankingYou
YoursFaithfully

(1__

Thereceipt of the samemay kindly beacknowledged,

+. On the date of the order itself, i.e. on 20.01.2023, KhamberkherasugarUnit had
submitted compliance of points raised by the committee, to the office of Chief
Environmental Engineer(Circle 5), Lucknow.

S. But agaIn on 25.01.2023, 5 Show Cause Notice was issued (received on
30.01.2023) by UPPCBstating that there is no reply received on earlier notice
dated 04.01.2023 and hencewhy not an ECof Rs. 9.30 Lakh@ Rs.30000/- per
day from 22.12.2022 to 24.01 .2023 (till remedial action is taken by
KhamberkheraUnit) to be imposed.The Fact is that the Unit had never received
any notice dated 04.01.2023 referredabove.

6. KhamberkheraSugar Unit had submitted detailedreply to this ShowCauseNotice
dated 25-01-2023, along with compliance documents, on 09.02.2023 and
requested to revoke the ECand penalty as proposedby UPPCB.The Receivingof
the same is enclosedas annexure-a,

'7f. Further, UPPCBvide letter dated 10.02.23 stated that the reply to the Show
Cause Notice was not filed by the Unit and hence an EC of Rs. 9.30 Lakh is
imposedand to be depositedin UPPCBaccount.

8. The Hon'ble NGT has deposed the case on 13.02.2023 with considering the
penalty imposedon KKHunit by UPPCB.

§. Therefore, In-spite of complying with the suggestions/ recommendations and
submitting timely responses / information, as required by the UPPCB,an
Environmental Compensation of Rs. 9.30 Lakh has been imposed on
KbamberkherasugarUnit, whichseemsnot justified.

re. However, honouring the judgement of Hon'ble NGT in the matter/ we
have now deposited, under protest, an amount of Rs. 9.30 Lakh (Rs. Nine
Lakh Thirty Thousand only) as an Environmental Compensation imposed
erroneously on our Unit vide UTR no. SBIN123060798690on 01.03.2023 in
UPPCBaccountof UnionBankof India, Vibhuti Khand,Gomti Nagar, LucknowA/c
No 701502010002104 (IFSC Code - UBIN0570150), with request provide
opportunity for the personalhearingin the matter.
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ba"i&jHinriusth.n Sugar ltd.
Unit ~8a;-khera ~-<21;3f'i,PWbhit ~ Bisetpur Road, District - Pilihhit 2:6?2n~l,{tLP.l
Te~;+91-5&81-22881\/13/161 Fax: + ~1'1..'S881-22B812.
Regti ..Office : Gotagckarannath, Lai(J::jmpuruKh~~T!, District Kheri,Uttar Prade5h n 262802
rei: -t- Y1~5H'16-Z3375M5!7i2. 233403 j Fa",: +'11~~)8'16<i334{11
E-mail: inve5tor.compialntsftlbajajhindusthan.cnrl1 ! Website: >N'N'tN,baiajhindusth

Furtherance of the above, the conditions of water consent as mentioned in your notice are being
complied strictly and compliance report has already been submitted to your good office. The same is
enclosed as annexure-a,

irrigation and ground water of command area is
being monitored as per the guideline of (PCB in order
to assess the impact of irrigation. The report of soil
and ground water of command area is attached as
annexure-L,

2. The hydrological and impact assessment study in
details has already been done by the accredited
consultant. Report is attached as annexure-2.

3. Log book for water consumption and different utility
water and waste water generation is being
maintained, the copy of the same is attached as
annexure-3.

studies for impact assessment of
treated water utilization on
agriculture land and rate of ground
water recharge through the pond
adopted by them and log book for
water consumption and different
utility water and waste water
discharge required to be
maintained for proper accounting
of water and waste water.

The unit has to carry out the 1. The physico-chemical characteristics of the soil under

51.No. n Conditions l C;;;~pliance status

This is with reference to your above mentioned letter received on dated 21/02/2023. We are submitting
herewith the point wise compliance status of the conditions mentioned in above said show cause notice
are as under.

Ref: Your letter no H-88871/C-7/604jOA-Ei91/2022/23 dated 10/02/2023

Sub: Regarding Show Cause issued to our unit based on recommendations/conclusion made by joint
team inspection on dated 31.01.2023 of M/s Bajaj Hindusthan Sugar Ltd, Barkhera, Pilibhit.

LUCKnO\V-225010

To,
The Environmental Officer [Circle-Z]
Uttar Pradesh Pollution Control Board
TC-12V,Vibhuti Khand, Gomti

Dated: 23j02/2D23Ref: '"

ANNEXURE-R-5 (COLLY)
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baj
Copy to: Hegioiial Officer Uttar Pradesh Pollution Control Board, Hajendra Nagar, Bareillv 243122.

For Baja] Hlndusthan Sugar' Ltd.,

Thanking you
Yours FaithfuHy

We once again assure you that, we are sincere to our environment and conscious of our social
responslbilities and are committed towards creating a clean and safe environment in and around our
manufacturing facility and wiH always remain so.

In light of our compliance status as above it is request to please revoke the show cause notice issued to
our Unit Barkhera.

13.
We have already installed the mechanical sludge
dewatering/handling system (Decanter). Photograph
attached as annexure-So

The mecha nical sludge
dewatering/handling system for
better management of wet sludge
shall be Provided by the unit.

As the working pressure of our Boiler is 45 Kg/cm2,
hence Condensate Polishing Unit (CPU)is not required .

.............................................._ +. ".
Complied.

12.

11.

Unit shall provide lagoon (for storage Complied
of treated effluent) properly lined to The Pucca line lagoon had already been in place and used
prevent leaching/contamination of for storage of treated water. Photograph attached as
ground water. annexure-Z,

The unit shall install Condensate Not required.
Polishing Unit (CPU) for high
pressure boilers (105 kg / cm).

Complied.
We have already installed the Hazardous tanks of

Unit shall provide Hazardous Tank adequate capacity to collect wash water during
in Boiling House, chemical/mechanical cleaning of evaporators and

discharging it in a controlled manner to ETP.
Photographs attached as annexure-G.

annexure-5.

10.

51No. ConsentC0!1~jti'~';:;;-''''''''''''''- ICb'lnpUarlce"Si;i~~-s--~-~~'~~--~~-~'-'-"-
Unit shall install flow meter at Mill Being Complied.

Fibrizer. Mescuite cooling and RO The water flow meters at all check point including Mill
reject and submit the compliance Fibrizer, Mescuite cooling is already installed and daily
with authentic data and records data is being recorded. The RO reject is not applicable for
thereof. us. The copy of logbook of f!owmeters is attached as
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2,

The unit shall maintain the
preventive measures to
control the fugitive emission
in bagasse handling area.

In order to control the fugitive emission at bagasse handling area,\
following preventive measured has been put in place: i

1. The Bagasse handling is being done through mechanized r

system, I
2. The bagasse conveyor/ elevator to boiler has been I
covered/closed to block the fugitive emission, Bagasse handling i

conveyers photo attached as annexure-B. .
3. Regular cleaning and sweeping is in place in boiler and bagasse 1

handling area.
4. Dense plantation has been provided around the bagasse yard to t
contain and control the fugitive emission. !
5. Arrangement of water sprinkling using ETPtreated water has 1

L ...•..•........,.•;,L ~ ", ~.,,,_,,.•_ _ ..' .,.".,.,__._ •._.J,,>.b_e_e~n_!_p_ro~v_:i:..:.d_:_e:..:.d_:f_:_o~r.;!_n:.::.t~,!:r.!ll!_~~rl!,~~ate r,,EeraYlQ~~,,!od~.~!..,~l:!PE:~.~.~i?rl..:,J

The unit has to installed easy
ladder for the monitoring of
flue gas emission as per
CPCB guideline and timeline
given in the undertaking.

1.

1. In order to further strengthen the safety during the stack
monitoring, process for the installation of spiral ladder at our
boiler stack has already been started,
2. The enquiry has been floated to different expert vendors and
offer received till date is enclosed here with asAnnexure-I,
3. Placement of order and erection and commission of the ladder
is expected to be completed by 30-Sept23. Undertaking of the
same was submitted to your office. The copy of the same is
attached annexure-2.

No. Conclusion

This is with reference to your above mention letter that we have received on dated 21/02/2023
whereby we have been instructed to submit the compliance of recommendations made by joint team.
The point wise compliance status is as below:

Dear Sir,

Ref:Your letter no H-88872/C-7/604/0A-591/2022/23 dated 10/02/2023

Sub: Regarding Compliance of recommendations/conclusion made by joint team based on inspection on
dated 31.01.202.3 of MIs Baja] Hindusthan Sugar Ltd. Barkhera, Pilibhit,

To}
The Chief Environmental Officer [Clrcle-Z]
Uttar Pradesh Pollution Control Board
TCnV, vibhuti Khand, Gcmti Nagar
Lucknow·,2260:LO

Dated: 23/02j2023Ref: . BHSl!EHSj2022-23!01-01
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baj

to; Regional Officer Uttar Pradesh Pollution Control Board, Rajendra Nagar, Bareillv 2.43122.

End: Above

For Baja]Hindusthan Sugar Ltd.,
Unit: Barkhera, Pilibhit

Yours Faithfully

Thanking you

We once again assure you that, we are sincere to our environment and conscious of our social
responsibilities and are committed towards creating <3 dean and safe environment in and around our
manufacturing facility and wii! always remain so.
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2.

The unit maintain the erevennve
measures to control of the
emission tn power plant area to
control the dust generated during the
handling of bagasse.

narldiif)g area] fonowing prevennve measured
been put in place:

1, The Bagasse handling Is done through
mechanized to control dust generation.
2. The bagasse conveyor/ elevator used for
hmFfrilirlr1 has been to block the
fugitive ernlssion. Sagasse handling conveyers
photo attached as anlu:~xure<3

I 3, Regular Cleaning and sweeping Is In place in
C8ptlve power plant and bagasse handling area,
4, Dense plantation has been provided and
maintained around the captive power plant to
contain and the fugItive emission. Green
bert photo as anne)(ure~4.
5, Arrangement of water sprinkling ETP

water been provided for intermittent
water spraying to dust suppression.

The unit has to installed easy ladder for
the monitoring of flue gas emlsslon as
per cpee guideline and tlmellne gtven In
the Undertaking.

1, In order to strengthenthe "'''''PTV '-H.Flnn

the stack monitoring! precess for the Instal!aU()n
ladder at our boner stack has already been

This is with reference to your above mention letter that 'tie have received on dated 21/02/2023 W[l'erel'JY
we have been instructed to submit the compliance of recornrnenoations made team. The

compliance is as below:
51.No, Recommendations/ Compliance

Sub: Reeardino Compl.iance of recommendations/crJnc!uslof'l made by team based on mspecnon on
dated of ~'l!s Sugar Ltd, Gonda,

TO,
The Chief Environmental Officer (Ci.rde~6)
Uttar PradeshPollutionControl Soard
TC~12VtVibhutl Gomti Nagar
lucknow-226010

Ref: -

,~'~, Dear Sir,

ANNEXURE-R-6 (COLLY)
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Jtr
C:Opy

1. DIstrictMalgi5tr.at~;;~
2. Regional

Yours FalthfuHy

our environment and conscious of OUt
cornrulIT€:dlx)wan:Js c(e.i'lfiTltl .a and 1n and around our

"TRUE COPY"

43
1185



,~

¥
[True C:olpy

fv1El~'Jistrab:;f Gonda
uttar .t'h'",rl,,-o,,,h Poitution Control

1.
2,

Thanking you

VVe once of our
and around our

v~'eare sincere to our environment and
towards clean and environment
remain so.

revoke the show causeIn Ilght of our rn"y,,·,H:o:1nn'-' status as above it is requested to
to aur Unit j',LH !'.AClI !\J.

we
authorities vJel! in time,

submit that the oeEMS data is
downloaded from the RDi\1S

!lve

CP'CB in
water of command ansa ts attached

tWdpl}!()gical and impact assessment
IS attacl'18cl

2.

charactedsUcs
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~
'True C'olpy

~.ja!Hlnllils!l1an$UlaJ'Ltd.
\JnlJ; !\IIiM.ld~"1';0" M~Q" tbriIhim rsrid~IljI.l;lIraulir, llis.u;.aa~rlU,P'J 211607
T.lffla~,.9Hi265:'2Z~;l,19
R'~,l)ff'tcI!l;~gQkli~nnath, W;ltiUtt)f1'I1"".Ki1Mi,DI$!rlctKhtrl,Uttat P..dUlI,11.2 ,M2
Tth~ 'l1·5IJ16.2337SW!i/'l18, 2331,03:1FakH'91.581,I>.233401
e,.,maildnvmar.¢mp4ii~~jhln<lU$llt"'4'om I.WeboiU,www·bjlj~jbin.dlll.than;~QIl\I CI"!:1l5420liPW~1Pl@6~

We once agaIn assure you that, we are sincere to our environment and censdees of our social
responsiblUtles, and are committed towards creating a. clean and ,sare environment in ~and
around our ,manufacturing fac:tUty and will always re(nain>$0.
Thanking you
Yours 'Fai11nfUUy

For_jaj' Him,t,usthan $t.tgi;Jr Ltd.t
Unit: lJrraula, :earampul"

~M.lAJli.4.jII.V\A""'"
(Author°izat"f.'5irJrul't
End: As Above'.
cc.

1. District Magistrate, Balrampur
2. Regional Officer Uttar Pradesh Pollution Control Boar"., Bastl.

Compliil,nce sta1:U$:
1. The phySico~emical dfal'lactertstlcs, of the soil under imgatloli'l !c:ula gfflund water of

command area is being monitored as per the guidelIne of CPCBin order to assess the
il11p~qtQf irriga~iorhThe report of $Pil. and 9roun'Cil:Wiliter$f¢Qt)1mamd ilfea Is attactAed as
a,nnexure..l.

2. The hydrologIcal and impact assessment study in, details has already been done' by the
accredited consultant. Report is'attached as annexure"2,.

Recommendations "The unit has. to carry out the studies lor Impact a5S¢S$mentof treated
Wqter utilization on agriculture land and rate of {!JtrJl:Jl1i!I water reebarg~ through the, panel
adgptec/ k.y~,J'

Sub: Regarding cOITI;pJianceof recommendationsig;)ott\JSion mat'fe ,by joint. team ,based 'on
inspectlon onda~tI '48~D1:.202.'3 (jf"i.M{s]iaJa3Hf~~ ~r LttI" t.ltJialilia i,,~lfa~r~

Ref: Your letter no H.;88~9fC·Qtw.aterConsent~l,$$rBa$tit2Q~,da~d101'02f202S

This Is with reference to, 'Y0ur 'aboveme~ let1i'Ee1"~ed t)[\ dated 221(JZl2(Jn~We are
sttbrh'ftting hereWitll the cO'l1ipliance 'status'ofthereeommencfation 'as I:Jnder.

TO,
Tbe Chief EnvifQ,n.n'..~n_tQ~ U;.rele--6}
Uttar PtatleshPOlliJtion COntrolc130al1Cl
TC42V, 'lIphutr Khand1Gornti N~9~r
LUCKnow-'426010

Dated: ·28/0212023Ref: - 8HSl/EHS/2022-231 -:;:'4-
b~~SUGAR

ANNEXURE-R-7
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The unit shall maIntain the preventive
rneasl.tres to ,cOntrol the fugitive emiSSiOn
in bagasse handlfrig area.

In ordert(l ®AtrQI the fugitive. emtssion at baga~se
handling a~li\I; fQUoWltlg pr~veMtive.measured nas
been put in place.:

1..The,.~gasse :haf:ldlbilgis being done'throqgh
mechanIZed.system"
2; ·rne .~~~. ~y(!)fl .~.atQr'~ fIQ_r nas,
~n eoveredt¢l~ to .;,1l1~,the fo.gitlveetnissIon.
Bagasse handling conveyers photo' attached as
ann~xure ..S
3. Regular cteaujf~ ami ~~Pt~g is in plaee in,
boUerand ~ag~e:n~tl~~~g 8fea.
4. DensePla~;_ been:prcOYlee.d arol16dthe
bagasse yard to ¢Qn~in 'aftd contl'bl the fugiti'le .
emission.Atta.c;f:re$i.'_~IiI~."
5•. Arra~ge_11lt :of.~.et·'~_~Ag •.·.liSfflg·.. ;El'P·;·
treated 1IVa~~has ~n prc>Vid~ for intermittent .
water spra"h9 tQ·,~$t $11JppI~n.

The unit has to instaJI~deasy ladder for
the .morlitGlring of flue gaS emission as
per cpce gUideline and timeline given in
the Ufl~ft<ilking.

B~J HinclllSth.,.SUgar Lid.
Unit :'Maqs90dap~t lilaoda- 9it~fida Roadl. T&hsit Powayan.·Oistt Shahiahanp~r- 24204211:1.P.1
Re9d, Office: Golagokarannath, Lakhimplir·.Kheri,·OlstrietKheri,UttarPradesh - 262 802
Tel:+ 91-5816-233104/517/8, Z33I\03!Fa~: +91-S816c233401! E-mail: investorslQbair"·:~~·'.'k.. 1..... '.1 '"42QUP1931PLC065243.

Jtr_____________ 'True C:Opy.-.. ...:-

1. .:'.' at 0,....... str~nmtne~tne:~f~ty'during
the stack r;n~nltoviM91,~r~$s 'for ~ instaUation' of
$piralladd~ at atilT ~er ·~.1:las atrea~y'~
started, .
2. The ~q:ulry has be¢n floated to different expert
ve:ndors,arldo.~r ~;Ull. 'date: Is elloJ~I'lere:
with asA.n""'~I(
,3:. Pla¢$~llt ofQt,~~r,an~,~~Oll~,:CQr.n~iQn
of t~ la~ 1$.~ ~~;~;~~~t~~f;~iP}i?a~~
Sept'-·23.~nd~l't~;~~~'~'~~"~~~~OiIj~~~
your office. The 'oo~ .t!If' the' same: ,is '(J~';

~"ftelCurf:l;",2.

1.

Dear Sir,

This is with reference tel your above mentioned letter received on 'diIt~ 1~/Q)2t2023·wliereby we have
been instructed· to submit the compUance recommendations made by joint team. The pohit wise
~m ~4lance,~tQs i~;as bglQw;

'!f°t
_:e_f'.EnWbn_Nt· __ ·:tOm~'}
Uttar-Pradesh p~nutlQtl'Qi),nttQi: Soard
TC~.12V,Vlbhutl~aJ'icl! S(1mtlNa~r
Lucknow-226010

SWrReg'arcntl9"~f_e' ,(jf' t~mendatt~l<::oncltlSiOn made'by ~"At~· 'based· 'oa·.jtls~'on
dated 31.01.2023 of MIs SaJajHlndusthan Sugar Ltd. Maq$()()(fapur, Shahjahartpur.

R~f: Yourletterno H-8887OjC"7jfJ04l0A-691/2022/'L3·dated 1()lta2!'2.0l3

ANNEXURE-R-8 (COLLY)
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Bajaj Hlnchllthan Sugar I.td.
Unit: Maqsoooapur{Banda-Bilsanda Road),Tehsil Powayan, Oistt. Shahiahanpur' 242042 {U.P.) '.
Regd. Office, Golagokarannath. Lakhimpur-Kheri. District Kheri.Uttar Pradesh - 262802
rel: + 91-5876-233754/517/8, 2334031 Fax! +91-5876-2334011 E-mail: InvestorsfabaiajhiMusthan.com ICIN:L1542QUPi931PLC065243

~-u

We once again assure you that, we are sincere to. our environment and conscious of our social
responsibilitiesand are committed towards creating a clean and safe environment in and around our
manufacturing facility and will always remain so.

Thanking you

YoursFaithfully

For Bajaj Hindusthan Sugar Ltd.,
Unit: Maqsoodapuf,Shahjahanpur

)",,' (AUthoriZ~)

_~" End: As Above

~. Copy to: RegionalOfficer Uttar PradeshPollutionControl Board,RajendraNagar, Bareilly243122.

b~~SUGAR
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Ihoj.aj HlndUstllan Su.... Lilt.
Unit: Maq&09dapur(B.n~a- Bitsanda Roadl.'fehsil Powayan. Distt, ShahJabanp~r- 242042 {U.P;l '.
R\l.9d.Offica : t>oIa9011araMath. t,akhirrljlur-1{hert. Olsttlcl Kheri.\JttarPrad~h" 262tlll2
Tl1t:+'I'1.5876'Z337541$/1!a. 2G34Q3'1fa~:+9'I-S87A>233401IE..mail '1Ilve'st~aJajhilidlJstl\an,cQm I{lIN, US42OUE!l!i3tP.ts1):&~

unit· shan provide HazartWtJs TanK in
BOiling HOUsei10.

CCJrnplled.

We have aJte~(;ly InstaJled two. nes of HazardOus
to

9.
The·~r mow mettH'S,at alllClled< POilit in¢luding
'. ~rl M'~U~~ _ting .'~".ahready InSta~and dal!¥ ~tb is 'being recorded. The so reject is
not ap,pl!eable f(l)T us. Tile copy of logbook of
f10wmeters is attached CIS.nneXiure-S.

Unit shall instal1 flow meter at Mill
Abrizer. MescUit'e cooling and RO .rej~
and submit We eom._, with
authentic data and records tnereof.

Furtherance 'of the at>ove" the c:onditjp:ns ·of.water consent as..mentioned in your notice ate being
complied. strictly and c(l)trlpUancereport ,'has alrea(iy been submitted to your g~ of(flC¬ ''.·The.~me is
enclosed as annexure-4.

tl1e·unif .has t(:l Carry
Impact: .assessment Of .. tre.ated water
utilization on agrjculwr~4and and rate of
ground water. reehar,ge thr()ugh the
pond adopted by :th~,. aVid.109 'OOok for
water consumption and different utility
water and waste water discharge
required to be maintained for prQper
accounting ,of water and waste water.

1.
1. The' > ..d\tern!¢Q1 Charaetetis'ticsof the

soU under irrigation and g.rouncjwater of
COlTImal1d Q,r¢a is beihg· monitor.e,das per
the 9,Uid~mneof epee Inorder to assess'
tile. iJ!nj1)8ct (Of .irrigaijen. The report of 'soil .
and gro\:lnd water' of command .area is
attached as SIlJ'fexu're-.l.

2. The .hydrological and impact assessment
stUdy in d~lI$ has 'already .•been· done by
the .a~ted consultant. Report is
attaohed'as annuure ...2.

3. Log book· for water consumption and
different utility water and waste .water
geQ~mliiQJl':i$ ~tnlli :Illw~ned,ithe. )copyof
tl'Le":~~·~·'i:l~($ij •. 'ilI~FI.~~3 ..

su~O.

Thls is with reference to your aboVe'mentioned letter receiVedOnda~ 1S!02/2023. We are submitting
herewith the point wise compliance status of the conditions mention~ In above said show qlVBe notice
unqet.

Sub: Regarding Show Gause Issued to oar unit based on recQfn~ndatlons,l~ndusjonmeade by joint
team 111S~ on detectll.Ql.~f)l3 of M/s:~jaj t1~ustbat1 sugar :Ud..~a.purj ShabjaHanpur;

Ref: Your letter no H,.S886.9/C"7/604fOA..€)9112022j23dated 101Cl212P23

TOI
The Chief enVironmental Officer (Cirele-7)
Uttar Prade$h'F1GH~ion COntre! Board
TC-12V, Vtbhtiti Khant:l, Gomti Nagar
Lucknow-226010

Y"
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fFC
,. )\t"''{AuthoriZed signatary)

:.e.~.'..c.•.. ' .or.'~ End: AsAbove
~~ Copy to: Re,!gionalOfficerUttar Pradesh Pollution Control Board,Rajendra Na~arl BareUly243122.

For Bajaj Hindu$th:a:n Sugar Ltd.,
Unit Maqsoodapur

~'

.We once aglilln assure you that, we are sincere to .our environment aod ;consCioos Of ollr sOCial
responsibilitie$ and are committ«l towardscreating a dean and safe envltP:nmemt in and arol.lnd·our
manufacturln~rfaolllt.yand wifl always ~in so.

Thanking you

Yours Faithfully

In light of our compJ:ianeestatus as above it is requ~t to please revo1<e:the $hQWeeuse notiCe issued to
our Unit Maqsoodqt>ur•

13.

12. As .per the w~kin~ pre$sure of our ~i1~ is 4S
Kg/Ql)2,. ~ence Concl.enSilte POlishing \Jnlt (CPU) is
not requIred. .

The unit shall insJ:a1l Condensate
I'bllshhlg· Unit (CPU) 'for hiSh pressure
boners (1051<g / em).

Unit shall provide lagoon (for storage of
treated effluent) properly lined to The PU(lea noe ·Iag®n had.:alreadYbeen in place
prevent teachin.g/contamfnation of and ';U$$'d' faf :5tOtageOf treated water. 'Pnoq,gt'apn
groundwater. attaChedas anneXUre"",

11..

Compli.ea

during chemi®1/me.chanfcal cleani'ng of
evap()rators ,and diSCharging 'it in a controlled
manner to m. pliGtographs a:tta¢ned as
;aJ"ln~tEF6.

We have alreadY instanea two nos of Hazardous
tanl<$of ~equate capacity to col.1ectwash water

The mechanical sludge
dewatering/handling system for better We have alregcl.yinstal~ the me<:hanical sludge
management of wet sludgeshaHbe dewaterin'g/halidling system {Decanter).
Providedby the unit. Photographattached as annex.ure-8.
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ANNEXURE-R-9
50

No. 21o.4(51)INRlCGWAJ07-C"~

TO
The Manager
MIs BajaJ Hlndu$than limited
Balaj Bhawan, Jamnalal Bajaj Marg
8-10 sector 3 Noida 201301.

Government of Indl
Central Ground Water Authority

Ministry of Water Resources

Oated:-

Sub:- Ground Water Clearance in respect of new sugar unit at Maqsoodapur. U.P of MIs
BaJIJ Hlndusthln limited -reg.

Sir

KIndly refer to your letter dated 22-01-2007 on the sUbject cited above As the proposed mdustry

does not fall In Over Exploited/Critical area on Ground Water Resource consideration, no NOC IS reqUired

to be IS!!'>ued from thiS office

( }1
(S. Bhattacharya)

Scitnti~. 0
for Member Secretary

Copy to:-

The Regional Director, Central Ground Waler Board, Northern Region,Lucknow

I
(S. IlbaUacharya)

Scientist ()
for Member Secretary

A-2M-3, Curzon Road Barracks, Kasturba GandhI Marg, New Deihl 110001
Phone No (011) 23387582, 23385620 FAX No, (011) 23386310
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No. 21-4(52)/NRlCGWAf07 - tfC
To

The Manager
Mis Baja] Hlndusthan Sligar and Industries limited
"E:legance" 3rd Floor
31, Ganes!l Chandra Avenue
Koll<.ata -700013

Government of India
Central Ground Water Authority

Ministry of Water Resources

Dated

22 MDR it07

Sub:- Ground Water Clearance In respect of new sugar unit at Kundarki, U.P of MIs Bajaj
Hindu&than Sugar and Industrios limited -reg.

", I

Kindly rc!er to your letter dated 08-01-2007 on the subject ciled above As the proposed l'llJIISlry

<1(A~S not fail ill Over (xplolted/Cnllcal area on Ground 'Nater Resource cons!deratlon, pennl!:>Slon IS not

recJlred 10 be obtained from CGWA for withdrawal of ground water

Copy 10:-

1"'-: R('9lol1al Director Cer:!ral Ground Water Board Northern r~eglon LlIcknow

I,
'So Bh'lilac:har~al

~l'il'lIli .. 1 D
for Member Secretary

1,-2N'J-: CUf':O!l r~oad l3arrack:. Kasturba Gar'dh: Marg Ne,'\' Ce,II' - "D c: ~

r'/ww," N,- '011; ~) ..•,,"-,('). ;"')8~l)iO Ft,X Nfl 1(\1·\.J..' '/-'(' l'j
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ANNEXURE-R-10 52

CENTRAL GROUND WATER AUTHORITY
MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT

AND GANGA REJUVENATION

PUBLIC NOTICE NO. 26-1!CGWA/2015

Whereas the Central Government in exercise of powers under sub section (3) of the
Environment (Protection) Act of 1986, constituted the Central Ground Water Authority (hereafter
referred to as the Authority) vide notification of the Government of India in the Ministry of
Environment & Forests number 8.0. 1121 (E), dated the nih May, 2010, for the purposes of
regulation and control of ground water development and management in the whole of India;

And whereas the Authority has been issuing No Objection Certificate (NOC) for
withdrawal of ground water by industries! infrastructure/ mining projects. During the period
October, 2009 to November, 2012, NOCs issued by Central Ground Water Authority had no
time frame for their validity. However, as per the existing guidelines of CGWA, NOCs are issued
for a fixed period of validity.

And whereas some firms were exempted from obtaining NOC from the Authority as per
the extant guidelines in the past. The Hon'ble National Green Tribunal vide it's order dated
15,04.2015 has made it mandatory for all existing users of ground water to seek NOC from
Central Ground Water Authority.

Now therefore, Central Ground Water Authority, in exercise of powers under Section 5 of
the Environment (Protection) Act, hereby directs all such users who have been issued NOC
without any validity period to apply for renewal of NOC by 31 st December, 2017, failing
which the NOC issued to them shall stand cancelled and they will have to apply afresh
for NOC. Further, such users who were exempted from the requirement of NOe earlier are
hereby directed to apply for NOC for ground water extraction by 31 s1 December, 2017,
failing which necessary action as per law shall be initiated. Applications for' issuance!
renewal of NOC are to be made online through NOCAP (htlp:l/cgwa-noc.qov.in).

~
(AKHIL KUMAR)
CHAIMAN
CENTRAL GROUND WATER AUTHORITY
04.10.2017
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ANNEXURE-R-11 53
GOVERNMENT OF INDIA

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

CENTRAL GROUND WATER AUTHORITY

No. 26-1/CGWAjPNj2018 Dated 29.06.2018

PUBLIC NOTICE

SUB: ATIENTlON OF ALL EXISTING GROUND WATER USERS INCLUDING
INDUSTRIAL, INFRASTRUCTURE AND MINING PROJECTS.

Kind attention of all the existing ground water users including Industrial,
Infrastructure and Mining Projects is invited to the public Notice No. 1/2018 dated
01.01.2018, under which the users have been directed to submit their applications
for No Objection Certificate (NOC) to Central Ground Water Authority (CGWA) before
30.06.2018.

Due to ongoing modifications in the existing gUidelines and to address the
grievances of many ground water users in the country, it is considered necessary
and expedient to extend the due date for submission of online applications through
NOCAP upto 30.09.201_8~ All the users drawing ground water without a valid NOC
are directed to submit their applications for NOe by or before the said date. It is
clarified that any failure to submit applications before this date will render the
concerned users responsible for no-compliance of the directions of CGWA and
Hon'ble NGT.

All ground water users located in the States/Union Territories, where ground
water development Is not being regulated by Central Ground Water Authority have
to obtain NOC from the respective State/UT Ground Water Authorities. List of such
States/Union Territories is available on the web link: wwyv.cgwa-noc.gov.in/Landing
Page/Ground Water.htm

~~\S
(K.C.NAIK)
CHAIRMAN
29.06.2018
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ANNEXURE-R-12 (Colly)

54Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5073/UP/IND/2018

1. General Information:

Water Quality: Fresh Water

Application Type Category/ Type of Application: Sugar

(i) Name of Industry: BAJAJ HINDUSTHAN SUGAR LTD

(ii) Location Details of the Industrial Unlt- (Attach Site Plan and Certified Revenue Sketch) ($)

Address Line 1 : VILLAGE - BARKHERA KALAN

Address Line 2 : TEHSIL- BISALPUR

Address Line 3: DISTRICT- PILlBHIT

State: UTTAR PRADESH

District: PILlBHIT

Sub-District: BARKHERA

Village/Town: Barkhera (NP)

Area Type: Non-Notified

Area Type Category : Safe

(iii) Communication Address

Address Line 1: BAJAJ BHAWAN

Address Line 2: SECTOR-3

Address Line 3: NOIDA

State: UTTAR PRADESH

District: GAUTAM BUDDHA NAGAR

Sub-District:

Pincode: 201301

Phone Number with Area Code:

Mobile Number: 919711991639

Fax Number: 91 120 2534285

E-Mail: Iksinghal@bajajenergy.com

(iv) Salient Features of the Industrial Activity:

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Barkhera falls in Pilibhit district. The district of Pilibhit in Uttar
Pradesh is the north-eastern most district of Rohilkhand division which is situated in the sub-Himalayan belt on the
boundary of Nepal.

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land: Enclose
Documents of Ownership / Lease: ($)

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area

Open Land

Road/ Paved Area

113813.60

3489.00

244896.80

08/03/2018 11 :40 AM

0.00

0.00

0.00

113813.60

3489.00

244896.80

Page 1 of 6
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55Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

69197.95

431397.350.00

0.0069197.95

431397.35

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5073/UP/IND/2018

Rooftop area of building/
sheds

Total

(vi) Drainage in the Area (River/ Nala etc) : Amedi River

(vii) Source of Availability of Surface Water for Not Applicable
Industrial Use (if any - Furnish Details):

(viii) Average Annual Rainfall in the Area (in mm): 1255.90

(ix) Townships / Villages (Within 2km Radius of Barkheda
the Industrial Unit):

(x) Whether Ground Water Utilization for: Existing Industry

Date of Commencement Industry: 29/10/2006

Date of Expansion:

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day): 1285.00 0.00 1285.00

(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00

Total Fresh Water Requirement 1285.00 0.00 1285.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 650.00 0.00 650.00

Total Water Requirement: 1935.00 0.00 1935.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement

(m3/day) (m3/day) (m3/day) in a Year (m3/year)

Industrial Activity 1470.00 0.00 1470.00 120 176400.00

Residential/ 15.00 0.00 15.00 365 5475.00
Domestic

Greenbelt 200.00 0.00 200.00 120 24000.00
Development
/Envlronment
Maintenance

Other Use 250.00 0.00 250.00 120 30000.00

Grand Total 1935.00 0.00 1935.00 235875.00

08/03/2018 11:40 AM Page 2 of6
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56Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5073/UP/IND/2018

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse in Industrial Activity:

ii). Reuse in Green Belt Development:

iii). Other Uses:

(c) Total Treated Water Utilized:

Net Ground Water Requirement:

(m3/day)

800.00

650.00

200.00

200.00

250.00

650.00

1285.00 (m3/day)

(Days)

120

120

120

120

(m3/year)

96000.00

24000.00

24000.00

30000.00

78000.00

Yes /-

Yes /-

Whether Permission
Registered

with CGWA Ilf so
Details Thereof

Whether
Fitted
with

Water
Meter

30.00 Yes

30.00 Yes

Horse
Power

of
Pump

Mode
of

Lift
Name

Submer
sible
Pump

Submer
sible
Pump

2

Operatio
nal Hours

(Day) I
Days
(Year)

200.00 15/120

200.00 15/120

Discharge
(m3/Hour)

7.00

Depth
to

Water
Level

(Meters
below

Ground
Level)

7.00150.00/
150

Tubewell /
2004

2 Tubewell / 150.00 /
2004 150

3. (a). Groundwater Abstraction Structure- Existing:

Number of Existing Structures:

SNo. Type of Depth
Structure (Meter)

Name I Year I
of Diameter

Construction (mm)

(b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures: 0

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission

Name I Year I Water Hours Lift of with Registered
of Diameter Level (Day) I Name Pump Water with

Construction (mm) (Meters Days Meter CGWA Ilf
below (Year) so

Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

A comprehensive report of groundwater study of 5km is enclosed here as Annexure-I

5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

A comprehensive report of groundwater study of 5km, having rainwater harvesting details is enclosed here as Annexure-I
(a).

08/03/2018 11 :40 AM Page 3 of 6
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57Government of India
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Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5073/UPIIND/2018

6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board' State Pollution Control
Board' Bureau of Indian Standards' Ministry of Environment and Forests I Other Central I State Agencies shall
be Annexed.- ($)

Attached Referral Letter

S.No Attached Referral Letter Attachment Name File Name

Referal Letter .pdfReferal Letter1 Ministry of Environment and
Forests

7. Have You Applied Earlier for Groundwater Clearance from CGWA I State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

~ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and I am
Aware that if Any Part of the Data 'Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https:/Ibharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Details:-

Transaction Ref
Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Flies:

1). Site Plan: (Refer: 1 (ii))

S.No Attachment Name File Name

1 PLANT LAYOUT PLANT LAYOUT.pdf

2). Certified Revenue Sketch: (Refer: 1 (ii))

S.No Attachment Name File Name

revanue survey map revanue survey map.pdf

3). Documents of Ownership I Lease: (Refer: 1 (v))

08/03/2018 11 :40 AM Page 4 of 6
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File Name

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5073/UP/IND/2018

S.No Attachment Name

1

2

3

land document

Revenue sheet

upbhulekh report

land document.pdf

Revenue sheet.pdf

upbhulekh report.pdf

4). Source of Availability of Surface Water: (Refer: 1 (vii))

File Name

Gram Panchayat letter for non availability.pdf

S.No Attachment Name

Gram Panchayat letter for non
availability

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

1 Revised Water Balance
Requirement_THN

6). Groundwater Availability Report: (Refer: 4)

No Attachment Found!

S.No Attachment Name File Name

Revised Water Balance Requirement_THN.pdf

7). Details of Rainwater Harvesting 1Artificial Recharge Measures: (Refer: 5)

1 Thanabhawan Sugar Rain Water
Harversting and Arti

8). Authorization:

No Attachment Found!

S.No Attachment Name File Name

Thanabhawan Sugar Rain Water Harversting and Artificial
Rechgarge.pdf

10). Non-Polluting Effluent:

S.No Attachment Name

1 Berkhera Air

2 Berkhera Water

3 CTO

File Name

Berkhera Air.pdf

Berkhera Water.pdf

CTO.pdf

11). Extra Attachment:

S.No Attachment Name File Name

Final-Report Barkheda

12). Scanned Industrial Application:

No Attachment Found!

Final-Report Barkheda.pdf

08/03/2018 11 :40 AM Page 50f6
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Name & Signature of the applicant

(With official seal)Place:

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5073/UP/IND/2018

Date:

Associated User:

Submitted By User:

Submission Date:

BHSLBRKS
BHSLBRKS
08/03/2018

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

08/03/2018 11 :40 AM Page 6of6
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Member (CGWA)

File No: • 21-4/5073/UP/INO/2018_~~~

NOC No: • CGWAINOC/INO/ORIG/2019/4923

Mis Bajaj Hindustan Sugar Ltd.
Bajaj Bhawan, Sector-3, Noida,
District Gautam Buddha Nagar,
Uttar Pradesh - 201301

'm«f fH Cfi l(

cfi~t4 ~\ifR~

~~, -;rcft FC4CfiIf«

aftr Tftrr~ t:i3t IH(;f

Government of India
Central Ground Water Authority
Ministry of Water Resources,
River Development & Ganga Rejuvenation

Date: -1 4 MAR 2019

Sub: - NOC for ground water withdrawal to MIs Bajaj Hindustan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at Town Barkhera
(NP), Block Barkhera, District Pilibhit, Uttar Pradesh - reg.

Refer to your application dated 08/03/2018 for grant of NaC for ground water
withdrawal. Based on recommendation of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 29/11/2018 and further
deliberations on the subject, the NaC of Central Ground Water Authority is hereby
accorded to MIs Bajaj Hindustan Sugar Ltd. in respect of their existing Sugar
manufacturing unit located at Town Barkhera (NP), Block Barkhera, District
Pilibhit, Uttar Pradesh. The NaC is valid from 05/03/2019 to 04/03/2021 and
is subject to the following conditions:-

1. The firm may abstract 1,57,875 cu.m/year of ground water through two (2)
existing tube wells only. No additional ground water abstraction structures shall be
constructed for this purpose without prior approval of the CGWA.
2. Both the wells shall be fitted with digital water flow meter by the firm at its own
cost and monthly ground water abstraction data of each well shall be recorded in a
log book. Compliance to this condition shall be reported within one month from the
date of issue of this letter.
3. Mis Bajaj Hindustan Sugar Ltd., in consultation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow shall implement ground
water recharge measures atleast to the tune of 1,10,700 cu.m/year as proposed, for
augmenting the ground water resources of the area. Firm shall report the compliance
within six months from the date of issue of this letter. Firm shall also undertake
periodic maintenance of recharge structures at.its own cost.
4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.
5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at
suitable locations and install digital water level recorders for- monthly ground water
level monitoring in consultation with the Regional Director, Central Ground Water
Board, Northern Region, Lucknow. Firm shall install telemetry system in one of the

18/11, Jamnagar House, Mansingh Road, New Delhi-ll00ll
Phone: (011) 23383561, Fax: 23382051, 23386743

Website: www.cgwa-noc.gov.in

~~\iWf-~~~
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piezometers and share user ID and password of the telemetry system with the
Regional Director, Central Ground Water Board, Northern Region, Lucknow.
6. The ground water quality shall be monitored once in a year during pre- monsoon
period.
7. The ground water monitoring data in respect of S. No.2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknowon
regUlar basis at least once in a year.
8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.
9. Action taken report in respect of S. NO.1 to 8 shall be submitted to CGWA within
one year period:
10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No.1 to 9.
11. The project proponent shall take all necessary measures to prevent
contamination of groundwater in the premises failing which the firm shall be
responsible for any consequences arising there upon.
12. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable. .
13. The firm shall report self compliance online in the website (www.cgwa­
noc.gov.in) within one year from the date of issue of this NOC.
14. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.
15. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

~<bmro
Member (CGWA)

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhawan,
Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh.
2. The District Magistrate, District Pilibhit, Uttar Pradesh for necessary action.
3. The Assistant Director (RCD), Food Safety and Standards Authority of India,
RegUlatory Compliance Division, FDA Shawan, Kotla Road, New Delhl- 110002.
4. The Regional Director, Central Ground Water Board, Northern Region, Lucknow.
This has reference to your recommendation dated 29/11/2018.
5. The Director, Ground Water Department, Govt. of Uttar Pradesh, 9th floor, Indira
Shawan, Lucknow-226001.
6. Guard File 2018-19.

(
Member (CGWA)
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ANNEXURE-R-13 (Colly)

62
Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5074/UPIIND/2018

1. General Information:

Water Quality: Fresh Water

Application Ty~e Categoryl Type of Application: Sugar

(i) Name of Industry: BAJAJ HINDUSTHAN SUGAR LTD.

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

Address Line 1 : VILLAGE - MAQSOODAPUR

Address Line 2: TEHSIL- POWAYA

Address Line 3 : DISTRICT-SHAHJAHANPUR

State: UTTAR PRADESH

District: SHAHJAHANPUR

Sub-District: BANDA

Village/Town: Maksoodpur

Area Type: Non-Notified

Area Type Category : Safe

(iii) Communication Address

Address Line 1: BAJAJ BHAWAN

Address Line 2: SECTOR-3

Address Line 3: NOIDA

State: UTTAR PRADESH

District: GAUTAM BUDDHA NAGAR

Sub-District:

Pincode: 201301

Phone Number with Area Code:

Mobile Number: 91 9711991639

Fax Number: 91 1202534285

E-Mail: Iksinghal@bajajenergy.com

101125.00

361520.00

3641.00

Grand Total (sq meter)

0.00

0.00

0.00

Proposed (sq meter)

Salient Features of the Industrial Activity:

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Maqsoodapur falls in Powayan block of Shahjahanpur
district.Located in the south-east of Bareilly Division, Shahjahanpur is an agriculture-based district of Uttar Pradesh.
As per government notification, it was established in the year 1813.

(v) Land Use Details of the Existing 1Proposed Industrial Unit Premises Ownership of the Land: Enclose
Documents of Ownership 1Lease: ($)

Land Use Details Existing (sq meter)

Green Belt Area 101125.00

Open Land 361520.00

Roadl Paved Area 3641.00

(iv)

08/03/201812:53 PM Page 1 of 6
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Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5074/UPIIND/2018

Rooftop area of bUildingl
sheds

Total

37000.00

503286.00

0.00

0.00

37000.00

503286.00

(vi) Drainage in the Area (River/ Nala etc) : Storm Water Drain

(vii) Source of Availability of Surface Water for Not Applicable
Industrial Use (if any - Furnish Details):

(viii) Average Annual Rainfall in the Area (in mm): 1046.70

(ix) Townships / Villages (Within 2km Radius of Maksoodpur
the Industrial Unit):

(x) Whether Ground Water Utilization for: Existing Industry

Date of Commencement Industry: 29/10/2007

Date of Expansion:

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day): 1285.00 0.00 1285.00

(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00

Total Fresh Water Requirement 1285.00 0.00 1285.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 650.00 0.00 650.00

Total Water Requirement: 1935.00 0.00 1935.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement

(m3/day) (m3/day) (m3/day) in a Year (m3/year)

Industrial Activity 1470.00 0.00 1470.00 120 176400.00

Residential/ 15.00 0.00 15.00 365 5475.00
Domestic

Greenbelt 200.00 0.00 200.00 120 24000.00
Development
/Environment
Maintenance

Other Use 250.00 0.00 250.00 120 30000.00

Grand Total 1935.00 0.00 1935.00 235875.00

08/03/2018 12:53 PM Page 2 of 6
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64Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5074/UP/IND/2018

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse in Industrial Activity:

ii). Reuse in Green Belt Development:

ill). Other Uses:

(c) Total Treated Water Utilized:

Net Ground Water Requirement:

(m3/day)

800.00

650.00

200.00

200.00

250.00

650.00

1285.00 (m3/day)

(Days)

120

120

120

120

(m3/year)

96000.00

24000.00

24000.00

30000.00

78000.00

Ves 1Ves Attached

Whether Permission
Registered

with CGWA Ilf so
Details Thereof

Ves 1Ves Attach

Whether
Fitted
with

Water
Meter

50.00 Ves

50.00 Ves

Horse
Power

of
Pump

Mode
of

Lift
Name

Submer
sible
Pump

Submer
sible
Pump

2

Operatio
nal Hours

(Day) I
Days
(Year)

150.004/120

150.004/120

Discharge
(m3/Hour)

30.00

Depth
to

Water
Level

(Meters
below

Ground
Level)

30.0070.00/250Borewell 1
2007

1

2 Borewell 1 70.00/250
2007

3. (a). Groundwater Abstraction Structure- Existing:

Number of Existing Structures:

SNo. Type of Depth
Structure (Meter)

Name I Year I
of Diameter

Construction (mm)

(b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures: 0

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission

Name I Year I Water Hours Lift of with Registered
of Diameter Level (Day) I Name Pump Water with

Construction (mm) (Meters Days Meter CGWA Ilf
below (Year) so

Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

Comprehensive report of ground water study of 5km is enclosed here.

5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

Comprehensive report of ground water study of 5km, having rainwater harvesting details is enclosed.

08/03/201812:53 PM Page 3 of 6
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S.No Attached Referral Letter

1 State Pollution Control Board

Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5074/UP/IND/2018

6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board I State Pollution Control
Board I Bureau of Indian Standards I Ministry of Environment and Forests I Other Central I State Agencies shall
be Annexed.- ($)

Attached Referral Letter

Attachment Name File Name

REFERENCE REFERENCE LETTER.pdf
LETTER

7. Have You Applied Earlier for Groundwater Clearance from CGWA I State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

~ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and I am
Aware that if Any Part of the Data 1 Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.001- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https:llbharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Details:-

Transaction Ref
Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:

1). Site Plan: (Refer: 1 (ii))

S.No Attachment Name

plant Layout

2). Certified Revenue Sketch: (Refer: 1 (ii))

plant Layout.pdf

File Name

S.No Attachment Name

Revenue Sketch Revenue Sketch.pdf

File Name

3). Documents of Ownership I Lease: (Refer: 1 (v))

08/03/201812:53 PM Page 4 of6
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File Name

Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5074/UP/IND/2018

S.No Attachment Name

BHSL LAND DOCUMENT BHSL LAND DOCUMENT.pdf

4). Source of Availability of Surface Water: (Refer: 1 (vii))

No Attachment Found!

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

S.No Attachment Name File Name

1 WATER BALANCE MaR

6). Groundwater Availability Report: (Refer: 4)

No Attachment Found!

WATER BALANCE MaR.pdf

7). Details of Rainwater Harvesting / Artificial Recharge Measures: (Refer: 5)

S.No Attachment Name

Maqsoodapur Sugar Rain Water
Harversting and Arti

8). Authorization:

No Attachment Found!

10). Non-Polluting Effluent:

S.No Attachment Name

1 MaR Air

2 MaR Water

11). Extra Attachment:

File Name

Maqsoodapur Sugar Rain Water Harversting and Artificial
Rechgarge.pdf

File Name

MaR Air.pdf

MaR Water.pdf

S.No

1

2

3

Attachment Name

BHSL-Maqsoodapur Hydrogeological
Report

Ponds Agrrement paper

Maqsoodpur receipt

File Name

BHSL-Maqsoodapur Hydrogeological Report.pdf

Ponds Agrrement paper.pdf

Maqsoodpur receipt.pdf

12). Scanned Industrial Application:

No Attachment Found!

08/03/2018 12:53 PM Page 50f6
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Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5074/UPIIND/2018

Date:

Place:

Name & Signature of the applicant

(With official seal)

Associated User :

Submitted By User:

Submission Date:

BHSLMQRS

BHSLMQRS

08/03/2018

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

08/03/2018 12:53 PM Page 6of6
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Government of India

Central Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: MIs Bajaj Hindusthan Sugar Ltd.

Project Address: Tehsil- Powaya,

Village: Maksoodpur Block: Banda

District: Shahjahanpur State: Uttar Pradesh

Pin Code:

Communication Address: Bajaj Bhawan, Sector-3, Noida, District - Gautam Buddha Nagar, Uttar Pradesh - 201301

Address of CGWB Regional Office: Regional Director, Central Ground Water Board, Northern Region, Bhujal Bhawan, Sector
- B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknow, Uttar Pradesh - 226021

1. NOe No.: CGWAINOC/IND/ORIG/2019/5269

2. Application No.: 21-4/5074/UP/IND/2018 3, Category: Industry

4. Project Status: Existing Project 5. NOC Type: New

6. Valid from: 30104/2019 7. Valid up to: 29/04/2021

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m3/day m3/year m3/day m3/year m3/day m3 /year m3/day m3 /year

1285 154200 1285 154200

9. Details of ground water abstraction /Dewatering structures

Total Existing No.:2 I Total Proposed No.:O

DW DCB BW TW MP DW DCB BW TW MP

Abstraction Structure* 0 0 0 2 0 0 0 0 0 0

*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit

10. IQuantum of ground water recharge(m 3/year): 79974

11, Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructedl monitored & Monitoring mechanism. Piezometers

Manual DWLR** DWLR With Telemetry

**DWLR - Digital Water Level Recorder 2 0 1 1

(Compliance Conditions given overleaf)

Digitally signed by
NANDAKUMARAN P
Date: 2019.05.17 12:36:40 +05'30'

Member (CGWA)

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051,23386743

Website: cgwa-noc.gov.in

~~~-<g~16Id~
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without
prior approval of the Central Ground Water Authority (CGWA).

2) The proponent shall seek prior permission from CGWA for any increase in quantum of ground water abstraction (more
than that permitted in NOC for specific period).

3) All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water flow
meters by the firm at its own cost, immediately on completion of their construction or grant ofNOC as the case may
be. In case of renewal ofNOCs, all existing ground water abstraction structures shall continue to be fitted with digital
water flow meters. Intimation of installation of flow meters shall be sent by the proponent to the Regional Director of
CGWB within 6 months of grant of NOC. Daily ground water abstraction data shall be monitored / continue to be
monitored (in case of renewal) by the firm and recorded in a log book. Details of month-wise ground water abstraction
shall be submitted to the Regional Director, CGWB once every year.

4) In case the ground water abstraction is more than 10m3/d, monthly water level monitoring data shall be maintained
and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is more than 500 m3/d,
the firm shall install telemetry system in one of the piezometers and share USER ID and password of the telemetry
system with the Regional Director, CGWB.

5) In case ground water abstraction is more than 10m3/d, ground water quality shall be monitored once in a year (during
pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the extraction is less than 10
m3/day, ground water quality report shall be submitted by the proponent at the time of submission of self-compliance
report.

6) Ground water augmentation measures, as stipulated in the NOC, shall be implemented (in new cases) / continue to be
maintained (in case of renewal) in consultation with the concerned Regional Director, CGWB.

7) Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to the
concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake
periodic maintenance of recharge structures at its own cost.

8) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises,
failing which the firm shal1 be responsible for any consequences arising thereupon.

9) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm
inside the plant premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.

10) The firm shall optimize water use through recycling! reuse of waste water after proper treatment.
11) Wherever the NOC is for abstraction of saline water and the existing wells (s) is fare yielding fresh water, the same

shall be sealed and new tube well(s) tapping saline water zone shall be constructed within 3 months of grant of NOC.
The firm shall also ensure safe disposal of saline residue, if any.

12) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB
for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer
zones of the mine.

13) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional
Director, Central Ground Water Board.

14) The firm shal1 report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year
from the date of issue of this NOC.

15) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction
of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such
matter as applicable.

16) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative
clearances from appropriate authorities.

17) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by
the concerned authorities. Such authorities would consider the project on merits and take decisions independently of
the NOC.

18) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to
ground water or any other related matters.

19) Application for renewal can be submitted online from 90 days before the expiry ofNOC. Ground water withdrawal, if
any, after expiry of NOC shall be illegal & liable for legal action as per provisions of Environment (Protection) Act,
1986.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action
against the proponent.)
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Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1537/UP/IND/2017

1. General Information:

Water Quality: Fresh Water

Application Type Category/ Type of Application: Sugar

(i) Name of Industry: BAJAJ HINDUSTHAN SUGAR LTD.

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

Address Line 1 : VILLAGE - KHAMBHARKHERA

Address Line 2 : TEHSIL- PHOOL BEHAR

Address Line 3 : DISTRICT-LAKHIMPUR KHERI

State: UTTAR PRADESH

District: KHERI

Sub-District: PHOOLBEHAR

Village/Town:

Latitude:

Logitude:

Area Type:

Area Type Category :

(iii) Communication Address

Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

Fax Number:

E-Mail:

Khambhar Khera

Non-Notified

Safe

B-10, BAJAJ BHAWAN

JAMNALAL BAJAJ MARG

SECTOR-3

UTTAR PRADESH

GAUTAM BUDDHA NAGAR

201301

91 1204045376

91 9711991639

91 1202534285

Iksinghal@bajajenergy.com

(iv) Salient Features of the Industrial Activity:

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Khambarkhera falls in Phoolbehar block, Lakhimpur Kheri district.
The district is the largest district in Uttar Pradesh, India, on the border with Nepal. Lakhimpur Kheri district is a part of
Lucknow division, with a total area of 7,680 square kilometers.

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land:

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 45862.00 0.00 45862.00

Open Land 28847.00 0.00 28847.00

10/10/201804:24 PM Page 1 of 6
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71Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/1537/UP/IND/2017

Roadl Paved Area

Rooftop area of buildingl
sheds

Total

201513.00

45540.00

321762.00

0.00

0.00

0.00

201513.00

45540.00

321762.00

(vi) Drainage in the Area (Riverl Nala etc) : Kandwa River

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure Use (Submit Water Availability 1
Non Availability Certificate):($)

(viii) Average Annual Rainfall In the Area (in mm): 1500.03

(ix) Townships 1Villages (Within 2km Radius of Phoolbehar , Bharahra
the Industrial Unit):

(x) Whether Ground Water Utilization for: Existing Industry

Date of Commencement Industry: 06/11/2006

Date of Expansion:

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day): 1225.00 0.00 1225.00

(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00

Total Fresh Water Requirement 1225.00 0.00 1225.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 250.00 0.00 250.00

Total Water Requirement: 1475.00 0.00 1475.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement

(m3/day) (m3/day) (m3/day) in a Year (m3/year)

Industrial Activity 1450.00 0.00 1450.00 365 529250.00

Residential 1 25.00 0.00 25.00 365 9125.00
Domestic

Greenbelt 222.00 0.00 222.00 365 81030.00
Development
IEnvironment
Maintenance

Other Use 300.00 0.00 300.00 365 109500.00

Grand Total 1997.00 0.00 1997.00 728905.00

10/10/2018 04:24 PM Page 2 of6
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72Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1537/UPIIND/2017

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse In Industrial Activity:

Ii). Reuse in Green Belt Development:

iii). Other Uses:

(c) Total Treated Water Utilized:

Net Ground Water Requirement:

(m3/day)

580.00

250.00

0.00

222.00

300.00

522.00

1225.00 (m3/day)

(Days)

365

365

365

365

(m3/year)

211700.00

0.00

81030.00

109500.00

190530.00

3.70 200.00 2/365

3.40 150.00 6 1365

Whether Permission
Registered

with CGWA Ilf so
Details Thereof

Whether
Fitted
with

Water
Meter

Horse
Power

of
Pump

Mode
of
Lift

Name

Submer 62.00 Yes Yes 1-
sible
Pump

Submer 62.00 Yes Yes 1-
sible
Pump

Submer 62.00 Yes Yes/-
sible
Pump

3

Operatio
nal Hours

(Day) I
Days
(Year)

200.00 15/365

Discharge
(m3/Hour)

Depth
to

Water
Level

(Meters
below

Ground
Level)

3.50Borewelll 98.00/16
2006

2 Borewelll 97.00/16
2006

3 Borewelll 94.00/16
2006

3. (a). Groundwater Abstraction Structure- Existing:

Number of Existing Structures:

SNo. Type of Depth
Structure (Meter)

Name I Year I
of Diameter

Construction (mm)

(b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures: 0

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission

Name I Year I Water Hours Lift of with Registered
of Diameter Level (Day) I Name Pump Water with

Construction (mm) (Meters Days Meter CGWA Ilf
below (Year) so

Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report 1Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive report of ground water study of 5km is enclosed here.

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed /Implemented. If Ground Water
Recharge outside the
Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Comprehensive report of ground water study of 5km, having rainwater harvesting details is enclosed here.

10/10/201804:24 PM Page 30f6
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73Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/1537/UPIIND/2017

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent! Approval of Government Agency(Previous: Referral Letter)

Letter Number

S.No Consent IApproval of Attachment Name File Name
Govornment Agency

Central Pollution Control Board UPPCB LETTER UPPCB LETTER CGWA SUGAR.pdf
CGWASUGAR

7. Have You Applied Earlier for Groundwater Clearance from CGWA I State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE· Self Declaration

~ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and I am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector·B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.001- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAD, CGWB and Payable at Faridabad, Haryana.

Demand Draft Details:·

D.O. No.

Bank Name:

Dated:

Amount:

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:

1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name File Name

kkh Sugar Water Requirement
Balance

2). Certified Revenue Sketch: (Refer: 1 (ii))

kkh Sugar Water Requirement Balance.pdf

S.No Attachment Name

Land Details BHSL KKH Sugar

File Name

Land Details BHSL KKH Sugar.pdf

3). Documents of Ownership I Lease: (Refer: 1 (v))

10/10/201804:24 PM Page 4 of6
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Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

File Name

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/1537/UPIIND/2017

S.No Attachment Name

BHSL KKH LAND KHAUTANI BHSL KKH LAND KHAUTANl.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (vii))

No Attachment Found!

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

File Name

kkh Sugar Water Requirement Balance.pdf

S.No Attachment Name

kkh Sugar Water Requirement
Balance

6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

S.No Attachment Name File Name

Piezometer data Khambharkhera site Piezometer data Khambharkhera site.pdf

File Name

Khambarkhera Rain Water Harversting and Artificial Rechgarge.pdfKhambarkhera Rain Water
Harversting and Artificia

8). Authorization Letter (Previous: Authorization) :

No Attachment Found!

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No Attachment Name

10). Ground Water Quality Report(Prevlous: Non-Polluting Effluent) :

S.No Attachment Name File Name

1 KKH AIR

2 KKH WATER

KKH Air.pdf

KKH Water.pdf

11). Extra Attachment:

S.No Attachment Name

BHSL-KHAMBARKHERA Lakhimpur
Hydrogeological Report

2 KHAMBARKHERA_SUGAR_DD

3 Cess Return Form Sugar
KHAMBARKHERA2015 -16

12). Scanned Industrial Application:

No Attachment Found!

File Name

BHSL-KHAMBARKHERA Lakhimpur Hydrogeological Report.pdf

KHAMBARKHERA_SUGAR_DD.pdf

Cess Return Form Sugar KHAMBARKHERA2015 -16.pdf

10/10/201804:24 PM Page 50f6
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75Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Name & Signature of the applicant

(With official seal)Place:

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1537/UP/IND/2017

Date:

Associated User:

Submitted By User:

Submission Date:

BHSLKKHS
BHSLKKHS
30103/2017

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

---------------------------------------------------------------------------------------

10/10/201804:24 PM Page 6 of6
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MEMBER SECRETARY

File No: - 21-4/1537/UP/IND/2017 - 5'37-

NOC No: - CGWAINOC/IND/ORIG/2018/3352

To

~ Bajaj Hindusthan Sugar Ltd.
B-10, Bajaj Bhawan. Jamnalal Bajaj Marg, Sector 3.
District Gautam Buddha Nagar,
Uttar Pradesh - 201301

cqmr fl(CfiH

cia~~~~~
"iIFr tiflltR,~ ~Cfiltl

~ '*rr~¥iSUH~

Government of India
Central Ground Water Authority .
Ministry of Water Resources, .
River Development & Ganga Rejuvenation

Date:- 05 APR 2018

Sub:- NOC for ground water withdrawal to Mis Bajaj Hindusthan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at, Village
Khambharkhera, Block Phool Behar, District Lakhimpur Kheri, Uttar Pradesh­
reg.

Refer to your application for grant of NOC for ground water withdrawal dated
30103/2017. Based on recommendations of Regional Director. Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 17/01/2018 and further
deliberations on the subject, the NOC of Central Ground Water Authority for ground
water withdrawal is hereby accorded to MIs Bajaj Hindusthan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at Village
Khambharkhera, Block Phool Behar, District Lakhimpur Kheri, Uttar Pradesh.
The NOC is valid from 19/03/2018 to 18/03/2020 and is subject to the following
conditions:-

1. The firm may abstract 1,225 cu.m/day of ground water (and not exceeding
4,47,125 cu.m/year). through three (3) existing tube wells only. No additional ground
water abstraction structures shall be constructed for this purpose without prior
approval of the CGWA.
2. All the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter.
3. Mis Bajaj Hindusthan Sugar Ltd., in consultation with the Regional Director.
Central Ground Water Board, Northern Region. Lucknow shall implement ground
water recharge measures atleast to the tune of 2,71,380 cu.m/year as proposed. for
augmenting the ground water resources of the areas where post monsoon water
level is more than 5 meter below ground level. Firm shall report the compliance
within six months from the date of issuance of this letter. Firm shall also undertake
periodic maintenance of recharge structures at its own cost.
4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.
5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051. 23386743

Website: www.cgwa.noc.gov.in
~~uror·~~cm;J

CONSERVE WATER - SAVE LIFE
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suitable location and install digital water level recorder on both the piezometers for
monthly ground water level monitoring in consultation with the Central Ground Water
Board, Northern Region, Lucknow. The firm shall install telemetry system on one (1)
piezometer and share the user 10 and password with the Regional Director, Central
Ground Water Board, Northern Region, Lucknow.
6. The ground water quality shall be monitored twice in a year (during pre and post­
monsoon periods).
7. The monitoring data in respect of S. No.2, 5 & 6 shall be submitted to Central
Ground Water Board, Northern Region, Lucknow on regular basis at least once in a
year.
8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.
9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.
10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 9.
11. This NaC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tUbewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable. '
12. The firm shall report self compliance online in the website (www.cgwa­
noc.gov.in) within one year from the date of issue of this NOC.
13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.
14. The NaC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NaC.

~
Member Secretary

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request to ensure that the conditions mentioned in the
NOe are complied by the firm in consultation with the District
Magistrate, District Kheri, Uttar Pradesh.

2. The District Magistrate, District Kheri, Uttar Pradesh for necessary action.
3. The Regional Director, Central Ground Water Board, Northern Region,

Lucknow. This has reference to your recommendation dated 17/01/2018.
4. Guard File 2017-18.

I
Member Secretary
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78Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/1538/UP/IND/2017

1. General Information:

Water Quality: Fresh Water

Application Type Categoryl Type of Application: Sugar

(i) Name of Industry: MIS BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

Address Line 1 : MIS BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

Address Line 2: KUNDERKHI, GONDA

Address Line 3: UTTAR PRADESH

State: UTTAR PRADESH

District: GONDA

Sub-District: JHANJHARI

Village/Town:

Latitude:

Logitude:

Area Type:

Area Type Category :

(iii) Communication Address

Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

Fax Number:

E-Mail:

(iv) Salient Features of the Industrial Activity:

Motiganj railway station NE 3.45 km
Motiganj railway station road 2.24 km SE
Kahoba seasonal nalla- 0.25 km (W)
1.14 km chaksad WNW
Ghachpara-0.22 km (W)
Harhava-1.46km(E)
Chachpara Kanoongo-1.14km(SSW)
KUNDERKHI-1.57KM(SSE)

10/10/201804:15 PM

Kundrkhi

Non-Notified

Safe

BAJAJ BHAWAN

B-10, SECTOR-3, NaiDA

UTTAR PRADESH

UTTAR PRADESH

GONDA

JHANJHARI

250502

91 9721108555

Iksinghal@bajajenergy.com

Page 1 of 6
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79Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1538/UP/IND/2017

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land:

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 148797.00 148797.00

Open Land 249564.00 249564.00

Road/ Paved Area 16195.00 16195.00

Rooftop area of building/ 36345.00 36345.00
sheds

Total 450901.00 450901.00

1151.80

1.14 km chaksad WNW
Ghachpara-0.22 km (W)
Harhava-1.46km(E)
Chachpara Kanoongo-1.14km(SSW)
KUNDERKHI-1.57KM(SSE)

Existing Industry(x) Whether Ground Water Utilization for:

(vi) Drainage in the Area (River/ Nala etc) : Kahoba seasonal nalla- 0.25 km (E)

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure Use (Submit Water Availability /
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm):

(ix) Townships / Villages (Within 2km Radlius of
the Industrial Unit):

Date of Commencement Industry: 01/10/2007

Date of Expansion:

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day): 2000.00 0.00 2000.00

(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00

Total Fresh Water Requirement 2000.00 0.00 2000.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 782.00 0.00 782.00

Total Water Requirement: 2782.00 0.00 2782.00
(a+b+c+d)(m3/day)
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80Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

42076.00

62712.00

372788.00

Annual
Requirement

(m3/year)

265990.00

2010.00

134

134

134

134

No. of
Operational Days

in a Year

314.00

468.00

2782.00

Total
Requirement

(m3/day)

1985.00

15.00

0.00

0.00

0.00314.00

468.00

2782.00Grand Total

Industrial Activity

Residential I
Domestic

Greenbelt
Development
IEnvironment
Maintenance

Other Use

Application Number: 21·4/1538/UPIIND/2017

(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed
Requirement Requirement

(m3/day) (m3/day)

1985.00 0.00

15.00 0.00

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse in Industrial Activity:

ii). Reuse in Green Belt Development:

iii). Other Uses:

(c) Total Treated Water Utilized:

Net Ground Water Requirement:

(m3/day)

1000.00

782.00

390.00

314.00

78.00

782.00

2000.00 (m3/day)

(Days)

134

134

134

134

(m3/year)

134000.00

52260.00

42076.00

10452.00

104788.00

4.30 150.00 5/134

4.30 150.00 51 134

(b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures:

Whether Permission
Registered

with CGWA Ilf so
Details Thereof

Whether
Fitted
with

Water
Meter

Horse
Power

of
Pump

Mode
of

Lift
Name

Submer 50.00 Yes No 1-
sible
Pump

Submer 50.00 Yes No 1-
sible
Pump

Submer 50.00 Yes No 1-
sible
Pump

0

3

Operatio
nal Hours

(Day) I
Days
(Year)

150.00 5/134

Discharge
(m3/Hour)

Depth
to

Water
Level

(Meters
below

Ground
Level)

4.301 Borewell 1 122.001
2007 400

2 Borewell 1 122.001
2007 400

3 Borewell 1 122.001
2007 400

3. (a). Groundwater Abstraction Structure- Existing:

Number of Existing Structures:

SNo. Type of Depth
Structure (Meter)

Name I Year I
of Diameter

Construction (mm)
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81Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1538/UP/IND/2017
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether

Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name I Year I Water Hours Lift of with Registered

of Diameter Level (Day) I Name Pump Water with
Construction (mm) (Meters Days Meter CGWA Ilf

below (Year) so
Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive Report on Groundwater Condition is enclosed as Annexure-I

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed /Implemented. If Ground Water
Recharge outside the
Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Details of Rain water harvesting is enclosed as Annexure-I

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency(Previous: Referral Letter)

Letter Number

S.No Consent /Approval of
Govornment Agency

State Pollution Control Board

Attachment Name

Annexure-V Referral letter.pdf

File Name

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

~ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and I am
Aware that if Any Part of the Data 1 Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAD, CGWB and Payable at Faridabad, Haryana.

Demand Draft Details:-

D.O. No.

Bank Name:

Dated:

Amount:

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.
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File Name

Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/1538/UP/IND/2017

Attached Files:

1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name

Annexure-II

2). Certified Revenue Sketch: (Refer: 1 (ii))

No Attachment Found!

SITE PLAN.pdf

3). Documents of Ownership / Lease: (Refer: 1 (v))

S.No Attachment Name File Name

1 Annexure-III Land Ducument.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (Vii))

No Attachment Found!

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

S.No Attachment Name

1 Annexure-IV

File Name

Water balance of sugar unit.pdf

6). Hydrogeological Report(Prevlous: Groundwater Availability Report) : (Refer: 4)

No Attachment Found!

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No Attachment Name File Name

Annexure-I

8). Authorization Letter (Previous: Authorization) :

No Attachment Found!

HYDROGEOLOGICAL REPORT OF KUNDERKHl.pdf

10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name

Annexure-VI Non polluting effluent.pdf

File Name

11). Extra Attachment:

S.No Attachment Name

1 Annexure-VII

12). Scanned Industrial Application:

No Attachment Found!

CTO.pdf

10/10/201804:15 PM

File Name
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83Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Name & Signature of the applicant

(With official seal)Place:

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/1538/UP/IND/2017

Date:

Associated User: bhslkun

Submitted By User: bhslkun

Submission Date: 30103/2017

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

-------

10/10/201804:15 PM Page 6 of 6
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84
Member Secretary

File No: - 21-4/1538/UP/IND/2017 -- ~~

NOC No: - CGWA/NOC/IND/ORIG/2018/3340

MIs Bajaj Hindustan Sugar Ltd. (Sugar Unit)
Bajaj Bhawan, B-10, Sector-3,
Block Jhanjhari, District Gonda,
Uttar Pradesh - 250502

cqm fI{CfiI{

~~~~~
~ eflle;r~, ~ Pc:tCfilfi

altt '*rr~ 434IHlI

Government of India
Central Ground Water Authority
Ministry of Water Resources,
River Development & Ganga Rejuvenation

Date: -05 APR 2018

, ..

Sub:- NOC for ground water withdrawal to MIS Bajaj Hindustan Sugar Ltd.
(Sugar Unit) in respect of their existing Sugar manufacturing unit located at
Village Kunderkhi, Block Jhanjhari, District Gonda, Uttar Pradesh - reg.

Refer to your application for grant of NOC for ground water withdrawal dated
30/03/2017. Based on recommendations of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 14/12/2017 and further
deliberations on the subject, the NOC of Central Ground Water Authority for ground
water withdrawal is hereby accorded to MIs Bajaj Hindustan Sugar Ltd. (Sugar
Unit) in respect of their existing Sugar manufacturing unit located at Village
Kunderkhi, Block Jhanjhari, District Gonda, Uttar Pradesh. The NOC is valid
from 13/03/2018 to 12/03/2020 and is subject to the following conditions:-

1. The firm may abstract 2.000 cu.m/day of ground water (and not exceeding
2,68,000 cu.m/year), through three (3) existing tube wells only. No additional ground
water abstraction structures shall be constructed for this purpose without prior
approval of the CGWA.
2. All the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter. .
3. MIs Bajaj Hindustan Sugar Ltd (Sugar Unit), in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow shall implement
ground water recharge measures atleast to the tune of 1.40,410 cu.m/year as
proposed. for augmenting the ground water resources of the areas where post
monsoon water level is more than 5 meter below ground level. Firm shall report the
compliance within six months from the date of issuance of this letter. Firm shall also
undertake periodic maintenance of recharge structures at its own cost.
4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.
5. The firm, at its own cost, shall construct two (2) observation wells (piezometer) at
suitable locations and install digital water level recorders on both the piezometers for
monthly ground water level monitoring in consultation with the Central Ground Water
Board, Northern Region, Lucknow. The firm shall install telemetry system on one of

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: www.cgwa.noc.gov.in
~~~-~~cm;r

CONSERVE WATER - SAVE LIFE
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85
the piezometer and share the user 10 and password with the Regional Director,
Central Ground Water Board, Northern Regior), Lucknow.
6. The ground water quality shall be monitored twice in a year (during pre and post­
monsoon periods).
7. The monitoring data in respect of S. No.2, 5 & 6 shall be submitted to Central
Ground Water Board, Northern Region, Lucknow on regular basis at least once in a
year.
8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.
9. Action taken report in respect of S. NO.1 to 8 shall be submitted to CGWA within
one year period.
10. This NaC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No.1 to 9.
11. This NaC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.
12. The firm shall report self compliance online in the website (www.cgwa­
noc.gov.in) within one year from the date of issue of this NaC
13. This NaC does not absolve the applicant / proponent of this obligation I
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.
14. The NaC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NaC.

~-
Member Secretary

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP
Bhawan, 'Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Gonda, Uttar Pradesh.

2. The District Magistrate, District Gonda, Uttar Pradesh for necessary action.
3. The Regional Director, Central Ground Water Board, Northern Region,

Lucknow. This has reference to your recommendation dated 14/12/2017.
4. Guard File 2017-18.

/
Member Secretary
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ANNEXURE-R-16 (Colly)

86
Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5079/UP/IND/2018

1. General Information:

Water Quality: Fresh Water

Application Type Categoryl Type of Application: Sugar

(i) Name of Industry: MIS BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

Address Line 1 : MIS BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

Address Line 2 : BALRAMPUR, UTRAULA

Address Line 3: UTTAR PRADESH

State: UTTAR PRADESH

District: BALRAMPUR

Sub-District: SHRIDUTTGANJ

Safe

201301

Itai Maida

Non-Notified

Iksinghal@bajajenergy.com

91 9919001791

BAJAJ BHAWAN

B-10, SECTOR-3, NOIDA,

UTTAR PRADESH

UTTAR PRADESH

GAUTAM BUDDHA NAGAR

VillagelTown:

Latitude:

Logitude:

Area Type:

Area Type Category :

(iii) Communication Address

Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

Fax Number:

E-Mail:

(iv) Salient Features of the Industrial ActiVity:

DHOWADABER-o.54KM, SE CHAWAI KHURD-Q.41 KM,WNW SAHDEIA-1.23KM, NNW KHARDAURI-1.50, NNE
VISAMBHERPUR-1.42KM ENE
PRIMARY SCHOOL AT ITAI MAIDM.73KM, (S)
GOVT SCHOOL AND INTER COLLEGE AT VISAMBHERPUR-1.42KM, ENE SH-26 1.6 NE
RAPTI RIVER- 4 km NE

(v) Land Use Details of the Existing I Proposed Industrial Unit Premises Ownership of the Land:

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 160739.00 160739.00

10/10/201804:17 PM Page 1 of 6
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87Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

976.73

DHOWADABER-0.54KM, SE CHAWAI KHURD-0.41KM,WNW
SAHDEIA-1.23KM, NNW KHARDAURI-1.50, NNE
VISAMBHERPUR-1.42KM ENE ITAI MAIDA-1.73KM, (S)

Existing Industry

487088.00

256659.00

19936.00

49754.00

256659.00

19936.00

49754.00

(x) Whether Ground Water Utilization for:

Application Number: 21-4/5079/UPIIND/2018

Open Land

Roadl Paved Area

Rooftop area of buildingl
sheds

Total 487088.00

(vi) Drainage in the Area (Riverl Nala etc) : RAPTI RIVER- 4 km NE

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure Use (Submit Water Availability 1
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm):

(ix) Townships / Villages (Within 2km Radius of
the Industrial Unit):

Date of Commencement Industry: 25/02/2008

Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day): 2094.00 0.00 2094.00

(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00

Total Fresh Water Requirement 2094.00 0.00 2094.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 610.00 0.00 610.00

Total Water Requirement: 2704.00 0.00 2704.00
(a+b+c+d)(m3/day)

10/10/201804:17 PM Page 2 of 6
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88Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

31200.00

42000.00

324480.00

Annual
Requirement

(m3/year)

249480.00

1800.00

120

120

120

120

No. of
Operational Days

in a Year

260.00

350.00

2704.00

Total
Requirement

(m3/day)

2079.00

15.00

0.00

0.00

0.00260.00

350.00

2704.00Grand Total

Industrial Activity

Residential/
Domestic

Greenbelt
Development
/Environment
Maintenance

Other Use

Application Number: 21·4/5079/UP/IND/2018

(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed
Requirement Requirement

(m3/day) (m3/day)

2079.00 0.00

15.00 0.00

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse in Industrial Activity:

ii). Reuse in Green Belt Development:

iii). Other Uses:

(c) Total Treated Water Utilized:

Net Ground Water Requirement:

(m3/day)

763.00

610.00

350.00

260.00

0.00

610.00

2094.00 (m3/day)

(Days)

120

120

120

120

(m3/year)

91560.00

42000.00

31200.00

0.00

73200.00

4.00 200.00 6 1120

4.00 200.00 6 1120

(b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures:

Whether Permission
Registered

with CGWA Ilf so
Details Thereof

Whether
Fitted
with

Water
Meter

Horse
Power

of
Pump

Mode
of
Lift

Name

Submer 50.00 Yes No 1-
sible
Pump

Submer 50.00 Yes No 1-
sible
Pump

Submer 50.00 Yes No 1-
sible
Pump

0

3

Operatio
nal Hours

(Day) I
Days
(Year)

200.00 6 1120

Discharge
(m3/Hour)

Depth
to

Water
Level

(Meters
below

Ground
Level)

4.001 Borewell/ 122.00/
2008 400

2 Borewell/ 122.001
2008 400

3 Borewelll 122.001
2008 400

3. (a). Groundwater Abstraction Structure· Existing:

Number of Existing Structures:

SNo. Type of Depth
Structure (Meter)

Name I Year I
of Diameter

Construction (mm)

10/10/201804:17 PM Page 3 of6
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89Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5079/UP/IND/2018
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether

Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name I Year I Water Hours Lift of with Registered

of Diameter Level (Day) I Name Pump Water with
Construction (mm) (Meters Days Meter CGWA Ilf

below (Year) so
Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive Report note on Groundwater Condition of 5km area is enclosed as Annexure-I

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed /Implemented. If Ground Water
Recharge outside the
Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Details of Rainwater harvesting is enclosed as Annexure-I

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent! Approval of Government Agency(Previous: Referral Letter)

Letter Number

S.No Consent /Approval of
Govornment Agency

State Pollution Control Board

Attachment Name File Name

ANNEXURE-VI Notice CGWA BHSL UTR.pdf

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

~ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and I am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is SUbject to Modification from Time to Time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.001- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https:/Ibharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Details:-

Transaction Ref
Number:-

Dated:-

10/10/201804:17 PM Page 4 of 6

1231



90Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation .
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21·4/5079/UP/IND/2018

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:

1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name File Name

ANNEXURE-II

2). Certified Revenue Sketch: (Refer: 1 (ii))

No Attachment Found!

MASTER LAYOUT UTRAULA UNIT-Model.pdf

3). Documents of Ownership / Lease: (Refer: 1 (v))

S.No Attachment Name File Name

1 ANNEXURE-III Land Details BHSL UTR.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (Vii))

5.No Attachment Name

ANNEXURE-IV Water un availabilty UTR.pdf

File Name

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

5.No Attachment Name

ANNEXURE-V

File Name

Water balance-Sugar_UTRUALA 1.pdf

6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

5.No Attachment Name

1 ANNEXURE-I RWH Report.pdf

File Name

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

5.No Attachment Name File Name

ANNEXURE-I

8). Authorization Letter (Previous: Authorization) :

No Attachment Found!

RWH Report.pdf

10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

5.No Attachment Name

ANNEXURE-VII

File Name

Bajaj Hindustan Sugar Ltd Utraula Reports.PDF

11). Extra Attachment:

5.No Attachment Name

ANNEXURE-VIII

File Name

Extra.pdf

12). Scanned Industrial Application:

10/10/201804:17 PM Page 5 of 6
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91Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOe)

Application Number: 21-4/5079/UP/IND/2018
No Attachment Found!

Date:

Place:

Associated User:

Submitted By User:

Submission Date:

BHSLUTR
BHSLUTR
10103/2018

Name & Signature of the applicant

(With official seal)

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

10/10/201804:17 PM Page 6 of 6
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Government of India
Central Ground Water Authority
Ministry of Water Resources,
River Development & Ganga Rejuvenation

Member (CGWA)

File No: - 21-4/5079/UP/IND/2018 - dr..3c5( J

NOC No: - CGWAINOC/IND/ORIG/2018/4394

Mis Bajaj Hindustan Sugar Ltd. (Sugar Unit)
Bajaj Bhawan, B-10, Sector-3, Noida,
District Gautam Buddha Nagar,
Uttar Pradesh - 201301

Date:- 19 DEC 2018

•

SUb:- NOC for ground water withdrawal to MIs Bajaj Hindustan Sugar Ltd.
(Sugar Unit) in respect of their existing Sugar manufacturing unit located at
Utraula, Village Itai Maida, Block Shridu"4ganj, District Balrampur, Uttar
Pradesh - reg.

Refer to your application dated 10/03/2018 for grant of NOC for ground water
withdrawal. Based on recommendation of Regional Director, Central Gr~und Water
Board, Northern Region, Lucknow vide his letter dated 06/08/2018 and further.
deliberations on the subiect. the NOe of CentrAl r,rQ~-,r.d \N9.ter: .A.~thor:it~1 :~ ~~~:;;tJ

accorded to MIs Bajaj Hindustan Sugar Ltd. (Sugar Unit) ·in respect of their
existing Sugar manufacturing unit located at Utraula, Village Itai Maida, Block
Shriduttganj, District Balrampur, Uttar Pradesh. The NOC is valid from
16/11/2018 to 15/11/2020 and is subject to the following conditions:-

1. The firm may abstract 2,094 cu.m/day (and not exceeding 2,51,280 cu.m/year) of
groUlld water through three (3) existing tube w' :15 only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
the CGWA.
2. All the wells shall be fitted with digital water flow meter by the firm at its own cost
and monthly ground water abstraction data of each well shall be recorded in a log
book. Compliance to this condition shall be reported within one month from the date
of issue of this letter.
3. Mis Bajaj Hindustan Sugar Ltd. (Sugar Unit), in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow shall implement
ground water rEcharge me3Zl)r:~s atle:~st to thp tunA of 1,35,250 cu.m/year as
proposed, for augmenting the ground water resources of the area where post
monsoon water level is more than 5 meter below ground level. Firm shall report the
compliance within six months from the date Of issue of this letter. Firm shall also
undertake periodic maintenance of recharge structures at its own cost.
4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region. Lucknow for verification under intimation to this office.

18/11. Jamnagar House. Mansingh Road. New Delhi-11 0011
Phone: (011) 23383561 Fax: 23382051. 23386743

Website: www cgwa.noc.gov.in

i1~Q;J' ~r<f~(i iJl"('\ ;g "<': x ~ ~!frM <l\-rl

CONSERVE WATER - SAVE LIFE
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93
5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at
suitable locations and install digital water level recorders on both the piezometers for
monthly ground water level monitoring in cons; Iitation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow. The firm shall install
telemetry system in one of the piezometers and shall share the user ID and
password of the telemetry system with the Regional Director, Central Ground Water
Board, Northern Region. Lucknow.
6. The ground water quality shall be monitored once in a year during pre- monsoon
period.
7. The ground water monitoring data in respect of S. No.2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknowon
regular basis at Jea~t onc~ in a year.
8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.
9. Action taken report in respect of S. NO.1 to 8 shall be submitted to CGWA within
one year period.
10. This NaC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. NO.1 to 9.
11. This NaC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.
12. The firm shall report self compliance online in the website (www.cgwa­
noc.gov.in) within one year from the date of issue of this NaC.
13. This NaC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.
14. The NaC does not imply that other statutor 1administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

Member (CGWA)
Copy to:

1.The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhawan,
Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh.
2. The District Magistrate, District Balrampur, Uttar Pradesh for necessary action.
3. The Assistant Director (RCD), Food Safety and Standards Authority of India,
Regulatory Compliance Division, FDA Bhawan, I~otla Road, New Delhi - 110002.
4. The Regional Director, Central Ground Water Board, Northern Region, Lucknow.
This has reference to your recommendation dated 06/08/2018.
5. Guard File 2018-19.

/
Member (CGWA)
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    ANNEXURE-R-17 94

GOVERNMENT Of INDIA
i"HNISTRY OF J~,l SHA.KTHI

OEPART:ClENT Of WATm RESOURCfS, RIVER N:VHOPMENT l\NO GANGA RfJUVf:\''lATION

CENTRAl GROUND WATER AUTHORITY
fCOli:~titut;.:.d under section 3(3) of Environment (Protedion) Act, 1986}

i'Jo 26-1/CGvVA/PN/2.018

9unuc NonCE

Dated 01.04.2020

SUR: J\TTE:i'H iOi'~ OF ALL EXIST1'\G G;:<!~!lJI\][; WA'Tf-:R USERS a.,ICLUDING
I[,JDUSTPlt\L,;(~F;:!P.STRUCTURE Ai\ID '\'1Ir'nl~G F'ROJECTS,

1'1 \: ,'.!; !"A ~~f;e prevad:nq Slt\JC)!.":OI': ~)1 !,I,J~ dqi:'1)i~ j(~ tht.' ~:::j;,:.~ C~)U~it!y ck!12 t~·)

',':h'lU, 9, i'!',(; dat0 1\)1 subl\)i~;::;i()'i (Ii ar\);:c,:i'ioll fe:' HOC L:r ground WJtu

:JLst I'~~C tlun b'i thf:~ e~~i~~,t~ng ~ncJustrit:~~j; jr:f~ a::~t! u:~{ ~ ~n-! (lnc! i~n' rt{ll!] r~r()j:.~cLs is he!'{;::;L;y

t'il':-r~ck:c U!i Y;!11 Jun,,~, 2020,

f\1I the user's lirawing orouncl wat.,?;r ,:II'C' iJclviseci to ~:lIt)mit their applications
fc~ f'·10e: l..:r~li; Ii' l'ji;-Cu(]h fK)CAP !lC! ;~1' ,~iI i):;VJ;\

~J() ti('lrc~ ccpy C/ (i~puc~:]cic.,r, qr 3,::.' C·t.!':,·-I UC.~ unl~:(li~·: al·~: heing aCc0ptecJ ):
'-:":',:)iC':i;J! Ofnc',~ or CG\fllB in order tv ':DI't0In t jeC;! p3n(h:~fT;<-, /\1: riv:: docLIIlli:::nts are to
De dp:oe.decl on NOCAP portal while sulJmitting applicatioi)

Ttlt2 detailed dii'(ctions I I2xlsl:ir:::;! gUich,:,!i'!c:s etr.:" <:m: aVCtiIZJb\f::~ Oil th':: web link:
,.f\\jV\·.~::S1';\'d r:(J·,uc:\~:.iI·~/~_.JJ1~1:,)g !?a~:j~:~/(;n;i,,·~t~,:· \\':J~(:~f .r·;tni l (:f~\"!J~~:;tQ.-'{jn '

(, C.t-ATl)
CHAIRI"lAN
01.04.2020
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ANNEXURE-R-18 95
• NOCAP x + x

~; cgwa-noc.gov.in/landingpage/LatestUpdate.htm [] 0

• Notice- VC Meeting to discuss hosting telemetry data in Single cloud server. -

• Public Notice- Submission of Reports. -

• Public Notice- Digital Water Flow Meter...

• Public Notice 26-0ct-2020.•

• Rajiv Gandhi National Ground Water Training Institute and Research institute invites application for accreditation of ground
water professional from Firms/ Individuals in enclosed format. These accredited firm/ Individuals will obtain the required
eligibility to prepare Hydrogeological and Impact Assessment report, which are required for partial fulfilment of applications
submitted by Industries/ Infrastructure Projects/ Mining projects to obtain NOC from CGWA.
Applications can be send on email rgi-cgwb@nic.in by 10/11/2020...

Rajiv Gandhi National Ground Water Training.
Download Forms for Accreditation.
Download Accreditation Policy CGWA.

• Result- Young Professional (Legal)...

• NOTICE OS-Oct-2020...

• Guidelines to regulate and control ground water extraction in India (24-Sep-2020).•

• No hard copy of application or any other documents shall be accepted at regional office w.e.f. 05/02/2020. All the documents
are to be uploaded on NOCAP portal while submitting application...

n- c- • • .. • I

.!:!: wc II!L~ _ !la. ~ '0'" '0\ ... ~ = ~ '" ENG IG t:]l)) ~ 1022 a-=- Hale •• i5 .i.iiI ...... r::I '..'"1' _ ~... IN '=1 26-02-2024 -. -
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ANNEXURE-R-19

96--- . Uttar Pradesh ShasDn
Namami Gange Tatha Gramin .Jalapurti AI111bhag-3

In pursuance of the provisions of clause (3) or Article 34R of the Constitution. the GOVCl'I1llr is pk:asl:c1

to order the pub Iications of the following English translation of noti ficatiol1 no.(fX5il6-3 -2020- IOgw-20 14. c1<1kd

b OC:\-c1:::ex 2020.

NOTIFICATION

No. ((;2~76-3-2020-1 Ogw-20 14(Niyal1lavali)
Lucknow, D,lled (; l)c.jl-obe~· 2020

In exercise orthc powers conferred by section 49 of the Uttar I>r<ldesh Ground Water (Mani1gcl11~nt and

Regulatioll) Act, 2019 (U.!'. Aelno. 13 01'2019) read with section 21 of the Ultar Pradesh Gcncrol Cliluses I\cl,

190<1 (U. P. Aet no. I of 1904) the Governor is pleased to make the following rilles with i1 view to amcnding tht::

Uuar Pradesh Ground Water (Managemcnt and Regulation) Rules. 2020.

THE UTTAR PRADESH GROUND WATER (MANAGEMENT AND REGULATION)

(FIRST AMENDMENT) RULES, 2020

Shon tille and I.
commencement

(I) These rules may be called the Ult,lI' Pradesh Ground Water (ManagelllCilt <1nd

R~gulation) (First Amendmcnt) Rules. 2020.

(2) They shall come inl:O force with effecl Ii'om the date ortherr publication in the

Gazelte

Amendmcnl of rule
2

2. fn the Ullar Pradesh Ground Water (Managemcnt and Regul<1lion) Rules. 2020

hereinafter referred to as the said rules in rule 2 in sub-rule (I) after clause (c), the

following clause shall be in.wrled, namely: -

"(ca) Ground Water Fund"mcans fund created under section 48 of the ACl for

depos;tion of the receipts on account of penalties, registralion fees, fee on ground

waleI' extraction etc. Account for Ground WaleI' Fund shall be 8235002000400 undcr

Public head AccoLJnl."

Amendmen1 of rule 3.
6

(n the said rules, in rule 6 . for sub-rules (2) and (3) set out in Column I below, the
sub rules as set out in Colullln 2 shall be .l'1Ih.l'titl/led, namely:-

COLUMN-I COLUI\t1N-2

Existing suh-I'ules

(2) Any existing COlllmercial or
Industrial or In I'rastructural or bul k
user. who has sunk n well for
extracting or using ground water in
notified area or non-notified area
bcfore th~ date of coming into force of
the Act, and have valid No Objection
Certitieate issued by either Central
Ground Water Authority or by Ground
Water Oepal1l1lcnt. Uttar Pradesh for
extracting or using ground water, shall
make, in Form 1(8), all applicCltioll
referred to ill sub-s.cction (I) of
section 1001' sllb-section (I) of section
I t ofthe Act, within a period of ninety
days From the date of coming into
force ofthe Act. to the District Ground
Water Management Council;

S/lIl-l'lIles (/,1' herehy subs/itilled

(2) Any existing Commercial or Industrial or
Infr<lstructurn[ or bulk user. wlio has. sunk C\ •

well for extracting or lIsing ground water ill

notified area or non-notified area before the
dille ofcaming into force of the Act. and hns a
valid No Objcction Certificate isslIcd by either
Central Grollnd Water Authority or by Ground
WlIter Department, Uttar Pradesh for
extracting or using ground water, shall make.
in Form 1(13), an application referred to in sub·
section (I) of section 10 or sub-section (I) of
section 11 of Act, within a period of one yea'\,
fi'01l1 the dare ofeoming into Force of the Rules.
to the District Ground Water Management
Council:
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97(3) Every existing. user or gwund IVal!.:1:. oiller
than those mentioned in s.uh-c1~luse 11) or nile
6, including domestic and ag.ricultllre users lll'
ground waleI', who have sunk wellm horing ill
his or her premises or ,lgrit:ultllral lalld
hnldillgs. shall make. in Form I Ie). ;111

apJilicatiol1 refclTcd to ill sub-seetiol1 (2) or
section 10 or slIb-section (2) or sectioll I I or
Act. within a period uf eightecn months rrol11
the date of coming into force or these rules. 10

the Block Panchayat Ground Wnter
M,1I1agement COmmittee or Municipal Watel'
Managemcnt Committee, as the case may be:

Amendmcnt of nile
20

(3) Every existing users of ground
waleI', other thall those mcntioncd in
sub-clause (I) of rule 6, including
domestic and agriculture users of
ground water. who have Slink well or
boring in his or hCI' prcmises or

agricultural land h';11c1ings, shall
make, in Form I (C), an <Ippllci)tlon
referred to in sub-s:eclioll (2) of
section 10 or sub-seetiol1 (2) of
section 1\ of the Act, within a period
ofsix months from the date of coming
into force ofthcse rules. to the Block
Panchayili Ground Waler
Manilgement Committee or
Mlll1icipa I Water Management
Committee, il$ the case !11ily be:
4. In thc said rlJics, in rule 20, for sub-rule (1) set out in Colun1n
set out in Column 2 shall be .l'IIh.l'lil/lled, l1ClInely:-

I below, the ct,H1se as

COLUMN-I

£xl'.I'1 illg suh-rule

( I) For fixing ground water
abstraction limit for all the existing
COl11merc;,d, Industrial.
Infrilstl'Llctural or Bulk usel's of
ground water. the Grollncl Water
Deparlment. in consultCl!ion with
stake holders. shall submit a proposnl
to the Slate Ground Water
Management and Regulatory
Authority within six month from the
dille of commencement of these rules.

COLUMN-2

,)uh-rllle liS hereh.l' slIhsfilulc:u

(I) For fixing ground w~ter abstraction limit
for ill! the existing Commercial. Industrial.
lnfrastructural or Bulk users of ground water.
the Grollnd WaleI' Department. in consult"tion
with stake holders. shall subm1L a proposal to
the State Ground WatN Management and
Regulatory Authority with in one year f!'Om the
date of commencement of these rules.

Amendmcnt of ruJ(·
24

5. In the said rules. in rule 24. for sub-rules (I) and (2) set out in Column I below, thc
sub-rules as set out in Column 2 shall be substituted. namely:-

COLUMN-I

Exisling slIh-rules

( I ) The Stilte Grollnd Watel'
Management and Regulutory
Authority shall ensure through
District Ground Water Management
Councils th<lt all Commercial,
Industrial, Infrastructural or Bulk
user of ground water that pollutc
ground water or surface water, \\Ii II
install treatment plants within a
period 01' one year from thc date of
commencement of these rules.

(2) Each District Ground Water
Management Council shall conduct
physical verification of all
Industries in the district thereof.
within two months from the dnte of
commencement of these rules.

COLUMN-2

Suh-rllles a,1' herehy .l'IIhslil/lled

(I) The State Ground Wiltel Management and
Regulatory Authority sl1<111 ensure through
District Ground Watcr Managemcnt Councils
Ihat all Commerciil. Jndlistrial, Infrastructural
or Bulk users of ground water that· polilltc
ground water or surface water. will install
treatment plants with in 11 period of two years
from the date of commencement of these rules.

(2) Each District Ground Water Management
Council shall conduct physical veritication
ofalllnclustries in the district thereof: within
a period of one year from the elate of
commencement of these rules.

Amendment of rule
25

6, In the said rules, in rule 25 . for sub-rule (2) set oUlin Column I below. the sub-rule
as set out in Column 2 shall be substituted, namely:-

COLUMN-I COLUMN-l
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98Existing ,w!J.rulr:

(2) Each District Groulld W"ter
Management Council 5h<111 conuuct
physical veritlcatiol1 lor pl'OCCSS of
effluent discharge adopted by such
Government bodies as provided
under sub rule (1), within two months
ft'OI11 the date of commencement of
these rules.

Suh-ru(,! LIS hefch,l' sulw/iluIC1u

(2) Each District Ground Water Management
Council shall conduct physical verification 1"01'

process of effluent discharge ndapted by such
Government bodies as provided under sub rule,
(I), within a period of one year lI'om the dale

of commencement ofthe"e I'ules.

Amendment of rule
26

7. In the said rules, in rule 26, for sub-rule (2) set out in ColulJln I below, the sub-rule

as set out in Column 2 shall be substituled, namely;-

COLUMN-l COLUMN-2

Existing .nlh-rule

(2) In first phase, every Governl1)ent

Depm1mentl Semi-Government

Departmentl Authorities/ Aided

Undertaking (either fully or paltially

funded by Government), Private

Institutions or Organizations, having

plot area of 300 square meters or

more, or who are extracting ground

water th:ough submersible pll1nps or

similar devices, shall also enSure that

Rain Water Harvesting Structures

have been properly constructed in

their prerilises within one year ofdate

of commencement of Act.

Institutions/ Public Sector

Sun-rule as hereby.whstitwed

(2) In first phase, every Government
Department/ Semi-Government .Department!
Authorities/ Aided Institutions! Public Sector
Undeltaking (either fully or partially funded by

. Government), Private Institutions or
. Organizations, ha'-ing plot area of 300 square

meters or Illore, or who are extracting ground
water through sllbmersible pumps or similar
devices, shall also ensure that Rain Water
Harvesting Structures have been properly
constructed in their premises within a period of
two years from the date of commencement of.
the Act.

@
'-ii

(Anurag Srivastava)
Principal secretary
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

New Delhi 14th September, 2006 
Notification 

S.O. 1533(E). -  Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 

new projects or activities, or on the expansion or modernization of existing projects or 

activities based on their potential environmental impacts as indicated in the Schedule to the 

notification, being undertaken in any part of India1, unless prior environmental clearance has 

been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by 

the Central Government or the State or Union territory Level Environment Impact Assessment 

Authority (SEIAA), to be constituted by the Central Government in consultation 

with the State Government or the Union territory Administration concerned under sub-section 

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,

was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide

number S.O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions

from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15th 

September, 2005; 

And whereas, all objections and suggestions received in response to the above 

mentioned draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 

sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of 

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the 

notification number S.O. 60 (E) dated the 27th January, 1994, except in respect of things done 

or omitted to be done before such supersession, the Central Government hereby directs that 

on and from the date of its publication the required construction of new projects or activities or 

the expansion or modernization of existing projects or activities listed in the Schedule to this 

notification entailing capacity addition with change in process and or technology shall be 

ANNEXURE-R-20
99
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----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

undertaken in any part of India only after the prior environmental clearance from the Central 

Government or as the case may be, by the State Level Environment 

Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 

notification.  
_________________________ 
1Includes the territorial waters 
 
 
2.  Requirements of prior Environmental Clearance (EC):- The following projects or 

activities shall require prior environmental clearance from the concerned regulatory authority, 

which shall hereinafter referred to be as the Central Government in the Ministry of 

Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State 

level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 

Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is started on the project or activity: 

 
(i) All new projects or activities listed in the Schedule to this notification; 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule 

to this notification with addition of capacity beyond the limits specified for the concerned 

sector, that is, projects or activities which cross the threshold limits given in the Schedule, 

after expansion or modernization; 

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule 

beyond the specified range. 

 
3.  State Level Environment Impact Assessment Authority:-  (1) A State Level 

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member – 

Secretary to be nominated by the State Government or the Union territory Administration 

concerned. 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws. 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given in Appendix VI to this notification. 

100
1242



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA. 

(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 

Government and the Central Government shall constitute the SEIAA as an authority for 

the purposes of this notification within thirty days of the date of receipt of the names. 

(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 

authority). 
I “(7)  All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be  

unanimous: 

Provided that, in case a decision is taken by majority, the details of views, for and against 

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.” 

 
4.  Categorization of projects and activities:- 
 
(i)  All projects and activities are broadly categorized in to two categories - Category A and 

Category B, based on the spatial extent of potential impacts and potential impacts on 

human health and natural and man made resources. 

 
(ii) All projects or activities included as Category ‘A’ in the Schedule, including expansion 

and modernization of existing projects or activities and change in product mix, shall 

require prior environmental clearance from the Central Government in the Ministry of 

Environment and Forests (MoEF) on the recommendations of an Expert Appraisal 

Committee (EAC) to be constituted by the Central Government for the purposes of this 

notification; 

 
(iii) All projects or activities included as Category ‘B’ in the Schedule, including expansion 

and modernization of existing projects or activities as specified in sub paragraph (ii) of 

paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, 

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule, 

will require prior environmental clearance from the State/Union territory Environment 

Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the 

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC) 

as to be constituted for in this notification. II “In the absence of a duly constituted SEIAA 
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’ 

project;” 

 
5.  Screening, Scoping and Appraisal Committees:- 
 

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 

screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively. 

EAC and SEAC’s shall meet at least once every month. 

 
(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 

the Union territory level shall be constituted by the Central Government in consultation 

with the concerned State Government or the Union territory Administration with identical 

composition; 

 
(b)  The Central Government may, with the prior concurrence of the concerned State 

Governments or the Union territory Administrations, constitutes one SEAC for more than 

one State or Union territory for reasons of administrative convenience and cost; 

 
(c)  The EAC and SEAC shall be reconstituted after every three years; 
 
(d)  The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 

connected with the project or activity in respect of which the prior environmental 

clearance is sought, for the purposes of screening or scoping or appraisal, with prior 

notice of at least seven days to the applicant, who shall provide necessary facilities for 

the inspection; 

 
(e)  The EAC and SEACs shall function on the principle of collective responsibility. The 

Chairperson shall endeavour to reach a consensus in each case, and if consensus 

cannot be reached, the view of the majority shall prevail. 

 
6.  Application for Prior Environmental Clearance (EC):- 
 

An application seeking prior environmental clearance in all cases shall be made in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 

Appendix II, after the identification of prospective site(s) for the project and/or activities to 

which the application relates, before commencing any construction activity, or preparation of 

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 
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of the pre-feasibility project report except that, in case of construction projects or activities 

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 

conceptual plan shall be provided, instead of the pre-feasibility report. 
 
7.  Stages in the Prior Environmental Clearance (EC) Process for New Projects:- 
 
7(i)  The environmental clearance process for new projects will comprise of a maximum of 

four stages, all of which may not apply to particular cases as set forth below in this 

notification. These four stages in sequential order are:- 

• Stage (1) Screening (Only for Category ‘B’ projects and activities) 

• Stage (2) Scoping  

• Stage (3) Public Consultation  

• Stage (4) Appraisal 

 
I.  Stage (1) - Screening: 
  In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an 

application seeking prior environmental clearance made in Form 1 by the concerned State 

level Expert Appraisal Committee (SEAC) for determining whether or not the project or 

activity requires further environmental studies for preparation of an Environmental Impact 

Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending 

up on the nature and location specificity of the project . The projects requiring an 

Environmental Impact Assessment report shall be termed Category ‘B1’ and remaining 

projects shall be termed Category ‘B2’ and will not require an Environment Impact 

Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the 

Ministry of Environment and Forests shall issue appropriate guidelines from time to time. 

 
II.  Stage (2) - Scoping: 
 
(i)   “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of 

Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case 

of Category ‘B1’ projects or activities, including applications for expansion and/or 

modernization and/or change in product mix of existing projects or activities, determine 

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant 

environmental concerns for the preparation of an Environment Impact Assessment (EIA) 

Report in respect of the project or activity for which prior environmental clearance is 

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee 
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concerned shall determine the Terms of Reference on the basis of the information 

furnished in the prescribed application Form1/Form 1A including Terns of Reference 

proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or 

State level Expert Appraisal Committee concerned only if considered necessary by the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 

of Reference suggested by the applicant if furnished and other information that may be 

available with the Expert Appraisal Committee or State Level Expert Appraisal Committee 

concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule 

(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and 

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan. 

 
(ii)  The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as concerned within sixty days of 

the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the 

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-

construction activities .If the Terms of Reference are not finalized and conveyed to the 

applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by 

the applicant shall be deemed as the final Terms of Reference approved for the EIA 

studies. The approved Terms of Reference shall be displayed on the website of the 

Ministry of Environment and Forests and the concerned State Level Environment Impact 

Assessment Authority. 

 
(iii)  Applications for prior environmental clearance may be rejected by the regulatory 

authority concerned on the recommendation of the EAC or SEAC concerned at this stage 

itself. In case of such rejection, the decision together with reasons for the same shall be 

communicated to the applicant in writing within sixty days of the receipt of the application. 

 
III.  Stage (3) - Public Consultation: 
 
(i)  “Public Consultation” refers to the process by which the concerns of local affected persons 

and others who have plausible stake in the environmental impacts of the project or activity 

are ascertained with a view to taking into account all the material concerns in the project or 

activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall 

undertake Public Consultation, except the following:- 

 
(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule). 
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the 

Schedule) approved by the concerned authorities, and which are not disallowed in 

such approvals. 

 
(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve 

any further acquisition of land. 

 
III “(cc)  maintenance dredging provided the dredged material shall be disposed within port 

limits.”; 

 
III “(d)  All Building or Construction projects or Area Development projects (which do not 

contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in 

the Schedule to the notification).” 

 
e) all Category ‘B2’ projects and activities. 

 
f) all projects or activities concerning national defence and security or involving other 

strategic considerations as determined by the Central Government. 

 
(ii)  The Public Consultation shall ordinarily have two components comprising of:- 
 
(a)  a public hearing at the site or in its close proximity- district wise, to be carried out in the 

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons; 

 
(b)  obtain responses in writing from other concerned persons having a plausible stake in the 

environmental aspects of the project or activity. 

 
(iii)  the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control 

Committee (UTPCC) concerned in the specified manner and forward the proceedings to 

the regulatory authority concerned within 45(forty five ) of a request to the effect from the 

applicant. 

 
(iv)  in case the State Pollution Control Board or the Union territory Pollution Control 

Committee concerned does not undertake and complete the public hearing within the 

specified period, and/or does not convey the proceedings of the public hearing within the 

prescribed period directly to the regulatory authority concerned as above, the regulatory 
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authority shall engage another public agency or authority which is not subordinate to the 

regulatory authority, to complete the process within a further period of forty five days,. 

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to 

the regulatory authority concerned that owing to the local situation, it is not possible to 

conduct the public hearing in a manner which will enable the views of the concerned 

local persons to be freely expressed, it shall report the facts in detail to the concerned 

regulatory authority, which may, after due consideration of the report and other reliable 

information that it may have, decide that the public consultation in the case need not 

include the public hearing. 

 
(vi)  For obtaining responses in writing from other concerned persons having a plausible 

stake in the environmental aspects of the project or activity, the concerned regulatory 

authority and the State Pollution Control Board (SPCB) or the Union territory Pollution 

Control Committee (UTPCC) shall invite responses from such concerned persons by 

placing on their website the Summary EIA report prepared in the format given in 

Appendix IIIA by the applicant along with a copy of the application in the prescribed form, 

within seven days of the receipt of a written request for arranging the public hearing. 

Confidential information including non-disclosable or legally privileged information 

involving Intellectual Property Right, source specified in the application shall not be 

placed on the web site. The regulatory authority concerned may also use other 

appropriate media for ensuring wide publicity about the project or activity. The regulatory 

authority shall, however, make available on a written request from any concerned person 

the Draft EIA report for inspection at a notified place during normal office hours till the 

date of the public hearing. All the responses received as part of this public consultation 

process shall be forwarded to the applicant through the quickest available means. 

 
(vii)  After completion of the public consultation, the applicant shall address all the material 

environmental concerns expressed during this process, and make appropriate changes 

in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the 

applicant to the concerned regulatory authority for appraisal. The applicant may 

alternatively submit a supplementary report to draft EIA and EMP addressing all the 

concerns expressed during the public consultation. 

 
IV.  Stage (4) - Appraisal: 
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(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 

Expert Appraisal Committee of the application and other documents like the Final EIA 

report, outcome of the public consultations including public hearing proceedings, 

submitted by the applicant to the regulatory authority concerned for grant of 

environmental clearance. This appraisal shall be made by Expert Appraisal Committee or 

State Level Expert Appraisal Committee concerned in a transparent manner in a 

proceeding to which the applicant shall be invited for furnishing necessary clarifications 

in person or through an authorized representative. On conclusion of this proceeding, the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 

make categorical recommendations to the regulatory authority concerned either for grant 

of prior environmental clearance on stipulated terms and conditions, or rejection of the 

application for prior environmental clearance, together with reasons for the same. 

 
(ii)  The appraisal of all projects or activities which are not required to undergo public 

consultation, or submit an Environment Impact Assessment report, shall be carried out 

on the basis of the prescribed application Form 1 and Form 1A as applicable, any other 

relevant validated information available and the site visit wherever the same is 

considered as necessary by the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned. 

 
(iii)  The appraisal of an application be shall be completed by the Expert Appraisal Committee 

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of 

the final Environment Impact Assessment report and other documents or the receipt of 

Form 1 and Form 1 A, where public consultation is not necessary and the 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee shall be placed before the competent authority for a final decision within the 

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ; 

 
7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or 

Change of product mix in existing projects: 

 
 All applications seeking prior environmental clearance for expansion with increase in the 

production capacity beyond the capacity for which prior environmental clearance has been 

granted under this notification or with increase in either lease area or production capacity 

in the case of mining projects or for the modernization of an existing unit with increase in 
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the total production capacity beyond the threshold limit prescribed in the Schedule to this 

notification through change in process and or technology or involving a change in the 

product –mix shall be made in Form I and they shall be considered by the concerned 

Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days, 

who will decide on the due diligence necessary including preparation of EIA and public 

consultations and the application shall be appraised accordingly for grant of environmental 

clearance. 

 
8. Grant or Rejection of Prior Environmental Clearance (EC): 
 
(i)   The regulatory authority shall consider the recommendations of the EAC or SEAC 

concerned and convey its decision to the applicant within forty five days of the receipt of 

the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned or in other words within one hundred and five days of the receipt of 

the final Environment Impact Assessment Report, and where Environment Impact 

Assessment is not required, within one hundred and five days of the receipt of the 

complete application with requisite documents, except as provided below. 

 
(ii)   The regulatory authority shall normally accept the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases 

where it disagrees with the recommendations of the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned, the regulatory authority shall request 

reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned within forty five days of the receipt of the recommendations of the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while 

stating the reasons for the disagreement. An intimation of this decision shall be 

simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level 

Expert Appraisal Committee concerned, in turn, shall consider the observations of the 

regulatory authority and furnish its views on the same within a further period of sixty days. 

The decision of the regulatory authority after considering the views of the Expert Appraisal 

Committee or State Level Expert Appraisal Committee concerned shall be final and 

conveyed to the applicant by the regulatory authority concerned within the next thirty days. 

 
(iii)  In the event that the decision of the regulatory authority is not communicated to the 

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or 

denied by the regulatory authority in terms of the final recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. 

 
(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph 

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned shall be public documents. 

 
(v)   Clearances from other regulatory bodies or authorities shall not be required prior to 

receipt of applications for prior environmental clearance of projects or activities, or 

screening, or scoping, or appraisal, or decision by the regulatory authority concerned, 

unless any of these is sequentially dependent on such clearance either due to a 

requirement of law, or for necessary technical reasons. 

 
(vi)  Deliberate concealment and/or submission of false or misleading information or data 

which is material to screening or scoping or appraisal or decision on the application shall 

make the application liable for rejection, and cancellation of prior environmental clearance 

granted on that basis. Rejection of an application or cancellation of a prior environmental 

clearance already granted, on such ground, shall be decided by the regulatory authority, 

after giving a personal hearing to the applicant, and following the principles of natural 

justice. 

 
9.  Validity of Environmental Clearance (EC): 
 

The “Validity of Environmental Clearance” is meant the period from which a prior 

environmental clearance is granted by the regulatory authority, or may be presumed by the 

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start 

of production operations by the project or activity, or completion of all construction 

operations in case of construction projects (item 8 of the Schedule), to which the 

application for prior environmental clearance refers. The prior environmental clearance 

granted for a project or activity shall be valid for a period of ten years in the case of River 

Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal 

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty 

years for mining projects and five years in the case of all other projects and activities. 

However, in the case of Area Development projects and Townships [item 8(b)], the validity 
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period shall be limited only to such activities as may be the responsibility of the applicant 

as a developer. This period of validity may be extended by the regulatory authority 

concerned by a maximum period of five years provided an application is made to the 

regulatory authority by the applicant within the validity period, together with an updated 

Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the 

Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as the case may be. 

 
10.  Post Environmental Clearance Monitoring: 
 

IV “(i)(a) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to 

make public the environment clearance granted for their project along with the 

environmental conditions and safeguards at their cost by prominently advertising it at 

least in two local newspapers of the district or State where the project is located and in 

addition, this shall also be displayed in the project proponent’s website permanently. 

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the 

project proponent shall prominently advertise in the newspapers indicating that the 

project has been accorded environment clearance and the details of the MoEF website 

where it is displayed. 

(c) The Ministry of Environment and Forests and the State/Union Territory Level 

Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also 

place the environmental clearance in the public domain on Governmental portal. 

(d) The copies of the environmental clearance shall be submitted by the project 

proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to 

the relevant offices of the Government who in turn has to display the same for 30 days 

from the date of receipt.”; 

 
IV (ii)  It shall be mandatory for the project management to submit half-yearly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions in 

hard and soft copies to the regulatory authority concerned, on 1st June and 1st December 

of each calendar year. 

 
IV (iii)  All such compliance reports submitted by the project management shall be public 

documents. Copies of the same shall be given to any person on application to the 

110
1252



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

concerned regulatory authority. The latest such compliance report shall also be displayed 

on the web site of the concerned regulatory authority. 
 
11.  Transferability of Environmental Clearance (EC): 
 A prior environmental clearance granted for a specific project or activity to an applicant 

may be transferred during its validity to another legal person entitled to undertake the 

project or activity on application by the transferor, or by the transferee with a written “no 

objection” by the transferor, to, and by the regulatory authority concerned, on the same 

terms and conditions under which the prior environmental clearance was initially granted, 

and for the same validity period. No reference to the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned is necessary in such cases. 

 
12.  Operation of EIA Notification, 1994, till disposal of pending cases: 
 
 From the date of final publication of this notification the Environment Impact Assessment 

(EIA) notification number S.O.60 (E) dated 27th January, 1994 is hereby superseded, 

except in suppression of the things done or omitted to be done before such suppression to 

the extent that in case of all or some types of applications made for prior environmental 

clearance and pending on the date of final publication of this notification, the Central 

Government may relax any one or all provisions of this notification except the list of the 

projects or activities requiring prior environmental clearance in Schedule I , or continue 

operation of some or all provisions of the said notification, for a period not exceeding one 

year from the date of issue of this notification. 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

SCHEDULE 
 

(See paragraph 2 and 7) 
 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 
 

Category with threshold limit Conditions if any Project or Activity 
A B  

1 Mining, extraction of natural resources and power generation (for 
a specified production capacity) 
 

(1) (2) (3) (4) (5) 
V “1(a) (i) Mining of minerals. 

 
 
 
 
 
 
 
 
 
 
 
(ii) Slurry pipelines 
(coal lignite and other 
ores) passing through 
national parks / 
sanctuaries / coral 
reefs, ecologically 
sensitive areas. 

≥ 50 ha. of mining lease 
area in respect of non-
coal mine lease. 
 
> 150 ha of mining 
lease area in respect of 
coal mine lease. 
 
Asbestos mining 
irrespective of 
mining area 
 
 
All projects. 

<50 ha ≥ 5 ha .of 
mining lease area in 
respect of non-coal 
mine lease. 
 
≤ 150 ha ≥ 5 ha of 
mining lease area in 
respect of coal mine 
lease. 
 
 
 

General Condition 
shall apply 
Note: 
Mineral prospecting 
Is exempted.”; 

1(b) Offshore and 
onshore oil and gas 
exploration, 
development & 
production 

All projects  Note 
Exploration Surveys 
(not involving drilling) 
are exempted provided 
the concession areas 
have got previous 
clearance for physical 
survey 

1(c) River Valley 
pojects 

(i) ≥ 50 MW 
hydroelectric 
power generation; 
(ii) ≥ 10,000 ha. of 
culturable 
command area 
 

(i) < 50 MW ≥ 25 MW 
hydroelectric 
power generation; 
(ii) < 10,000 ha. of 
culturable command 
area 

V “General Condition 
shall apply. 
Note: Irrigation projects 
not involving 
submergence or inter-
state domain shall be 
appraised by the SEIAA 
as Category ‘B’ 
Projects.”; 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
(1) (2) (3) (4) (5) 

1(d) Thermal Power 
Plants 
 

V ″ ≥ 500 MW  (coal / 
lignite / naphtha 
& gas based); 
≥ 50 MW (Pet coke 
diesel and 
all other fuels including 
refinery residual oil 
waste except biomass); 
≥ 20 MW (based on 
biomass or non 
hazardous municipal 
waste as fuel).”; 
 

< 500 MW (coal / 
lignite / naphtha & 
gas based); 
<50 MW ≥ 5MW (Pet 
coke, diesel and all 
other fuels including 
refinery residual oil 
waste except 
biomass); 
≥ 20 MW > 15 MW 
(based on biomass or 
non hazardous 
municipal waste as 
fuel).”; 
 

V “General Condition 
shall apply. 
Note: 
(i) Power plant up to 15 
MW, based on biomass 
and using auxiliary fuel 
such as coal / lignite / 
petroleum products up 
to 15% are exempt. 
(ii) Power plant up to 15 
MW, based on non-
hazardous municipal 
waste and using 
auxiliary fuel such as 
coal / lignite / petroleum 
products up to 15% are 
exempt. 
(iii) Power plants using 
waste heat boiler 
without any auxiliary 
fuel are exempt.”; 

1(e) Nuclear power 
projects and 
processing of 
nuclear fuel 

All projects   

2  Primary Processing 
2(a) Coal washeries ≥ 1 million ton/annum 

throughput of coal 
 

<1million ton/annum 
throughput of coal 
 

General Condition shall 
apply 
(If located within mining 
area the proposal shall 
be 
appraised together with 
the mining proposal) 

2 (b) Mineral 
beneficiation 

≥ 0.1million ton/annum 
mineral throughput 

< 0.1million 
ton/annum 
mineral throughput 

General Condition shall 
apply 
(Mining proposal with 
Mineral beneficiation 
shall 
be appraised together 
for grant of clearance) 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
3  Materials Production 

(1) (2) (3) (4) (5) 
3(a) Metallurgical 

industries (ferrous 
& non ferrous) 
 

a)Primary metallurgical 
industry 
 
All projects 
 
b) Sponge iron 
manufacturing 
≥ 200TPD 
 
c) Secondary 
metallurgical 
processing industry 
 
 
All toxic and heavy 
metal producing units 
≥ 20,000 tonnes 
/annum 
 

 
 
 
 
 
Sponge iron 
manufacturing 
<200TPD 
 
Secondary 
metallurgical 
processing industry 
 
i.)All toxic 
and heavy metal 
producing units 
<20,000 tonnes 
/annum 
 
ii.)All other non –toxic 
secondary 
metallurgical 
processing industries 
 
>5000 tonnes/annum 
 

V “General condition 
shall apply. 
Note: 
(i) The recycling 
industrial units 
registered under the 
HSM Rules, are 
exempted. 
(ii) In case of secondary 
metallurgical 
processing industrial 
units, those projects 
involving operation of 
furnaces only such as 
induction and electrical 
arc furnace, submerged 
arc furnace, and cupola 
with capacity more than 
30,000 tonnes per 
annum (TPA) would 
require environmental 
clearance. 
(iii) Plant / units other 
than power plants 
(given against entry no. 
1(d) of the schedule), 
based on municipal 
solid waste (non-
hazardous) are 
exempted.”  

3( b) Cement plants 
 

≥ 1.0 million 
tonnes/annum 
production capacity 
 

<1.0 million 
tonnes/annum 
production capacity. 
All Stand alone 
grinding units 

General Condition shall 
apply 
 

4  Materials Processing 
(1) (2) (3) (4) (5) 

4(a) Petroleum refining 
industry 

All projects - - 

4(b) Coke oven plants ≥2,50,000 
tonnes/annum 

<2,50,000 & ≥25,000 
tonnes/annum 

V “General Condition 
shall apply.” 

4(c ) Asbestos milling 
and asbestos based 
products 

All projects 
 

- - 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
(1) (2) (3) (4) (5) 

4(d) Chlor-alkali 
industry 
 

≥300 TPD production 
Capacity or a unit 
located out side the 
notified industrial area/ 
estate 

V  “(i) All projects 
irrespective of the 
size, if located in a 
Notified Industrial 
Area/ Estate. 
(ii) <300 tonnes per 
day (TPD)  
and located outside a 
Notified Industrial 
Area/ Estate.” 
 

V “General as well as 
specific condition shall 
apply. 
No new Mercury Cell 
based plants will be 
permitted and existing 
units converting to 
membrane cell 
technology 
are exempted from this 
notification.” 

4(e) Soda ash Industry All projects - - 
4(f) Leather/skin/hide 

processing 
industry 
 

New projects outside 
the industrial area or 
expansion of existing 
units out side the 
industrial area 
 

All new or expansion 
of 
projects located 
within a notified 
industrial area/ 
estate 

V “General as well as 
specific condition shall 
apply.” 
 

5  Manufacturing / Fabrication  

5(a)  Chemical fertilizers  V  “All projects except 
Single Super 
Phosphate.” 

V  “Single Super 
Phosphate.” 

- 

5(b) Pesticides industry 
and pesticide 
specific 
intermediates 
(excluding 
formulations) 

All units producing 
technical grade 
pesticides 

- - 

5(c) Petro-chemical 
complexes 
(industries based 
on processing of 
petroleum 
fractions & natural 
gas and/or 
reforming to 
aromatics) 

All projects 
- 

- - 

5(d) Manmade fibers 
manufacturing 

Rayon 
 

Others General Condition shall 
apply 

5(e) Petrochemical 
based processing 
(processes other 
than cracking & 
reformation and 
not covered under 
the complexes) 

Located out side the 
notified industrial area/ 
estate 
- 

Located in a notified 
industrial area/ estate 
 

V “General as well as 
specific condition shall 
apply.” 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
(1) (2) (3) (4) (5) 

5(f) Synthetic organic 
chemicals industry 
(dyes & dye 
intermediates; bulk 
drugs and 
intermediates 
excluding drug 
formulations; 
synthetic rubbers; 
basic organic 
chemicals, other 
synthetic organic 
chemicals and 
chemical 
intermediates) 

Located out side the 
notified industrial area/ 
estate 

Located in a notified 
industrial area/ estate 
 

V “General as well as 
specific condition shall 
apply.” 
 

5(g) Distilleries 
 

(i)All Molasses based 
distilleries 
(ii) All Cane juice/ 
non-molasses based 
distilleries ≥30 KLD 

All Cane juice / non-
molasses 
based distilleries 
– 
<30 KLD 
 

General Condition shall 
apply 
 

5(h) Integrated paint 
industry 

- All projects General Condition shall 
apply 

5(i) Pulp & paper 
industry excluding 
manufacturing of 
paper from waste 
paper and 
manufacture of 
paper from ready 
pulp with out 
bleaching 

Pulp manufacturing 
and 
Pulp& Paper 
manufacturing industry 
 

Paper manufacturing 
industry without pulp 
manufacturing 

General Condition shall 
apply 
 

5(j) Sugar Industry - ≥ 5000 tcd cane 
crushing capacity 

General Condition shall 
apply 
 

5(k)  V  Omitted 
6  Service Sectors 
6(a) Oil & gas 

transportation pipe 
line (crude and 
refinery/ 
petrochemical 
products), passing 
through national 
parks / sanctuaries 
/coral reefs / 
ecologically 
sensitive areas 
including LNG 
Terminal 

All projects 
 

 - 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
(1) (2) (3) (4) (5) 

6(b) Isolated storage & 
handling of 
hazardous chemicals 
(As per 
threshold planning 
quantity indicated 
in column 3 of 
schedule 2 & 3 of 
MSIHC Rules 
1989 amended 
2000) 

- All projects General Condition shall 
apply 
 

7  Physical Infrastructure including Environmental Services 
7(a) Air ports V  “All projects 

including airstrips, 
which are for 
commercial use.” 

- V “Note:  
Air strips, which do not 
involve bunkering/ 
refueling facility and or 
Air Traffic Control, are 
exempted.”  

7(b) All ship breaking 
yards including 
ship breaking units 

All projects 
 

- - 

7© Industrial estates/ 
parks/ complexes/ 
areas, export 
processing Zones 
(EPZs), Special 
Economic Zones 
(SEZs), Biotech 
Parks, Leather 
Complexes. 

If at least one industry 
in the proposed 
industrial estate falls 
under the Category A, 
entire industrial area 
shall be treated as 
Category A, 
irrespective of the area. 
 
Industrial estates with 
area greater than 500 
ha. and housing at least 
one Category B 
industry. 

Industrial estates 
housing at least one 
Category B 
industry and area 
<500 ha. 
 
 
 
 
Industrial estates of 
area> 500 ha. and not 
housing any industry 
belonging to Category 
A or B. 

V  “Genral as well as 
special conditions shall 
apply. 
 
Note: 
1. Industrial Estate of 
area below 500 ha. and 
not housing any 
industry of 
Category ‘A’ or ‘B’ does 
not require clearance. 
2. If the area is less 
than 500 ha. but 
contains building and 
construction projects > 
20,000 Sq. mts. And or 
development area more 
than 50 ha it will be 
treated as activity listed 
at serial no. 8(a) or 8(b) 
in the Schedule, as the 
case may be.” 

7(d) Common 
hazardous waste 
treatment, storage 
and disposal 
facilities (TSDFs) 

All integrated facilities 
having incineration 
&landfill or 
incineration alone 
 

All facilities having 
land fill only 

General Condition shall 
apply 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
(1) (2) (3) (4) (5) 

7(e) 
 

V  “Ports, harbours, 
break waters, 
dredging.” 
 

≥ 5 million TPA of 
cargo handling 
capacity (excluding 
fishing harbours) 
 

< 5 million TPA of 
cargo handling 
capacity and/or 
ports/ harbours 
≥10,000 TPA of fish 
handling 
capacity 
 

V  “General Condition 
shall apply. 
Note: 
1. Capital dredging 
inside and outside the 
ports or harbors and 
channels are included; 

2. Maintenance 
dredging is exempt 
provided it formed part 
of the original proposal 
for which Environment 
Management Plan 
(EMP) was prepared 
and environmental 
clearance obtained.” 

7(f) Highways i) New National High 
ways; and 
ii) Expansion of 
National High ways 
greater than 30 KM, 
involving additional 
right of way greater 
than 20m involving 
land acquisition and 
passing through more 
than one State. 

V “ i) All State 
Highway Project;  
and 
ii) State Highway 
expansion projects in 
hilly terrain (above 
1,000 m AMSL) and or 
ecologically sensitive 
areas.” 

General Condition shall 
apply. 
Note: 
Highways include 
expressways.” 
 

7(g) Aerial ropeways  V(xvi)(a) “(i) All projects 
located at altitude of 
1,000 mtr. And above. 
(ii) All projects located 
in notified ecologically 
sensitive areas.” 

 V(xvi)(b) “All projects 
except those covered 
in column (3).” 

General Condition shall 
apply 

7(h) Common Effluent 
Treatment Plants 
(CETPs) 

 All projects 
 

General Condition shall 
apply 

7(i) Common 
Municipal Solid 
Waste Management 
Facility 
(CMSWMF) 

 All projects General Condition shall 
apply 

8  Building /Construction projects/Area Development projects and 
Townships 

8(a) Building and 
Construction 
projects 

 ≥20000 sq.mtrs and 
<1,50,000 sq.mtrs. of 
built-up area# 
 

#(built up area for 
covered construction; 
in the case of facilities 
open to the sky, it 
will be the activity area) 

8(b) Townships and 
Area Development 
projects. 

 Covering an area ≥ 50 
ha and or built up 
area 
≥1,50,000 sq .mtrs ++ 

++All projects under 
Item 
8(b) shall be appraised 
as 
Category B1 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
Note:- 
 
V(xvii)  “General Condition (GC): 
Any project or activity specified in Category ‘B’ will be treated as Category A, if located in 

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild 

Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution 

Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the 

Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran, 

Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international 

boundaries: 

 
Provided that the requirement regarding distance of 10 km of the inter-State boundaries 

can be reduced or completely done away with by an agreement between the respective States 

or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of 

the areas mentioned at item (i), (ii) and (iii) above.” 

 
Specific Condition (SC): 
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech 

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 

5(f), or those Industrial estates with pre –defined set of activities (not necessarily 

homogeneous, obtains prior environmental clearance, individual industries including proposed 

industrial housing within such estates /complexes will not be required to take prior 

environmental clearance, so long as the Terms and Conditions for the industrial 

estate/complex are complied with (Such estates/complexes must have a clearly identified 

management with the legal responsibility of ensuring adherence to the Terms and Conditions 

of prior environmental clearance, who may be held responsible for violation of the same 

throughout the life of the complex/estate). 
 

[No. J-11013/56/2004-IA-II (I)] 
(R.CHANDRAMOHAN) 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

APPENDIX I 
(See paragraph – 6) 

FORM 1 
VI(a)  “(I) Basic Information 
 
Serial 
Number 

Item Details 

1. Name of the project/s  
2. S. No. in schedule  
3. Proposed capacity/area/length/tonnage to be 

handled/command area/lease area/number of 
wells to be drilled 

 

4. New/Expansion/Modernization  
5. Existing Capacity/Area etc.  
6. Category of Project i.e. ‘A’ or ‘B’  
7. Does it attract the general condition? If’ Yes, 

please specify. 
 

8. Does it attract the specific condition? If’ Yes, 
please specify.  

 

Location  
Plot/Survey/Khasra No.  
Village  
Tehsil  
District  

9. 

State  
10. Nearest railway station/airport along with 

distance in kms. 
 

11. Nearest Town, city, District Headquarters along 
with distance in kms. 

 

12. Village Panchayats, Zilla Parishad, Municipal 
Corporation, Local body (complete postal 
addresses with telephone nos. to be given) 

 

13. Name of the applicant  
14. Registered Address  

Address for correspondence:  
Name   
Designation (Owner/Partner/CEO)  
Address  
Pin Code  
E-mail  
Telephone No.   

15. 

Fax No.  
16 Details of Alternative Sites examined, if any.  

Location of these sites should be shown on a 
topo sheet. 

Village-District-State 
1. 
2. 
3. 

17. Interlinked Projects  
18 Whether separate application of interlinked 

project has been submitted? 
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I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

19. If yes, date of submission  
20. If no, reason  
21. Whether the proposal involves approval/ 

clearance under: If yes, details of the same and 
their status to be given. 

(a) The Forest (Conservation) Act, 1980 ? 
(b) The Wildlife (Protection) Act, 1972 ? 
(c) The C.R.Z. Notification, 1991 ? 

 

22. Whether there is any Government Order/Policy 
relevant/ relating to the site ? 

 

23. Forest land involved (hectares)  
24. Whether there is any litigation pending against 

the project and/or land in which the project is 
propose to be set up ? 

(a) Name of the Court. 
(b) Case No. 
(c) Orders/directions of the Court, if any and 

its relevance with the proposed project. 

 

 
 
 (II)  Activity 

1.  Construction, operation or decommissioning of the Project involving 
actions, which will cause physical changes in the locality (topography, land 
use, changes in water bodies, etc.) 

 
S.No. Information/Checklist 

confirmation 
Yes/No 
 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 
of information data 

1.1 Permanent or temporary change 
in land use, land cover or 
topography including increase in 
intensity of land use (with respect 
to local land use plan) 

  

1.2 Clearance of existing land, 
vegetation and 
buildings? 

  

1.3 Creation of new land uses?   
1.4 Pre-construction investigations 

e.g. bore 
houses, soil testing? 

  

1.5 Construction works?   
1.6 Demolition works?   
1.7 Temporary sites used for 

construction works or 
housing of construction workers? 

  

1.8 Above ground buildings, 
structures or earthworks 
including linear structures, cut 
And fill or excavations 
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1.9 Underground works including 
mining or tunneling? 

  

1.10 Reclamation works?   
1.11 Dredging?   
1.12 Offshore structures?   
1.13 Production and manufacturing 

processes? 
  

1.14 Facilities for storage of goods or 
materials? 

  

1.15 Facilities for treatment or 
disposal of solid waste or liquid 
effluents? 

  

1.16 Facilities for long term housing of 
operational workers? 

  

1.17 New road, rail or sea traffic 
during construction or operation? 

  

1.18 New road, rail, air waterborne or 
other transport infrastructure 
including new or altered routes 
and stations, ports, airports etc? 

  

1.19 Closure or diversion of existing 
transport routes or infrastructure 
leading to changes in traffic 
movements? 

  

1.20 New or diverted transmission 
lines or pipelines? 

  

1.21 Impoundment, damming, 
culverting, realignment or other 
changes to the ydrology of 
watercourses or aquifers? 

  

1.22 Stream crossings? 
 

  

1.23 Abstraction or transfers of water 
form ground or surface waters?  

  

1.24 Changes in water bodies or the 
land surface affecting drainage 
or run-off? 

  

1.25 Transport of personnel or 
materials for construction, 
operation or decommissioning? 

  

1.26 Long-term dismantling or 
decommissioning 
or restoration works? 

  

1.27 Ongoing activity during 
decommissioning which could 
have an impact on the 
environment? 

  

1.28 Influx of people to an area in 
either temporarily or 
permanently? 

  

1.29 Introduction of alien species?   
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1.30 Loss of native species or genetic 
diversity? 

  

1.31 Any other actions?   
 

2. Use of Natural resources for construction or operation of the Project (such as 
land, water, materials or energy, especially any resources which are non-
renewable or in short supply): 

 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No 
 

Details thereof (with approximate 
quantities /rates, wherever possible) 
with source of information data 

2.1 Land especially undeveloped or 
agricultural land (ha)   

2.2 Water (expected source & 
competing users) unit: KLD   

2.3 Minerals (MT)   

2.4 
Construction material – stone, 
aggregates, sand / soil 
(expected source – MT) 

  

2.5 Forests and timber (source – 
MT)   

2.6 
Energy including electricity and 
fuels (source, competing users) 
Unit: fuel (MT), energy (MW) 

  

2.7 Any other natural resources (use 
appropriate standard units)   

 
 

3. Use, storage, transport, handling or production of substances or materials, 
which could be harmful to human health or the environment or raise concerns 
about actual or perceived risks to human health. 

 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No 
 

Details thereof (with approximate 
quantities /rates, wherever possible) 
with source of information data 

3.1 

Use of substances or materials, 
which are hazardous (as per 
MSIHC rules) to human health or 
the environment (flora, fauna, 
and water supplies) 

  

3.2 
Changes in occurrence of 
disease or affect disease vectors 
(e.g. insect or water borne 
diseases) 

  

3.3 Affect the welfare of people e.g. 
by changing living conditions?   

3.4 
Vulnerable groups of people who 
could be affected by the project 
e.g. hospital patients, children, 
the elderly etc., 

  

3.5 Any other causes   
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4. Production of solid wastes during construction or operation or 

decommissioning (MT/month) 
 

S.No. 
 

Information/Checklist 
confirmation Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

4.1 Spoil, overburden or mine 
wastes   

4.2 Municipal waste (domestic and 
or commercial wastes)   

4.3 
Hazardous wastes (as per 
Hazardous Waste Management 
Rules) 

  

4.4 Other industrial process wastes   
4.5 Surplus product   
4.6 
 

Sewage sludge or other sludge 
from effluent treatment.   

4.7 Construction or demolition 
wastes   

4.8 Redundant machinery or 
equipment   

4.9 Contaminated soils or other 
materials   

4.10 Agricultural wastes   
4.11 Other solid wastes   
 
 

5. Release of pollutants or any hazardous, toxic or noxious substances to air 
(Kg/hr) 

 

S.No. 
 

Information/Checklist 
confirmation Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

5.1 
Emissions from combustion of 
fossil fuels from stationary or 
mobile sources. 

  

5.2 Emissions from production 
processes   

5.3 
Emissions from materials 
handling including 
storage or transport  

  

5.4 
Emissions from construction 
activities including plant and 
equipment 

  

5.5 
Dust or odours from handling of 
materials including construction 
materials, sewage and waste 
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5.6 Emissions from incineration of 
waste   

5.7 
Emissions from burning of waste 
in open air (e.g. slash materials, 
construction debris) 

  

5.8 Emissions from any other 
sources   

 
6. Generation of Noise and Vibration, and Emissions of Light and Heat: 
 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

6.1 
From operation of equipment 
e.g. engines, ventilation plant, 
crushers 

  

6.2 From industrial or similar 
processes   

6.3 From construction or demolition   
6.4 From blasting or piling   

6.5 From construction or operational 
traffic   

6.6 From lighting or cooling systems   
6.7 From any other sources   
 
 
7. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface waters, groundwater, coastal waters or the sea: 
 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

7.1 From handling, storage, use or 
spillage of hazardous materials   

7.2 

From discharge of sewage or other 
effluents to water or the land 
(expected mode and place of 
discharge) 

  

7.3 By deposition of pollutants emitted 
to air into the land or into water   

7.4 From any other sources   

7.5 
Is there a risk of long term build up 
of pollutants in the environment 
from these sources? 
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notification S.O.1533(E) dated 14.09.2006  

8. Risk of accidents during construction or operation of the Project, which could affect 
human health or the environment 
 

S.No. 
 

Information/Checklist 
confirmation 
 

Yes/No 
 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

8.1 

From explosions, spillages, fires 
etc from storage, handling, use or 
production of hazardous 
substances 

  

8.2 From any other causes   

8.3 

Could the project be affected by 
natural disasters causing 
environmental damage (e.g. 
floods, earthquakes, landslides, 
cloudburst etc)?  

  

 
9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts with other 
existing or planned activities in the locality 
 
S.No. 
 

Information/Checklist 
confirmation 
 

Yes/No 
 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

9.1 

Lead to development of 
supporting. lities, ancillary 
development or development 
stimulated by the project which 
could have impact on the 
environment e.g.: 
• Supporting infrastructure (roads, 
power supply, waste or waste 
water treatment, etc.) 
• housing development 
• extractive industries 
• supply industries 
• other 

  

9.2 
Lead to after-use of the site, which 
could have an impact on the 
environment 

  

9.3 Set a precedent for later 
developments   

9.4 

Have cumulative effects due to 
proximity to other 
existing or planned projects with 
similar effects 
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(III) Environmental Sensitivity 
 

S.No. Areas 
 

Name/ 
Identity 
 

Aerial distance (within 15 
km.) Proposed project 
location boundary 

1 

Areas protected under 
international conventions, 
national or local legislation for their 
ecological, landscape, cultural or 
other related value 

  

2 

 Areas which are important or 
sensitive for ecological reasons - 
Wetlands, watercourses or 
other water bodies, coastal zone, 
biospheres, mountains, forests 

  

3 

Areas used by protected, 
important or sensitive species of 
flora or fauna for breeding, esting, 
foraging, resting, over wintering, 
migration 

  

4 Inland, coastal, marine or 
underground waters   

5 State, National boundaries   

6 
Routes or facilities used by the 
public for access to recreation or 
other tourist, pilgrim areas 

  

7 Defence installations   
8 Densely populated or built-up area   

9 

Areas occupied by sensitive man-
made land uses (hospitals, 
schools, places of worship, 
community facilities) 

  

10 

Areas containing important, high 
quality or scarce Resources 
(ground water resources, surface 
resources, forestry, agriculture, 
fisheries, tourism, minerals) 

  

11 

Areas already subjected to 
pollution or environmental 
damage. (those where existing 
legal environmental standards are 
exceeded) 

  

12 

Areas susceptible to natural 
hazard which could cause the 
project to present environmental 
Problems (earthquakes, 
subsidence, landslides, erosion, 
Flooding or extreme or adverse 
climatic conditions) 
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notification S.O.1533(E) dated 14.09.2006  

 
 (IV). Proposed Terms of Reference for EIA studies 
 
 
 
 
 
 
 
 

VI(b) “I hereby given undertaking that the data and information given in the application 
and enclosures are true to the best of my knowledge and belief and I am aware that if any part 
of the data and information submitted is found to be false or misleading at any stage, the 
project will be rejected and clearance give, if any to the project will be revoked at our risk and 
cost.” 

 
Date: 
 

Place:  
Signature of the applicant 

With Name and Full Address 
(Project Proponent/Authorised Signatory) 

 
 
NOTE: 

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991 
shall submit with the application a C.R.Z. map duly demarcated by one of the 
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR) 
and the recommendations of the State Coastal Zone Management Authority (at the 
stage of EC).  Sinmultaneous action shall also be taken to obtain the requisite 
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be 
located in the CRZ. 

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere 
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the 
map duly authenticated by Chief Wildlife Warden showing these features vis-à-vis the 
project location and the recommendations or comments of the Chief Wildlife Warden 
thereon (at the stage of EC).” 

3. All correspondence with the Ministry of Environment & Forests including aubmission of 
application for TOR/Environmental Clearance, subsequent clarifications, as may be 
required from time to time, participation in the EAC Meeting on behalf of the project 
proponent shall be made by the authorized signatory only.  The authorized signatory 
should also submit a document in support of his claim of being and authorized 
signatory for the specific project.” 

 
 

----------------------------------------------- 
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APPENDIX II 
(See paragraph 6) 

 
FORM-1 A (only for construction projects listed under item 8 of the Schedule) 
 
CHECK LIST OF ENVIRONMENTAL IMPACTS 
 
(Project proponents are required to provide full information and wherever necessary 
attach explanatory notes with the Form and submit along with proposed environmental 
management plan & monitoring programme) 
 

1. LAND ENVIRONMENT 
 

(Attach panoramic view of the project site and the vicinity) 
 
1.1. Will the existing landuse get significantly altered from the project that is not consistent 

with the surroundings? (Proposed landuse must conform to the approved Master Plan / 
Development Plan of the area. Change of landuse if any and the statutory approval from 
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding 
features of the proposed site (within 500 meters) and (iii) the site (indicating levels & 
contours) to appropriate scales. If not available attach only conceptual plans. 

  
  
1.2. List out all the major project requirements in terms of the land area, built up area, water 

consumption, power requirement, connectivity, community facilities, parking needs etc.  
  
  
1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to 

the proposed site? (Such as open spaces, community facilities, details of the existing 
landuse, disturbance to the local ecology). 

  
  
1.4. Will there be any significant land disturbance resulting in erosion, subsidence & 

instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc 
may be given).  

  
  
1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a 

contour map showing the natural drainage near the proposed project site) 
  
  
1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling, 

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill 
materials from outside the site etc.)  
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1.7. Give details regarding water supply, waste handling etc during the construction period. 
 

  
  
1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and 

wetlands are getting modified from the proposed activity)  
  
  
1.9. Whether construction debris & waste during construction cause health hazard? (Give 

quantities of various types of wastes generated during construction including the 
construction labour and the means of disposal) 

  
  
2. WATER ENVIRONMENT 

 
2.1. Give the total quantity of water requirement for the proposed project with the breakup of 

requirements for various uses. How will the water requirement met? State the sources & 
quantities and furnish a water balance statement.  

  
  
2.2. What is the capacity (dependable flow or yield) of the proposed source of water? 
  
  
2.3. What is the quality of water required, in case, the supply is not from a municipal source? 

(Provide physical, chemical, biological characteristics with class of water quality) 
  
2.4. How much of the water requirement can be met from the recycling of treated 

wastewater? (Give the details of quantities, sources and usage)  
  
  
2.5. Will there be diversion of water from other users? (Please assess the impacts of the 

project on other existing uses and quantities of consumption)  
  
  
2.6. What is the incremental pollution load from wastewater generated from the proposed 

activity? (Give details of the quantities and composition of wastewater generated from the 
proposed activity) 
 

  
  
2.7. Give details of the water requirements met from water harvesting? Furnish details of the 

facilities created.  
  
  
2.8. What would be the impact of the land use changes occurring due to the proposed project 

on the runoff characteristics (quantitative as well as qualitative) of the area in the post 
construction phase on a long term basis? Would it aggravate the problems of flooding or 
water logging in any way?  
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2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of 

ground water; give the details of ground water table, recharging capacity, and approvals 
obtained from competent authority, if any)  

  
  
2.10. What precautions/measures are taken to prevent the run-off from construction activities 

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the 
adverse impacts)  

  
  
2.11. How is the storm water from within the site managed?(State the provisions made to 

avoid flooding of the area, details of the drainage facilities provided along with a site 
layout indication contour levels)  

  
  
2.12. Will the deployment of construction labourers particularly in the peak period lead to 

unsanitary conditions around the project site (Justify with proper explanation) 
 

  
  
2.13. What on-site facilities are provided for the collection, treatment & safe disposal of 

sewage? (Give details of the quantities of wastewater generation, treatment capacities 
with technology & facilities for recycling and disposal)  

  
  
2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or 

any other use. 
  
  
3. VEGETATION 
  
3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 

ecosystem with it’s unique features, if any) 
  
  
3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide a 

detailed account of the trees & vegetation affected by the project)  
  
  
3.3. What are the measures proposed to be taken to minimize the likely impacts on important 

site features (Give details of proposal for tree plantation, landscaping, creation of water 
bodies etc along with a layout plan to an appropriate scale)  

  
  
4. FAUNA 
  
4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of 

barriers for their movement? Provide the details.  
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4.2. Any direct or indirect impacts on the avifauna of the area? Provide details. 
  
  
4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on 

fauna  
  
  
5. AIR ENVIRONMENT 
  
5.1. Will the project increase atmospheric concentration of gases & result in heat islands? 

(Give details of background air quality levels with predicted values based on dispersion 
models taking into account the increased traffic generation as a result of the proposed 
constructions) 

  
  
5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous 

gases? Give details in relation to all the meteorological parameters. 
  
  
5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the 

present level of transport infrastructure and measures proposed for improvement 
including the traffic management at the entry & exit to the project site.  

  
  
5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 

pathways, footpaths etc., with areas under each category. 
  
  
5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 

sources and the measures proposed for mitigation of the above. 
  
5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in & 

ambient air quality around the project site? Provide details.  
  
6. AESTHETICS 
  
6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic 

amenity or landscapes? Are these considerations taken into account by the proponents? 
  
6.2. Will there be any adverse impacts from new constructions on the existing structures? 

What are the considerations taken into account?  
  
6.3. Whether there are any local considerations of urban form & urban design influencing the 

design criteria? They may be explicitly spelt out. 
  
6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any 

other significant features in the vicinity of the proposed site have been considered.  
  
7. SOCIO-ECONOMIC ASPECTS 
  
7.1. Will the proposal result in any changes to the demographic structure of local 

population? Provide the details. 
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7.2. Give details of the existing social infrastructure around the proposed project. 
  
7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites 

or other cultural values? What are the safeguards proposed?  
  
8. BUILDING MATERIALS 
  
8.1. May involve the use of building materials with high-embodied energy. Are the 

construction materials produced with energy efficient processes? (Give details of 
energy conservation measures in the selection of building materials and their energy 
efficiency)  

8.2. Transport and handling of materials during construction may result in pollution, noise 
& public nuisance. What measures are taken to minimize the impacts?  

  
8.3. Are recycled materials used in roads and structures? State the extent of savings 

achieved? 
  
8.4. Give details of the methods of collection, segregation & disposal of the garbage 

generated during the operation phases of the project.  
  
9. ENERGY CONSERVATION 
  
9.1. Give details of the power requirements, source of supply, backup source etc. What is 

the energy consumption assumed per square foot of built-up area? How have you 
tried to minimize energy consumption?  

  
9.2. What type of, and capacity of, power back-up to you plan to provide? 
  
9.3. What are the characteristics of the glass you plan to use? Provide specifications of its 

characteristics related to both short wave and long wave radiation?  
  
9.4. What passive solar architectural features are being used in the building? Illustrate the 

applications made in the proposed project. 
  
9.5. Does the layout of streets & buildings maximise the potential for solar energy 

devices? Have you considered the use of street lighting, emergency lighting and solar 
hot water systems for use in the building complex? Substantiate with details.  

  
9.6. Is shading effectively used to reduce cooling/heating loads? What principles have 

been used to maximize the shading of Walls on the East and the West and the Roof? 
How much energy saving has been effected?  

  
9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical 

systems? Provide technical details. Provide details of the transformers and motor 
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using 
CFC and HCFC free chillers? Provide specifications.  

  
9.8. What are the likely effects of the building activity in altering the micro-climates? 

Provide a self assessment on the likely impacts of the proposed construction on 
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creation of heat island & inversion effects?  
  
9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external 

walls; and (c) fenestration? Give details of the material used and the U-values or the 
R values of the individual components.  

  
9.10. What precautions & safety measures are proposed against fire hazards? Furnish 

details of emergency plans.  
  
9.11. If you are using glass as wall material provides details and specifications including 

emissivity and thermal characteristics. 
 

  
9.12. What is the rate of air infiltration into the building? Provide details of how you are 

mitigating the effects of infiltration. 
 

  
9.13. To what extent the non-conventional energy technologies are utilised in the overall 

energy consumption? Provide details of the renewable energy technologies used. 
 

  
10. Environment Management Plan 
  
 The Environment Management Plan would consist of all mitigation measures for each 

item wise activity to be undertaken during the construction, operation and the entire 
life cycle to minimize adverse environmental impacts as a result of the activities of the 
project. It would also delineate the environmental monitoring plan for compliance of 
various environmental regulations. It will state the steps to be taken in case of 
emergency such as accidents at the site including fire.  
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APPENDIX III 
 

(See paragraph 7 
 

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT 
 
S.NO EIA STRUCTURE CONTENTS 
   
1. Introduction • Purpose of the report 

 
• Identification of project & project proponent 
 
• Brief description of nature, size, location of the project 
and its importance to the country, region 
 
• Scope of the study – details of regulatory scoping 
carried out (As per Terms of Reference) 
 

2. Project Description • Condensed description of those aspects of the project 
(based on project feasibility study), likely to cause 
environmental effects. Details should be provided to give 
clear picture of the following: 
 
• Type of project 
 
• Need for the project 
 
• Location (maps showing general location, specific 
location, project boundary & project site layout) 
 
• Size or magnitude of operation (incl. Associated 
activities required by or for the project 
 
• Proposed schedule for approval and implementation 
 
• Technology and process description 
 
• Project description. Including drawings showing project 
layout, components of project etc. Schematic 
representations of the feasibility drawings which give 
information important for EIA purpose 
 
• Description of mitigation measures incorporated into 
the project to meet environmental standards, 
environmental operating conditions, or other EIA 
requirements (as required by the scope) 
 
• Assessment of New & untested technology for the risk 
of technological failure 
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3. Description of the 
Environment 
 

• Study area, period, components & methodology 
 
• Establishment of baseline for valued environmental 
components, as identified in the scope 
 
• Base maps of all environmental components 
 

4. Anticipated 
Environmental Impacts 
& Mitigation Measures 
 

• Details of Investigated Environmental impacts due to 
project location, possible accidents, project design, 
project construction, regular operations, final 
decommissioning or rehabilitation of a completed project 
 
• Measures for minimizing and / or offsetting adverse 
impacts identified 
 
• Irreversible and Irretrievable commitments of 
environmental components 
 
• Assessment of significance of impacts (Criteria for 
determining significance, Assigning significance) 
 
• Mitigation measures 
 

5. Analysis of Alternatives 
(Technology & Site) 

• In case, the scoping exercise results in need for 
alternatives: 
 
• Description of each alternative 
 
• Summary of adverse impacts of each alternative 
 
• Mitigation measures proposed for each alternative and 
 
• Selection of alternative 
 

6. Environmental 
Monitoring Program 
 

• Technical aspects of monitoring the effectiveness of 
mitigation measures (incl. Measurement methodologies, 
frequency, location, data analysis, reporting schedules, 
emergency procedures, detailed budget & procurement 
schedules) 
 

7. Additional Studies • Public Consultation 
 
• Risk assessment 
 
• Social Impact Assessment. R&R Action Plans 
 

8. Project Benefits •  Improvements in the physical infrastructure 
 
•  Improvements in the social infrastructure 
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•  Employment potential –skilled; semi-skilled and 
unskilled 

•  Other tangible benefits 
 

9. Environmental Cost 
Benefit Analysis 

If recommended at the Scoping stage 
 

10. EMP 
 

• Description of the administrative aspects of ensuring 
that mitigative measures are implemented and their 
effectiveness monitored, after approval of the EIA 

11 Summary & Conclusion 
(This will constitute the 
summary of the EIA 
Report ) 
 

•  Overall justification for implementation of the project 
 
•  Explanation of how, adverse effects have been 
mitigated 
 

12. Disclosure of 
Consultants engaged 
 

•  The names of the Consultants engaged with their 
brief resume and nature of Consultancy rendered 
 

 
 
 

APPENDIX III A 
 

(See paragraph 7) 
 

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT 
 

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4 
size pages at the maximum. It should necessarily cover in brief the following Chapters of the 
full EIA Report: - 
 
1. Project Description 

2. Description of the Environment 

3. Anticipated Environmental impacts and mitigation measures 

4. Environmental Monitoring Programme 

5. Additional Studies 

6. Project Benefits 

7. Environment Management Plan 
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APPENDIX IV 

 
(See paragraph 7) 

 
PROCEDURE FOR CONDUCT OF PUBLIC HEARING 

 
1.0  The Public Hearing shall be arranged in a systematic, time bound and 
transparent manner ensuring widest possible public participation at the project site(s) or in its 
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the 
Union Territory Pollution Control Committee (UTPCC). 
 
2. 0  The Process: 
 
2.1  The Applicant shall make a request through a simple letter to the Member 
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose 
jurisdiction the project is located, to arrange the public hearing within the prescribed 
statutory period. In case the project site is covering more than one District or State or Union 
Territory, the public hearing is mandated in each District, State or Union Territory in which the 
project is located and the applicant shall make separate requests to each concerned SPCB or 
UTPCC for holding the public hearing as per this procedure. 
 
2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies 
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 
structure given in Appendix III including the Summary Environment Impact Assessment 
report in English and in the official languageof the state/local language, prepared strictly in 
accordance with the Terms of 
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange 
to forward copies, one hard and one soft, of the above draft EIA Report along with the 
Summary EIA report to the following authorities or offices, within whose jurisdiction the project 
will be located: 
 

(a)  District Magistrate/District collector/Deputy commissioner/s 
(b)  Zila Parishad or Municipal Corporation or Panchayats Union 
(c)  District Industries Office 
(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities. 
(d)  Concerned Regional Office of the Ministry of Environment and Forests 
 

2.3  On receiving the draft Environmental Impact Assessment report, the abovementioned 
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their 
respective jurisdictions requesting the interested persons to send their comments to the 
concerned regulatory authorities. They shall also make available the draft EIA Report for 
inspection electronically or otherwise to the public during normal office hours till the Public 
Hearing is over.  
 
2.4  The SPCB or UTPCC concerned shall also make similar arrangements for 
giving publicity about the project within the State/Union Territory and make available the 
Summary of the draft Environmental Impact Assessment report (Appendix III A) for 
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inspection in select offices or public libraries or any other suitable location etc. They shall also 
additionally make available a copy of the draft Environmental Impact Assessment report to the 
above five authorities/offices as given in para 2.2. 
  
3.0  Notice of Public Hearing: 
 
3.1  The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date, 
time and exact venue for the conduct of public hearing within 7(seven) days of the date of 
receipt of the draft Environmental Impact Assessment report from the project proponent, and 
advertise the same in one major National Daily and one Regional vernacular Daily / Official 
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for 
furnishing their responses; 
 
3.2  The advertisement shall also inform the public about the places or offices where 
the public could access the draft Environmental Impact Assessment report and the Summary 
Environmental Impact Assessment report before the public hearing. In places where the 
newspapers do not reach, the Competent Authority should arrange to inform the local public 
about the public hearing by other means such as by way of beating of drums as well as 
advertisement / announcement on radio / television. 
 
3.3  No postponement of the date, time, venue of the public hearing shall be undertaken, 
unless some untoward emergency situation occurs and then only on the recommendation of 
the concerned District Magistrate/District collector/Deputy Commissioner,  the postponement 
shall be notified to the public through the same National and Regional vernacular dailies and 
also prominently displayed at all the identified offices by the concerned SPCB or Union 
Territory Pollution Control Committee; 
 
3.4  In the above exceptional circumstances, fresh date, time and venue for the public 
consultation shall be decided by the Member – Secretary of the concerned SPCB or UTPCC 
only in consultation with the District Magistrate/District collector/Deputy Commissioner and 
notified afresh as per procedure under 3.1 above. 
 
4.0  Supervision and Presiding over the Hearing: 
 
4.1  The District Magistrate/District collector/Deputy Commissioner or his or her 
representative not below the rank of an Additional District Magistrate assisted by a 
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing 
process. 
  
5.0  Videography 
 
5.1  The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 
of the videotape or a CD shall be enclosed with the public hearing proceedings while 
Forwarding it to the Regulatory Authority concerned. 
 
6.0  Proceedings 
 
6.1  The attendance of all those who are present at the venue shall be noted and 
annexed with the final proceedings. 
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6.2  There shall be no quorum required for attendance for starting the proceedings. 
 
6.3  A representative of the applicant shall initiate the proceedings with a presentation 
on the project and the Summary EIA report. 
 
6.4  Persons present at the venue shall be granted the opportunity to seek information or 
clarifications on the project from the Applicant. The summary of the public  
hearing proceedings accurately reflecting all the views and concerns expressed shall be 
recorded by the representative of the SPCB or UTPCC and read over to the audience at the 
end of the proceedings explaining the contents in the local/vernacular language and the 
agreed minutes shall be signed by the District Magistrate/District collector/Deputy 
Commissioner or his or her representative on the same day and forwarded to the 
SPCB/UTPCC concerned. 
 
6.5  A Statement of the issues raised by the public and the comments of the Applicant shall 
also be prepared in the local language or the Official State language, as the case may be, and 
in English and annexed to the proceedings: 
 
6.6  The proceedings of the public hearing shall be conspicuously displayed at the 
office of the Panchyats within whose jurisdiction the project is located, office of the 
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the 
SPCB or UTPCC . The SPCB or 
UTPCC shall also display the proceedings on its website for general information. Comments, 
if any, on the proceedings which may be sent directly to the concerned regulatory authorities 
and the applicant concerned. 
 
7.0  Time period for completion of public hearing 
 
7.1  The public hearing shall be completed within a period of 45 (forty five) days from 
date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC 
concerned shall sent the public hearing proceedings to the concerned regulatory authority 
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be 
provided to the project proponent.The applicant may also directly forward a copy of the 
approved public hearing proceedings to the regulatory authority concerned along with the final 
Environmental Impact Assessment report or supplementary report to the draft EIA report 
prepared after the public hearing and public consultations incorporating the concerns 
expressed in the public hearing along with action plan and financial allocation, item-wise, to 
address those concerns.”. 
 
7.2  If the SPCB or UTPCC fails to hold the public hearing within the stipulated 
45(forty five) days, the Central Government in Ministry of Environment and Forests for 
Category ‘A’ project or activity and the State Government or Union Territory Administration 
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other 
agency or authority to complete the process, as per procedure laid down in this notification. 
 
 

 
 

APPENDIX –V 
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(See paragraph 7) 
 

PROCEDURE PRESCRIBED FOR APPRAISAL 
 
1.  The applicant shall apply to the concerned regulatory authority through a simple 
communication enclosing the following documents where public consultations are mandatory: 
  
•  Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft 

copy)] 
•  A copy of the video tape or CD of the public hearing proceedings 
•  A copy of final layout plan (20 copies) 
•  A copy of the project feasibility report (1 copy) 
 
2.  The Final EIA Report and the other relevant documents submitted by the applicant 
shall be scrutinized in office within 30 days from the date of its receipt by the concerned 
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be 
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC 
enclosing a copy each of the Final EIA Report including the public hearing proceedings and 
other public responses received along with a copy of Form -1or Form 1A and scheduled date 
of the EAC /SEAC meeting for considering the proposal. 
 
3.  Where a public consultation is not mandatory, the appraisal shall be made on the basis 
of the prescribed application Form 1 and EIA report, in the case of all projects and activities 
other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its 
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or 
activities on the basis of Form 1, Form 1A and the conceptual plan and make 
recommendations on the project regarding grant of environmental clearance or otherwise and 
also stipulate the conditions for environmental clearance.”  
 
4.  Every application shall be placed before the EAC/SEAC and its appraisal completed 
within 60 days of its receipt with requisite documents / details in the prescribed manner. 
 
5.  The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of 
the EAC /SEAC meeting for considering the project proposal. 
 
6.  The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the 
meeting and displayed on the website of the concerned regulatory authority. In case the 
project or activity is recommended for grant of EC, then the minutes shall clearly list out the 
specific environmental safeguards and conditions. In case the recommendations are for 
rejection, the reasons for the same shall also be explicitly stated. 
 
Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 

3, Sub-section (ii) vide notification number S.O. 1533 (E), dated 14th September, 2006 
and amended vide S.O. 1737 (E), dated the 11th October, 2007. 

 
 
 

APPENDIX VI 
 

(See paragraph 5) 
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL 
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT 
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE 
CONSTITUTED BY THE CENTRAL GOVERNMENT ` 
 
1.  The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal 
Committees (SEACs) shall consist of only professionals and experts fulfilling the following 
eligibility criteria: 
 
Professional: The person should have at least (i) 5 years of formal University training in the 
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering 
/Technology/Architecture disciplines, 4 years formal training in a professional training course 
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree, 
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University 
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and 
pass examinations conducted by the concerned professional association (e.g. Chartered 
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University 
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience 
gained by them in their respective fields will be taken note of. 
 
Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant 
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at 
least 10 years of relevant experience. 
 
Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a 
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed 
up to 75 years 
 
2. The Members of the EAC shall be Experts with the requisite expertise and experience 
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are 
not available, Professionals in the same field with sufficient experience may be considered: 
 
•  Environment Quality Experts: Experts in measurement/monitoring, analysis and 
interpretation of data in relation to environmental quality 
 
•  Sectoral Experts in Project Management: Experts in Project Management or 
Management of Process/Operations/Facilities in the relevant sectors. 
 
•  Environmental Impact Assessment Process Experts: Experts in conducting and 
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental 
Management Plans (EMPs) and other Management plans and who have wide expertise and 
knowledge of predictive techniques and tools used in the EIA process 
 
•  Risk Assessment Experts 
 
•  Life Science Experts in floral and faunal management 
 
•  Forestry and Wildlife Experts 
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notification S.O.1533(E) dated 14.09.2006  

•  Environmental Economics Expert with experience in project appraisal 
3.  The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However 
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting 
of the Committee. 
4.  The Chairperson shall be an outstanding and experienced environmental policy expert 
or expert in management or public administration with wide experience in the relevant 
development sector. 
5.  The Chairperson shall nominate one of the Members as the Vice Chairperson who 
shall 
preside over the EAC in the absence of the Chairman /Chairperson. 
6.  A representative of the Ministry of Environment and Forests shall assist the Committee 
as its Secretary. 
7.  The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 
3 (three) years each. 
8.  The Chairman / Members may not be removed prior to expiry of the tenure without 
cause and proper enquiry. 
 

----------------------------------------- 
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I
EXISTING WELL FOR INDUSTRIALI COMMERCIALIINFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC026674

VALID FROM 18/06/2021 TO 17/06/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000037

Name of the Owner JITENDRA SINGH JADAUN

Designation Senior General Manager (Unit Head) Company Name BAJAJ
'QG ~ qrr ';fill HINDUSTHAN

SUGAR LTD UNIT
BARKHERA

Company Address Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi Authorization Letter Download
~ qrr 'lffiT ~ 'Q?r

Address of the Applicant Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit Application Form Serial PLBH0521 NIN0001

No.

Date of Submission

Location Particulars

District

05/05/2021

Pilibhit

Specimen Signature

Block BARKHEDA

Plot No./Khasra No.

Ward No./Holding No.

Existing land details attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of 01/04/2006
Construction/Sinking of
the Well

Type of Well

Purpose of well

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

106.70

Strainer Position (For Tube Well)

Date of Energization (In Case of Electric Pump)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

01/04/2006

62.00

200.00

about:blank 1/3
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Maximum Allowable Rate 200.00

of Withdrawal (m3/hr.):

Maximum Allowable 72000

Annual Extraction of
Ground Water:

aboutblank

Maximum Allowable 2.00

Running Hours Per Day:

Recharge Required 36000.00

o This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

o Holder of this NOC is hereby directed to assure annual recharge of 36000.00 cubic meter, as specified under the application form within

the given time period.

GENERAL CONDITIONS:

o Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

o In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

o No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

o For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet

of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is

proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the

situation so demands

o In case of any change of ownership of the existing well, fresh registration has to be obtained.

o No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

registration
o In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage, this registration is liable for cancellation.

o The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.

o Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

o Guidelines for Installation of piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4" to 6".
o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more

than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No

2

3

4

Quantum of Ground water withdrawal (cum/day)

< 10

11 - 50

50- 500

> 500

NO.of piezometers required

o

2

Manual

o

o
o

DWLR with Telemetry

o
o

2

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should

be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

aboutblank 2/3
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometerlTube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of

Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years

through appropriate means.
• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as

mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10m3 /day of ground water

and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the

pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvestingl recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution.

• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature

abou!:blank 3/3
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I
EXISTING WELL FOR INDUSTRIALI COMMERCIALIINFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC039665

VALID FROM 18/06/2021 TO 17/06/2026

{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000039

Name of the Owner JITENDRA SINGH JADAUN

Designation Senior General Manager (Unit Head) Company Name BAJAJ
~ <f;tr;ft~;m:J HINDUSTHAN

SUGAR LTD UNIT
BARKHERA

Company Address Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi Authorization Letter Download
~~l«JT ~lF.r

Address of the Applicant Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit Application Form Serial PLBH0521 NIN0003
No.

Date of Submission

Location Particulars

District

05/05/2021

Pilibhit

Specimen Signature

Block BARKHEDA

Plot No.lKhasra No.

Ward No.lHolding No.

Existing land details attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of 01/04/2006
Construction/Sinking of
the Well

Type of Well

Purpose of well

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Slze(For Tube
Well)

112.80

Strainer Position (For Tube Well)

Date of Energlzation (In Case of Electric Pump)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

01/04/2006

30.00

100.00

aboutblank 1/3
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Maximum Allowable Rate 100.00

of Withdrawal (m3/hr.):

Maximum Allowable 3.00

Running Hours Per Day:

Maximum Allowable 54000

Annual Extraction of
Ground Water:

Recharge Required 27000.00

• This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

• Holder of this NOC is hereby directed to assure annual recharge of 27000.00 cubic meter, as specified under the application form within

the given time period.

GENERAL CONDITIONS:

• Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to 8IS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet

of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is

proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

• Guidelines for Installation of Piezometers and their Moniloring

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed, General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4" to 6".
o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more

than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
Quantum of Ground water withdrawal (cum/day) NO.of piezometers required

Manual DWLR with Telemetry

< 10 0 0 0

11 - 50 0

50- 500 0

> 500 2 0 2

2

3

4

o The measuring frequency should be monthly and accuracy of measurement should be up to em, the reported measurement should

be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

S.No

about:blank 2/3
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometerfTube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)I Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of

Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years

through appropriate means.
• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as

mentioned in General Condition nO.10 shall be mandatory for industries drawing/ proposing to draw more than 10m3 /day of ground water

and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the

pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution.

• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature

aboutblank 3/3
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I
EXISTING WELL FOR INDUSTRIALI COMMERCIAL/INFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033625

VALID FROM 18/06/2021 TO 17/06/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000038

Name of the Owner JITENDRA SINGH JADAUN

Designation Senior General Manager (Unit Head) Company Name BAJAJ
~ ~ q;y;m:r HINDUSTHAN

SUGAR LTD UNIT

BARKHERA

Company Address Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi Authorization Letter Download
cinFft q;y 'l«l1 ~ tr.r

Address of the Applicant Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit Application Form Serial PLBH0521 NIN0002
No.

Date of Submission

Location Particulars

District

05/05/2021

Pilibhit

Specimen Signature

Block BARKHEDA

Plot No.lKhasra No.

Ward No.lHolding No.

Existing land details attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of 01/04/2006
Construction/Sinking of
the Well

Type of Well

Purpose of well

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

106.70

Strainer Position (For Tube Well)

Date of Energization (In Case of Electric Pump)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

01/04/2006

62.00

200.00

about:blank 1/3
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Maximum Allowable Rate 200.00

of Withdrawal (m3/hr.):

Maximum Allowable 72000

Annual Extraction of
Ground Water:

aboutblank

Maximum Allowable 2.00
Running Hours Per Day:

Recharge Required 36000.00

o This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

o Holder of this NOC is hereby directed to assure annual recharge of 36000.00 cubic meter, as specified under the application form within

the given time period.

GENERAL CONDITIONS:

o Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

o In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

o No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet

of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is

proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the

situation so demands

o In case of any change of ownership of the existing well, fresh registration has to be obtained.

o No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

registration

o In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.

o Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4" to 6".
o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more

than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed &Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No

2

3

4

Quantum of Ground water withdrawal (cum/day)

< 10

11 - 50

50- 500

> 500

NO.of piezometers required

o

2

Manual

o

o
o

DWLR with Telemetry

o
o

2

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should

be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

aboutblank 2/3
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometerlTube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of

Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years

through appropriate means.
• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as

mentioned in General Condition nO.10 shall be mandatory for industries drawing/ proposing to draw more than 10m3 /day of ground water

and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the

pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt rooftop rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, ta'nnery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature

aboutblank 3/3
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL! COMMERCIALIINFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATIONI NO-OBJECTION CERTIFICAT NO: NOC025218
VALID UP TO : 16/06/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000132

Name of the Owner

Designation

tlG

Company Address
;fi-q;ft ifiT q'(l'J

Address of the Applicant

VIKAS CHANDRA TYAGI

Senior General Manager (Unit Company Name BAJAJ HINDUSTHAN SUGAR LTD
Head) ;fi-q;ft ifiT;m:r SUGAR UNIT MAKSOODPUR

Bajaj Hindusthan Sugar Ltd, Unit Authorization Letter Download
Maksoodpur, Tehsi ~ q;r

Bajaj Hindusthan Limited Unit- Application Form Serial SHJP0521NIN0020
Maqsoodpur Tehsil- Pawayn No.
District- Shahjahanpur

Date of Submission

Location Particulars

District

13/05/2021

Shahjahanpur

Specimen Signature

Block BUNDA

Plot No.lKhasra No.

Ward No.lHolding No.

Existing land details attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 06/07/2007
the Well

Date of Energization (In Case of Electric Pump)

Type of Well

Purpose of well

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Tube Well/Boring

Industrial

Submersible

Electric Motor

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

06/07/2007

109.70

50.00

200.00

Maximum Allowable Rate of
Withdrawal (m3/hr.):

200.00 Maximum Allowable 5.00
Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 150000

1/3
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water
at a rate not exceeding that as shown at SI. (3j), for Running Hours I day as shown at SI. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

o In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
o No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

o For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

o In case of any change of ownership of the existing well, fresh registration has to be obtained.
o No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

o In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

o The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

o Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
Quantum of Ground water withdrawal (cum/day) No.of piezometers required

Manual DWLR with Telemetry

< 10 0 0 0

11 - 50 0

50-500 0

> 500 2 0 2

2

3

4

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometerlTube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.
o Any other condition(s) that may be imposed by the concerned Authority.
o In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.
o Any other condition imposed by the concerned Authority.

S.No

2/3
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• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:
• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
• iii) All industries abstracting ground water in excess of 100 m3!d shall be required to undertake annual water audit through Confederation of

Indian Industries (CII)! Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition nO.10 shall be mandatory for industries drawing! proposing to draw more than 10m3

• /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

• (8) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following speCific conditions:
• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
!day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This certificate is electronically generated and does not require digital signature

3/3
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GROUND WATER DEPARTMENT
(Namami Gange &Rural Water Supply Department)
Ministry of JaL Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL! COMMERCIAL/INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC037091

VALID UP TO : 16/06/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000135

Name of the Owner

Designation
'CI?;

Company Address
~1mtrcn

Address of the Applicant

VIKAS CHANDRA TYAGI

Senior General Manager (Unit Company Name BAJAJ HINDUSTHAN SUGAR LTD
Head) ~ 1m imf SUGAR UNIT MAKSOODPUR

Bajaj Hindusthan Sugar Ltd, Unit Authorization Letter Download
Maksoodpur, Tehsi ~ q;r

Bajaj Hindusthan Limited Unit- Application Form Serial SHJP0521 NIN0021
Maqsoodpur Tehsil- Pawayn No.
District- Shahjahanpur

Date of Submission

Location Particulars

District

13/05/2021

Shahjahanpur

Specimen Signature

Block BUNDA

Plot No.lKhasra No.

Ward No.lHolding No.

Existing land details attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 06/07/2007
the Well

Date of Energization (In Case of Electric Pump)

Type of Well

Purpose of well

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Tube Well/Boring

Industrial

Submersible

Electric Motor

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

06/07/2007

109.70

50.00

200.00

Maximum Allowable Rate of
Withdrawal (m3/hr.):

200.00 Maximum Allowable 4.00
Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 120000

1/3
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water
at a rate not exceeding that as shown at SI. (3j), for Running Hours I day as shown at SI. (3k), and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.
• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

Quantum of Ground water withdrawal (cum/day) NO.of piezometers required
Manual DWLR with Telemetry

< 10 0 0 0

11 - 50 0

50-500 0

> 500 2 0 2

S.No

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed &Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

2

3

4

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometerlTube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.
o Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.
• Any other condition imposed by the concerned Authority.

2/3
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• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:
• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.
• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of

Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10m3

• /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This certificate is electronically generated and does not require digital signature

3/3
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC028922

VALID FROM 22/06/2021 TO 21/06/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000099

Name of the Owner

Designation
qc;

Company Address

~CfiTt:KIT

Address of the

Applicant

Date of Submission

RAVINDRA KUMAR TEWARI

Asstt. Vice President (Sugar Division)

Sharda Nagar Road, Khambhar Khera,

Lakhimpur Khiri

SHARDA NAGAR ROAD KHAMBHARKHERA,

Lakhimpur Khiri

07/05/2021

Company Name

~CfiTem:r

Authorization Letter
~q;f

Application Form Serial

No.

Specimen Signature

BAJAJ

HINDUSTHAN

SUGAR LTD SUGAR

UNIT
KHAMBARKHERA

Download

LMPK0521 NIN0016

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Lakhimpur Kheri

Existing premises khasra detail attached

Block FULBEHAD

Municipality/Corporation NA

NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=XFj6dG68KJ8= 1/4
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Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking

of the Well

Type of Well

Purpose of well

06/07/2006

Tube Well/Boring

Industrial

Depth of the Well (In

meter)

Assembly Size(For Tube

Well)

91.46

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

60.00

200.00

Date of Energization (In Case of Electric Pump) 06/07/2006

Maximum Allowable

Rate of Withdrawal

(m3/hr.):

200.00 Maximum Allowable

Running Hours Per Day:

2,00

Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained,

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affiX digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate frOm water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation,

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and

zone tapped of piezometer should be commensurate with that of the pumping well The data, obtained from digital water level

recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicalionFormlDownloadRegCertificate?RegistrationID=XFj6dG68KJ8= 2/4
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• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal NO.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (l It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:

• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the folloWing

specific conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) All industries abstracting ground water in excess of l 00 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National ProductiVity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition nO.l 0 shall be mandatory for industries drawing/ proposing to draw more than lO

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=XFj6dG68KJ8= 3/4
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piezometer shall be the same as that of the pumping well! wells Monthly water level data shall be submitted online to the Ground

Water Department, UP

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (8) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :31/10/2021

Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=XFj6dG68KJ8= 4/4
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163GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of JaL Shakti
Government of Uttar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I
EXISTING WELL FOR INDUSTRIALI COMMERCIALIINFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC033242

VALID FROM 22/06/2021 TO 21/06/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000100

Name of the Owner RAVINDRA KUMAR TEWARI

Designation Asstt. Vice President (Sugar Division)

~

Company Address Sharda Nagar Road, Khambhar Khera, Lakhimpur Khiri
;filr.ft' lIiT qnr

Address of the Applicant SHARDA NAGAR ROAD KHAMBHARKHERA, Lakhimpur
Khiri

Company Name BAJAJ
~ lIiT;mr HINDUSTHAN

SUGAR LTD
SUGAR UNIT
KHAMBARKHERA

Authorization Letter Download
~q;r

Application Form Serial LMPK0521 NIN0017
No.

Date of Submission

Location Particulars

District

07/05/2021

Lakhimpur Kheri

Specimen Signature

Block FULBEHAD

Plot No./Khasra No.

Ward No.lHoldlng No.

Existing premises khasra detail attached Municipality/Corporation NA

NA

Particular of the Existing Well and Pumping Device

Date of 06/07/2006

ConstructlonlSlnklng of
the Well

Type of Well

Purpose of well

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Slze(For Tube

Well)

96.00

Strainer Position (For Tube Well)

Date of Energlzatlon (In Case of Electric Pump)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

06107/2006

60.00

200.00
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164Maximum Allowable Rate 200.00

of Withdrawal (m3Ihr.):

Maximum Allowable Annual Extraction of Ground Water:

Maximum Allowable 2.00

Running Hours Per Day:

72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at 51. (2) for extraction of ground water

at a rate not exceeding that as shown at 51. (3j), for Running Hours per day as shown at 51. (3k), and for maximum allowable annual extraction of
ground water as shown at 51. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at 5L (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters

(conforming to BI5l15 standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary Is

proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 51. (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage, this registration is liable for cancellation.
• The Certificate of Authorizationl NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

• Guidelines for Installation of Piezometers and theIr Monitoring

Piezometer is a boreweilltubewell used only for measuring the water level by lowering the tapel sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

5.No

2

3

4

Quantum of Ground water withdrawal (cumlday)
Monitiring Mechanism

No.of piezometers required
Manual DWLR with Telemetry

<10 0 0 0

11 - 50 0

50- 500 0

> 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should

be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)1 Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring 5ystem for Ground Water Department, Uttar Pradesh, and for its

validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (MaylJune) and post-monsoon
(OctoberlNovember) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
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165o A Permanent display board should be installed at piezometerfTube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condltion(s) that may be Imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:

• i) No Objection Certificate shall be granted only In such cases where local government water supply agencies are not able to supply the

desired quantity of water.
• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of

Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors

and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as

mentioned in General Condition no.10 shall be mandatory for Industries drawing/ proposing to draw more than 10m3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum

distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the

pumping weill wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,

explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution.

• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Management Council.

• i1) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :10/12/2021

Place:Lakhlmpur Kherl

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of JaL Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
(Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC043004

VALID FROM 22/06/2021 TO 21/06/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000101

Name of the Owner

Designation
qc;

Company Address
cf;qafr tnT q('IT

Address of the

Applicant

Date of Submission

RAVINDRA KUMAR TEWARI

Asstt. Vice President (Sugar Division)

Sharda Nagar Road, Khambhar Khera,

Lakhimpur Khiri

SHARDANAGAR ROAD KHAMBHARKHERA

Lakhimpur Khiri

07/05/2021

Company Name
cf;qafr tnT i!m

Authorization Letter

~Q"'i

Application Form Serial

No.

Specimen Signature

BAJAJ

HINDUSTHAN

SUGAR LTD SUGAR

UNIT

KHAMBARKHERA

Download

LMPK0521 NIN0018

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Lakhimpur Kheri

Existing premises khasra detail attached

Block FULBEHAD

Municipality/Corporation NA

NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=OH+GyynhmHw= 1/4
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Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking
of the Well

Type of Well

Purpose of well

06/07/2006

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

140.35

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

60.00

200,00

Date of Energization (In Case of Electric Pump) 06/07/2006

Maximum Allowable
Rate of Withdrawal
(m3/hr.):

200.00 Maximum Allowable
Running Hours Per Day:

2.00

Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.
• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.
• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicationFormlDownloadRegCertificate?RegistrationID=OH+GyynhmHw= 2/4
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• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal NO.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(OctoberlNovember) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specifiC requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:

• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specifiC conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition nO.l 0 shall be mandatory for industries drawing/ proposing to draw more than 10

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=OH+GyynhmHw= 3/4
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piezometer shall be the same as that of the pumping well/ wells, Monthly water level data shall be submitted online to the Ground

Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc,) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (8) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :31/10/2021
Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=OH+GyynhmHw= 4/4
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GROUND WATER DEPARTMENT
(NCtmami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
(Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC043562

VALID FROM 18/06/2021 TO 17/06/2026
(UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000104

Name of the Owner

Designation
qc;

Company Address
ci;Qo:fr Cl'iT tffiT

Address of the

Applicant

Date of Submission

GYANENDRA VIR SINGH

Assistant Vice President (Unit Head)

Village· Kundarkhi, PO- Govindpara, Gonda,

271301

Village - Kundarkhi

08/0512021

Company Name
ci;Qo:fr Cl'iT o:rTCJl

Authorization Letter
~q;J

Application Form Serial

No.

Specimen Signature

BAJAJ

HINDUSTHAN

SUGAR LTD SUGAR

UNIT

Download

GNDA0521 NIN0004

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Gonda

Existing land details attached

Block JHANJHARI

Municipality/Corporation NA

NA

upgwdonline.inlappslApplicationFormlDownloadRegCertificate?RegistrationID=lotz2Bcahh4= 114
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Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking

of the Well

Type of Well

Purpose of well

01/09/2007

Tube Well/Boring

Industrial

Depth of the Well (In

meter)

Assembly Size(For Tube

Well)

121.93

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

50.00

150.00

Date of Energization (In Case of Electric Pump) 01/0912007

Maximum Allowable

Rate of Withdrawal

(m3/hr.):

150.00 Maximum Allowable

Running Hours Per Day:

5.00

Maximum Allowable Annual Extraction of Ground Water: 112500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 81. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis
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• Guidelines for Installation of piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal No.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 0

3 50-500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specifiC requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:

• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the follOWing

specifiC conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition nO.1 a shall be mandatory for industries drawing/ proposing to draw more than 10

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical. dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• Vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (8) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :11/11/2021

Place:Gonda

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of JaL Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC047600

VALID FROM 18/06/2021 TO 17/06/2026
(UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000105

Name of the Owner

Designation

~

Company Address
ci=itrafr COT QClT

Address of the
Applicant

Date of Submission

GYANENDRA VIR SINGH

Assistant Vice President (Unit Head)

Village - Kundarkhi, PO- Govindpara, Gonda,
271301

Village - Kundarkhi

08/05/2021

Company Name
ci=itrafr COT G1TCI1

Authorization Letter
~q;J

Application Form Serial

No.

Specimen Signature

BAJAJ
HINDUSTHAN
SUGAR LTD SUGAR
UNIT

Download

GNDA0521 NIN0005

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Gonda

Existing land details attached

Block JHANJHARI

Municipality/Corporation NA

NA
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Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking
of the Well

Type of Well

Purpose of well

01/09/2007

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

121.93

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

50.00

150.00

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable
Rate of Withdrawal
(m3/hr.):

150.00 Maximum Allowable
Running Hours Per Day:

5.00

Maximum Allowable Annual Extraction of Ground Water: 112500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 81. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis
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• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal NO.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50-500 1 a 1

4 > 500 2 a 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (With respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specifiC requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FIGCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :11/11/2021

Place:Gonda

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(NClmClmi Gange & Rural Water Supply Department)
Ministry of JaL Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
(Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC020211

VALID FROM 18/06/2021 TO 17/06/2026
(UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000106

Name of the Owner

Designation
QG

Company Address
cj;qcft q;r QClT

Address of the
Applicant

Date of Submission

GYANENDRA VIR SINGH

Assistant Vice President (Unit Head)

Village - Kundarkhi, PO- Govindpara, Gonda,
271301

Village - Kundarkhi

08/05/2021

Company Name
cj;qcft q;r o:rr;r:r

Authorization Letter

~tr:f

Application Form Serial
No.

Specimen Signature

BAJAJ
HINDUSTHAN
SUGAR LTD SUGAR

UNIT

Download

GNDA0521 NIN0006

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Gonda

Existing land details attached

Block JHANJHARI

Municipality/Corporation NA

NA
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Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking

of the Well

Type of Well

Purpose of well

01/09/2007

Tube Well/Boring

Industrial

Depth of the Well (In

meter)

Assembly Size(For Tube

Well)

121.93

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

50.00

150.00

Date of Energization (In Case of Electric Pump) 01/0912007

Maximum Allowable

Rate of Withdrawal

(m3/hr.):

150.00 Maximum Allowable

Running Hours Per Day:
2.00

Maximum Allowable Annual Extraction of Ground Water: 45000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affiX digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis
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• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal NO.of piezometers

(cum/day) reqUired
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50-500 1 0

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:
• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.
• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition nO.l 0 shall be mandatory for industries drawing/ proposing to draw more than 10
m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aqUifer zone tapped in the
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piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Man<:.gement Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :11/11/2021

Place:Gonda

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Nftmami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, :~019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC026057

VALID FROM 18/06/2021 TO 17/06/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000107

Name of the Owner

Designation
qc;

Company Address
cj:;qo:fr em QCIT

Address of the

Applicant

Date of Submission

GYANENDRA VIR SINGH

Assistant Vice President (Unit Head)

Village - Kundarkhi, PO- Govindpara. Gonda,

271301

Village - Kundarkhi

08/0512021

Company Name
cj:;qo:fr em~

Authorization letter

~Q;;r

Application Form Serial

No.

Specimen Signature

BAJAJ

HINDUSTHAN

SUGAR LTD SUGAR

UNIT

Download

GNDA0521 NIN0007

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Gonda

Existing land details attached

Block JHANJHARI

Municipality/Corporation NA

NA
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Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking

of the Well

Type of Well

Purpose of well

01/09/2007

Tube Well/Boring

Industrial

Depth of the Well (In

meter)

Assembly Size(For Tube

Well)

121.93

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

10.00

50.00

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable

Rate of Withdrawal

(m3/hr.):

50.00 Maximum Allowable

Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction of Ground Water: 30000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=Uh32NiA4Fqo= 2/4

1325



184
11/11/21,5:06 PM DownloadRegCertificate

• Guidelines for Installation of piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General gUidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal No.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 a

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) A!I industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (8) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:1 1/1 1/2021
Place:Gonda

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(NClmami Gange & RlIlal Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

•Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC045903

VALID FROM 18/10/2021 TO 17/10/2026

{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000315

Name of the Owner

Designation

tre:

Company Address
cj:;qGfr CI'iT Q(1T

Address of the
Applicant

Date of Submission

AVDESH KUMAR GUPTA

Vice President

Village Itai Maida Block Sridattganj District Balr

VI LLEGE- ITAIMAlDA,POST-SH RI GANJ,TEHSIL
UTRAULA,DISTT-BALRAMPUR, UP-271607

12/0712021

Company Name
cj:;qGfr CI'iT ;;::rm

Authorization letter
~tr:f

Application Form Serial
No.

Specimen Signature

BAJAJ
HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Download

BLMP0721 NIN0009

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Balrampur

Existing premises khasra detail attached

Block Sridattganj

Municipality/Corporation No

NA
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Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking
of the Well

Type of Well

Purpose of well

01/06/2010

Tube Well/Boring

Industrial

Depth ofthe Well (In
meter)

Assembly Size(For Tube
Well)

110.00

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

50.00

180.00

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable
Rate of Withdrawal
(m3/hr.):

180.00 Maximum Allowable
Running Hours Per Day:

3.00

Maximum Allowable Annual Extraction of Ground Water: 81000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at 8L (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 81. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
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recorders shall be made available to this office on monthly basis
• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal No.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50-500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 1Q
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m3 /day of ground water and. Monitoring of watet level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well!production well. Depth and aquifer zone tapped in the

piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021

Place:Balrampur

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC02289(»

VALID FROM 18/10/2021 TO 17/10/2026
(UISl 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000325

Name of the Owner

Designation

tl'G

Company Address

~COTQ('IT

Address of the

Applicant

Date of Submission

AVDESH KUMAR GUPTA

Vice President

Village Itai Maida Block Sridattganj District Balr

VI LLEGE- ITAI MAlDA,POST-SHRIGANJ,TEHSIL

UTRAULA,DISTT.-BALRAMPUR, UP-271 607

12/07/2021

Company Name

~COT~

Authorization Letter

~q;f

Application Form Serial

No.

Specimen Signature

BAJAJ

HINDUSTHAN

SUGAR LTD SUGAR

UNIT UTRAULA

Download

BLMPon1 NIN0008

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Balrampur

Existing premises khasra detail attached

Block Sridattganj

Municipality/Corporation No

NA
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Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking
of the Well

Type of Well

Purpose of well

01/06/2010

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

110.00

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

50.00

180.00

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable
Rate of Withdrawal
(m3/hr.):

180.00 Maximum Allowable
Running Hours Per Day:

4.00

Maximum Allowable Annual Extraction of Ground Water: 108000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization
• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 81. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.
• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
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recorders shall be made available to this office on monthly basis

• Guidelines for Installation of piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal No.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50-500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specific conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water

resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.
• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition nO.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10

upgwdonline.in/apps/ApplicationForm/OownloadRegCertificate?RegistrationID=umqwsk2lo/E= 3/4
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m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well!production well. Depth and aquifer zone tapped in the

piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council,

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021

Place:Balrampur

This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=umqwsk2Io/E= 4/4
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GROUND WATER DEPARTMENT
(Namami Gange & RUIaI Water Supply Depaltment)
Ministry of JaL Shakti
Government of uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION! NO-OBJECTION CERTIFICATE
NO: NOC040290

VALID FROM 18/10/2021 TO 17/10/2026
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000327

Name of the Owner

Designation

~

Company Address
cj;qo:ft~ trc=rr

Address of the
Applicant

Date of Submission

AVDESH KUMAR GUPTA

Vice President

Village Itai Maida Block Sridattganj District Balr

VILLEGE-ITAIMAIDA,POST-SHRIGANJ,TEHSIL
UTRAULA,DISTT.-BALRAMPUR. UP-271607

12/07/2021

Company Name
cj;qo:ft~ o:m::r

Authorization Letter
~tror

Application Form Serial
No.

Specimen Signature

BAJAJ
HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Download

BLMP0721 NIN0007

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Balrampur

Existing premises khasra detail attached

Block Sridattganj

Municipality/Corporation No

NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=BEinFkxGeNM= 1/4
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Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking

of the Well

Type of Well

Purpose of well

01/06/2010

Tube Well/Boring

Industrial

Depth of the Well (In

meter)

Assembly Size(For Tube

Well)

110.00

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal

(m3/hr.)

50.00

180.00

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable

Rate of Withdrawal

(m3/hr.):

180,00 Maximum Allowable

Running Hours Per Day:

5.00

Maximum Allowable Annual Extraction of Ground Water: 135000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and

(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow

meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of

extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)

of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

upgwdonllne.in/apps/ApplicationFormlDownloadRegCerlificate?RegislrationID=BEinFkxGeNM= 2/4
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recorders shall be made available to this office on monthly basis
• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for

installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which

ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.

If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will

facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No
Quantum of Ground water withdrawal No.of piezometers

(cum/day) required
Manual

DWLR with

Telemetry

1 <10 0 0 0

2 11 - 50 1 1 0

3 50-500 1 0

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported

measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells

has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,

Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube

well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be

incorrect during verification at any subsequent stage, this permit is liable for cancellation.

•
• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following

specifiC conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition nO.l 0 shall be mandatory for industries drawing/ proposing to draw more than 10

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=BEinFkxGeNM= 3/4
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m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)

shall be constructed at a minimum distance of 50 m from the bore well!production well. Depth and aquifer zone tapped in the

piezometer shall be the same as that of the pumping well! wells. Monthly water level data shall be submitted online to the Ground

Water Department, UP

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are

likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to

ensure prevention of ground water pollution.

•
• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following

specific conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of

dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as

applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more

than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021

Place:Balrampur

This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=BEinFkxGeNM= 4/4
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198UTTAR PRADESH POLLUTION CONTROL BOARD
PICUP BHAWAN, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW

Ref: /

..
~/(_L~. r /C- 5/ Haz-125/ 2013/

1,

,I.

NUMBER OF AUTHORrZA nON AND DATE OF ISSUE,.l;}.~).C;Tfftt:JJ;l.;,;..1:!.1.!2................... DATE.,.{ '3) Ie-! C)
i\II, B:\jnj Hindllstan Limited, (SligHt' Cnil), Kh:lIl1barkhera Lnkhim]Jur Khiri, Is hereby gral1ted 011 authorismioll
to upernt(' a facility 1'01" temporary storage with ill l~lctui~ premises SitU<1ted at Khallib<1rkhera Lakhimpur Kiliri.
The authorization shall be ill furee for a period of Five Years from the clute of issue.
The ;llIihorisation is subject to the cOllclitiolls stated below and such c~lIlditions as may be specified in the rules kll'
the time beillg ill fUlce undt'r tile EI1\'imnll1cllt (Prutcctioll) Act, 1986.

.- ,
(J. S. Yad<lv)

Member Secretary

The autllorization is granted for following activities and quantity of hazardous wastes.

SN, Activity Natll rc
-~------,=--"'------

Quantity Category Final Mode of Disposal/S L F
Incineratiol1

I.
Slomge &
Disposal

Oil & Grl'as~ 100 KglDay

To Bum! in
boiler \\ilh

bagasse

Terms and Conditions of Authorization

'I. TilE ~-1Utliorisalioll is valid fOI- the period indicated above if not slispended or cancelled earliel-
2. The wastes must be safely collectecJ in teak proof containers and shall be duly marked in a manner suitable for

ilClmJlillg. storage and transport and the packaging shall be easily visible and be able to with stand physical
conditions clild c1irnalic factors All hazar-dOllS waste containers / bags shall be provided with a general label
The storuge area should be at an isolated spot in the premises and must be fenced, covered and duly marked

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
grounclwater takes place due to activities for whicll authorization has been requested Comprehensive safety
measures must be followed in handling of wastes and the st8ff must be properly trained

4. The authorisation Sl1311 comply with tI-le provisions of Environment (Protection) Act 1986 and rules made there
under.

5. The authorisation or its renewal shall be produced for inspection at the request of an officer of tile U P Pollutioll
Contl'ol 80al-(1.

6. The person authorised shall not rent lend, sell, transfer or other"vise transport the hazardous wastes Without
obtaining prior permission of the U P, Pollution Control Board

7. A,ny unautivxised change in pel-sonne!, equipment or working conditions as mentioned in the application by the
pE:r-son authOrised shall C011stilute a breach 01 this ",uthOI isatlon

8. it is the duty of the cluthorised person to take prior permission of the U P Pollution Control Board to close dovvn
trj(J fE:icility.

9. An application for tile renewal of an authorisation shall be made in form 1, before its expiry as laid down in rLi:e.
It is further brought to your notice that as per the oreler dated 14-11-2003 passed by the Hon'ble Supreme Court
in W.P (c) No. 657 of 1995. no industry covered under Hazardous Waste (Management and Handling) Rules
19.9~) (as arnendecl) shall be allo'vved to operate without valid authorisation. It is also provided in the same orders
tllal Industries \'vilich eire lJOt complying witi') the conditions of authorisation shall not be allowed to opel'ate
Hence in case you fail to apply for authorisation, before its expiry or" fail to comply Witll conditions of tile earlier
authoriSation issued to you, closure order shall be issued against your industry without any further notice.

10. The applicant Illllst file Ietul flS Oil pi escribed Form 4(copy enclosed) along with a compliance report of this lellel'
and should also maintain records on Form (copy enclosed) and present it to Board's inspecting officials,

i 1. In case of occurl'ellce of an accident, complete details on form must IJ8 sent to U.P Pollution Control Board at
tl18 earliest along with details of mitigate and rellledial measures taken

1340



19912. The autllol'ised person ~hall not receive, collect, or store any hazardous waste from any unauthorise.s occupier
or generator of hazardous wastes, In case any hazardous wastes is sold to any other reprocessing unit it must
be ensured that such unit is fully complying with environmental requirements and has a valid authorisation of
the Board.

13. In IlO case any hazardous wastes shall be disposed off on land, in any drain or stream All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely handled,

14. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms and
conditions of the authorisation issued under the Rule-6 of Hazardous Wastes (Management, Handling & TI'ans­
boundary Movement) Rules, 2008.

15. The stored waste shall not be taken out of the storage area except with the written permission of the State
Pollution Control Board in this regard,

16. You are directed to display on-line data/display board outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste "vater and air emission and solid
hazardous waste generated within the factory premises. Necessary compliance should be sent within 15 days
of receipt of this letter.

17. It is the m311datory duty of the authorised person to comply with the guidelines for transportation of hazardous
waste in accordance with rule 7 of Hazardous Waste (Management, Handling & Trans-boundary Movement)
Rules2008. A document no, HAZWAMS/23/2003 in this regard has been issued by Central Pollution Control
B081'd and is available on the web site of U P Pollution Control Board (WWVL_t,!.QQc~,--~om)

13. It Sl10Uld rJ8 ensured that hazardous wastes shall be properly collected and packed in HOPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed

19. An ETP sludge test report of a laboratory approved under E.P, Act shall be submitted alol1g with compliance of
t11is letter of this oFfice,

20. Used oil shall be sold only to registered recyclers with Central Pollution Control Board. Tile record SIKll1 be
maintained

21. All recycler's (Waste oil/Lead/Nonferrous metal) e-Vvaste shall not operate without obtaining registration from
U P Poiiutici'l Control Board

22. The occupier, transporter' and operator of a facility sllall be liable for damages caused to the environrnei't
! 8sulting due to ilTlpropel- hand ling and disposal of hazardous waste listed in schedule 1,2, and 3 and shai' t'?
liCible to pay a fine as levied by tlie State Pol!ulioll COlltrol Board under the I'Llles.

2:5, You shall become tile 111elllber of any commoll TSDF for S L F. M/S U.P Waste rv1anagement Project Kuml)hl
Kanpur Dehat or Mis Bharat Oil & Waste Management Ltd., I<.umbhi, Akbarpur, Kanpur Dehat pel mitted by
U P ::J C B) unci stc.1rl sending the stol'eel 113zar~-.OU2, Wclstes for finai disposal to the TSDF and report back to
U p r C 0 with the requireci rn,-3llifesto (document of proof) within one/three month of this letter The authOl'ized
incinerator is witll Mis Gharat Oil Company, Saliibabad, Gilaziabad for oily waste and paint sludge only and
common incinerator at Kumbhi, Ramabai Nagar, Uttar Pradesh for other incinerable wastes,

24. Il1cll1eral)18 waste can also be sent to an authorised Cement Kiln after taking authorization from U.P P.C B T(18

Cement Kiln should have valid 2lutllOrization frorn concerning SPCB and U.P.P.C,B. as well.
25. You are required to send the Hazardous waste to TSDF/ Incinel'ator ICement Kiln within Ninety days of its

generation.
26. Copic'.; of Hazardous Waste Mallifest in FOlm -13 shall be sent regularly to U.P PC B for each categol'y of

waste sent to TSDF Iincillerator / Cement I<lin
27. Emission from the Common/ Captive incinerator stack shall meet the prescribed standards under Environmental

Protection Act 1986

(J. S. Yadav )
Member Secretary

COpy to:- Regional Officer, U.P. Pollution Control Board Lucknow for information and necessary action

Chief Environmental Officer
(Circle-5)
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'.

Reff: BEL /KKH/EHS/rtl37/2018

To,

The Member Secretary
Uttar Pradesh Pollution Control Board
TC-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow-226010

Dated: 1S th October, 2018

Sub: Application for renewal hazardous waste authorization of MIs.

Bajaj Hindusthan Sugar Limited Sugar Unit-Khambharkhera. Distt­

Lakhimpur Kheri.

Dear Sir,

Please find here with application form (Form 1) duly filled in triplicate for

Authorization of Collection, Storage & Disposal of Hazardous Waste under Rule

6 of Hazardous Waste (Management, Handling & Trans boundary Movement)

Rules, 2016.

We are enclosing herewith Demand Draft No,"lS0609:r dated; lS.10.L01S of

Rs. 50,000.00/- (Rupees Fifty thousand only.) issued from "State Bank of

India" branch Khambharkhera, Lakhimpur Kheri against authorization fee for

our M/s. Bajaj Hindusthan Sugar Ltd. Sugar Unit- Khambharkhera Dist.­

Lakhimpur Kheri.

It is requested to kindly grant us authorization of hazardous waste for five years
and we shall be thankful for the same.

Thanking you,

For Bajaj Hindusthan Sugar Ltd
Su~r UJlAt~~mbf"l.arkhm'a:' ~ .

. jr', .. .; ~ . '.l~

l.j,·..t.J'.u·· ..·,··~, '., -~

(Authorised c;.ana~"J- ~.e"."U1 .

Ene\.: As above
C.C.-Regional Officer, U.P. 'Pollution
Gomti Nagar Lucknow-226010,

Control Board 4thFloor, B-Block Vibhuti Khand,
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ANNEXURE-R-28
202"H b~aj J9~1~hl~s'~n.!m gB ltd.

(formerly: 8ajaj Hlndusthan Lid.)

Ref:BHSL/KKH/HAZ/2018/

Date: 10.12.2018

To,

The Chief Environment Officer, Circle-S

Uttar Pradesh Pollution Control Board

TC-12V, Vibhuti Khand Gomti Nagar

Lucknow -226010

Sub: Renewal hazardous waste authorization.

Dear Sir,

It is with reference to our application for renewal of hazardous waste authorization dated

15.10.2018, in this regards we would like to state that we have submitted the application on

nivesh mitra portal and deposited the requisite demand draft for amount of rupees fifty

thousand. We requested to grant us authorization for five years.

We have also submitted all required compliances and document for the renewal of hazardous

waste authorization of our unit.

In the light of above we would like to request you to kindly grant us the authorization as it is

pending since two months at UPPCB HO, Lucknow.

Thanking you,

For Bajaj Hindusthan Sugar ltd

Sugar Unit- Khambharkhera

(Authorized Signatory)

End: As Above

Regional Office
Regd. Office
CIN

TC-13. Vlbhuti Khand, Gomtlnagar, Lucknow-226010' Tel: +91·522-2720852, 2721872' Fax: +91-522-2728662
Golagokarannath, Lakhlmpur-Kheri, District Kharl. Ullar Pradesh - 262802' Tel: +91-5876-233754/5/7/8, 233403, Fax: +91-5876-233401
L15420UP1931PLC065243 ~-
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Reff: BEL /KKH/EHS/fCf,57 /2018

ro,

The Member Secretary
Uttar Pradesh Pollution Control Board
TC-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow-226010

Dated: 15th October, 2018

Sub: Application for renewal hazardous waste authorization of Mis.

Bajaj Hindusthan Sugar Limited Sugar Unit-Khambharkhera. Distt­

Lakhimpur Kheri.

Dear Sir,

Please find here with application form (Form 1) duly filled in triplicate for

Authorization of Collection, Storage & Disposal of Hazardous Waste under Rule

6 of Hazardous Waste (Management, Handling & Trans boundary Movement)

Rules, 2016.

We are enclosing herewith Demand Draft No,"lS0609" dated; is.l0.L018 of

Rs. 50,000.00/- (Rupees Fifty thousand only.) issued from "State Bank of

India" branch Khambharkhera, Lakhimpur Kheri against authorization fee for

our M/s. Bajaj Hindusthan Sugar Ltd. Sugar Unit- Khambharkhera Dist.­

Lakhimpur Kheri.

It is requested to kindly grant us authorization of hazardous waste for five years
and we shall be thankful for the same.

Thanking you,

For Bajaj Hindusthan Sugar Ltd
SU~~{r ~~t;- ~~b~:~h-era' ~:

\,tI\llAJ' ..... ,.,. 4. -~

(Authorised Siana~...J. ~,"U1 ,

Ene!.: As above
C.C.-Regional Officer, U.P. 'Pollution
Gomti Nagar Lucknow-2260 10,

Control Board 4thFloor, B-Block Vibhuti Khand,
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ANNEXURE-R-29

205UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No: 7462fUPPCBlLucknow(UPPCBRO)IHWMILAKHIMPUR KHIRII2019 Dated:

27/04/2019

To,

MIs BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA LAKHIMPUR KHERI

Sharda Nagar Road Village and Post- Khambhar Khera,LAKHIMPUR KHIRI,261506
Tchsil :Dhaurahara

Distl"ict :LAKHIMPUR KHIRI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

I.

2.

3.

N umber of authorization and date of issue 7462 and 27/04/2019 .

Reference of application (No. and date) 4899447 and 14/03/2019.

Mr NARESH AGARWAL AGARWAL ofM/s BAJAJ HTNDUSTHAN SUGAR LIMITED
UNIT KHAMBHAR KHERA LAKHIMPUR KHERI is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
Village and Post- Khambhar Khera,LAKHIMPUR KHIRT .

Details of Authorisation

ategory of Hazardous Authorised mode of disposal Quantity(ton/annum)
ste as per the Schedules or recycling or utilization or

II and III of these rules co-processing, etc. --
I, CaL-5.] (Waste Oil and Burnt in Boiler along with ]00 Kg/day
sc) Bagasse

C
Wa

I,

S No.

Sch­

,----,..g~

I. The authorization shall be valid for a period of .92/05/2024 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, ifany).

A General Conditions of Authorization -

I. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) or which this
autllorisa.tion is being granted considering all site specific po sible scenarios uch as spillages,
leaknge , fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty.
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7. It is the duty of the authorised person to take prior permission ot the State Pollution Control

Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14. Annual return shall be filed by June 30th for the period ensuring 31 st March of the year.

B Specific Conditions of Authorization

1. The authorization shall be valid for a period of Five Years from the date of issue, if not suspended
or cancelled earlier.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff mLlst be
properly trained.

4. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

5. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board's inspecting officials.

6. In case of occurrence of an accident, complete details on form must be sent to D.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
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207unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

8. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

9. It is within the powers and functions of the u.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule - 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.

10. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

11. I t is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

] 2. It should be ensured that hazardous wastes shall be properly collected and packed in J-IDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

13. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

14. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

15. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

16. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.

17. Yo Ll shall become the member of any common TSDF for S.L.F. which has been authorized by
UPPCB and send the stored hazardous wastes for final disposal to the TSDF and report back to
u.P.P.C.B. with the required manifesto (document of proof) within one/three month of this letter.

18. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 ofHOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.
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M Gmail Legal Vibes <Iegalvibes.lawfirm@gmail.com>

O.A. No.691/2022 Titled as Rama Shanker Awasthi Vs. State of Uttar Pradesh & Ors.
(Reply on behalf of the Respondent No.6)
2 messages

Legal Vibes <Iegalvibes.lawfirrn@gmail.com> Thu, Apr 18, 2024 at 6:17 PM
To: sanjetcs89@gmail.com, psecforest-up@nic.in, grievance@uppcb.com, chairrnan.seiaa.up@gmail.com,
upgwd.in@gmail.com, adesai@bajajenergy.com, mcgwa-cgwb@nic.in
Cc: Sanjeev kumar Singh <sanjeevsingh2102@gmail.com>, Shighra Kumar <shighra.cnlu@gmail.com>, bhishm pratap
<bhishm.pratap4@gmail.com>

Dear all,
Please find the attachment reply on behalf of the Respondent No.6 (MIs. Bajaj Hindusthan Sugar Ltd.)
Kindly accept the services.

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,
Jangpura Extension
New Delhi-110014
Ph: 011-43580335

~ Reply BHSL R-6 Final 18.04.2024.pdf
• 18435K

Legal Vibes <Iegalvibes.lawfirm@gmail.com>
To: Sanjeet Paliwal <sanjeetcs89@gmail.com>

[Quoted text hidden)

[Quoted text hidden)

'"" Reply BHSL R-6 Final 18.04.2024.pdf
o 18435K

Thu, Apr 18, 2024 at 6:19 PM
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